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REPORT OF THE JOINT COMMITTEE (SECOND COMMITTEE) 
CONSTITUTED FOR VERIFICATION OF COMPLIANCE STATUS AND 
VIOLATIONS IN COMPLIANCE WITH ORDER DATED 08.06.2021 OF 
THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER 
OF ORIGINAL APPLICATION NO. 14/2021 (WZ) (SATISH SANJAY 
MAGADE VS M/S. RHYTHM COUNTY & ORS)

1.0 Background: 

An Original Application No. 14 of 2021 (WZ) has been filed before Hon’ble National Green 
Tribunal (NGT) (titled Satish Sanjay Magade vs M/s. Rhythm County & Ors.) against 
violations of environmental norms by M/s. Rhythm County (the project proponent) in setting 
up a construction project at 10(P), 11(P) Autade Handewadi Ta. Haveli Dist Pune. 

The applicant had alleged that the construction commenced by M/s Rhythm County at plot 
No. 10 (P), 11 (p), Autade Handewadi, Ta Haveli, Dist Pune without requisite Environmental 
Clearance (EC) as per Environmental Impact Assessment (EIA) Notification dated 
14.09.2006, without requisite consent under the Air (Prevention & Control of Pollution) Act, 
1981 and Water (Prevention & Control of Pollution) Act, 1974, MPCB issued Show Cause 
Notice on 03.01.2020, declined consent on 06.07.2020  and in spite of order dated 06.07.2020 
of MPCB for stopping of construction work of the project, the project proponent continued 
the construction activities and completed construction measuring 1,01,301.82 Sqm. 

The Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi, in the matter 
passed an order on 08.06.2021 (Annexure- I) with following directions:  

“3. We have heard learned Counsel for the applicant. From the averments in the 
application, prima facie, serious violations appear to be taking place in 
construction projects. We have dealt with another matter filed by the applicant 
by a separate order today raising somewhat identical issues in respect of other 
project being OA No. 13/2021, Shashikant Vithal Kamble vs. Keystone 
Properties and directed the MoEF&CC to conduct functional audit of 
functioning of SEIAA, Maharashtra with a view to enforce the environmental 
rule of law, particularly the repeated judgements of the Hon’ble Supreme 
Court. The Tribunal has also noted earlier direction in Appeal No. 
32/2020(WZ), Tanaji B. Gambhire v. Chief Secretary Government of 
Maharashtra & Ors. and Appeal No. 34/2020(WZ), Tanaji B. Gambhire v. 
Chief Secretary Government of Maharashtra & Ors. vide order dated 
24.05.2020 requiring SEIAA, Maharashtra to review its working with a view 
to comply with the mandate of law inter alia in judgments of Hon’ble Supreme 
Court in Alembic Chemicals v Rohit Prajapati1, Keystone developers v. Anil 
Tharthare2, Goel Ganga Developers India Pvt. Ltd. v UOI3 and Bengaluru 
Development Authority v. Sudhakar Hegde & Ors.4 The Tribunal also 
constituted a Committee to look into the compliance status of the project and 
determine compensation on ‘Polluter Pays’ principle to recover the cost of 
restoration. 
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“4. The two committees appointed in OA No.13/2021, Shashikant Vithal Kamble 
v. M/s. Key Stone Properties & Ors. by separate order today, may also act in 
the present matter. The second committee with regard to compliance status of 
the project may look into the compliance status and violations in respect of the 
present project also and give its report, along with the recommendations for 
the amount of compensation required to be recovered for restoration of the 
environment and the restoration plan…” 

 

The relevant portions of paras 4 & 5 of the order dated 08.06.2021 in OA No. 13 of 

2021 (Shashikant Vithal Kamble vs M/s. Key Stone Properties & Ors.) are reproduced 

here in connection to para 4 as mentioned above (as per order dated 08.06.2021 in this 

OA No. 14 of 2021 (Satish Sanjay Magade vs M/s. Rhythm County & Ors.))  

 

“4.  Since the allegations of this nature are frequently being made before this 

Tribunal and prima facie there appears to be fundamental flaw in working of 

the SEIAA in question, resulting in defeating the statutory mandate of prior 

EC and directions of the Hon’ble Supreme Court, we direct constitution of a 

two-member Committee comprising Additional Secretary, Ministry of 

Environment, Forest and Climate Change (MoEF&CC), nominated by the 

Secretary MoEF&CC and the Chairman, Central Pollution Control Board 

(CPCB) to conduct functional audit of 

SEIAA, Maharashtra to find out how such frequent blatant violations are 

taking place and how the situation can be remedied…..” 
 

“ 5.  Accordingly, apart from a Committee for the conduct of functional audit of 

functioning of SEIAA in the matter of grant of ECs, there is need to conduct 

audit of compliance of environmental requirements in the project in question 

by an independent Expert Committee. For this purpose, we constitute a four-

member Expert Committee comprising nominees of MoEF&CC, CPCB, IIT 

Bombay and Member Secretary, State PCB. The Committee will be at liberty 

to take assistance from any other expert/institution. The CPCB and State 

PCB will be nodal agency for coordination and compliance…” 
 

Accordingly, CPCB as nodal agency communicated to MoEF&CC, IIT Bombay and MPCB 

for the nominations. IIT Bombay informed vide email dated 16.08.2021 that “In view of the 

fact that IIT Bombay does not have expertise in this area, the Hon'ble NGT may be requested 

to allow CPCB to consult any one of the institutes like IIT Kanpur /Delhi/Kharagpur and 

IISc". An Interlocutory Application I.A.No.90 of 2021 was filed by Central Pollution Control 

Board (CPCB) in this regard submitting that being time bound in compliance of direction 
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from the Hon'ble NGT, the said committee has, for the time being, proceeded for compliance 

of order passed to the said committee without a nominee from IIT Bombay along with prayer 

that the order dated 08.06.2021 may kindly be modified or any other directions that the 

Hon'ble Tribunal may deem fit may be issued. The Hon’ble NGT in subsequent hearing on 

10/11/2021 ordered I.A. No.90 of 2021 accordingly. Copy of Hon’ble NGT order vide dated 

10/11/2021 is given at Annexure-I A. 
 

In compliance with aforesaid order dated 08.06.2021 of the Hon’ble NGT, the committee 

comprising of the following members;  

 

I. Shri. Bharat Kumar Sharma, Regional Director, Regional Directorate CPCB, 

Pune; 

II. Shri. Suresh Kumar Adapa, Scientist ‘E’, Integrated Regional Office (IRO), 

MoEF&CC, Nagpur, and; 

III. Shri. Nitin Shinde, I/c Regional Officer, MPCB  Pune; 

 

held meeting on 02.08.2021 and decided to seek relevant information in a questionnaire 

from various organizations viz. Integrated Regional Office of MoEF&CC, Nagpur, 

Maharashtra Pollution Control Board (MPCB), Pune, Metropolitan Regional Development 

Authority (PMRDA) and State Environment Impact Assessment Authority (SEIAA), 

Maharashtra. These organizations were requested to send relevant information vide email 

dated 07.08.2021. Follow-up emails/meeting were also held thereafter.  
 

Upon receipt of information as per the aforesaid questionnaire, the committee, carried-out 

inspection of the construction project- Rhythm County at 10 (P), 11(P) Autade Handewadi 

Ta-Haveli Dist Pune on 06.10.2021. Shri. Pranav Mitkari, Assistant Town Planner, Pune 

Metropolitan Regional Development Authority (PMRDA) and Shri Anil Baviskar, Manager 

(representative of Project Proponent) for the project- Rhythm County, were also present 

during the site visit. Shri Kiran Hasbanis SRO, MPCB Regional Office Pune and Shri 

Motegaonkar, Field Officer, MPCB Regional Office Pune, represented Shri. Nitin Shinde, I/c 

Regional Officer, MPCB Pune, during the said visit.   
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2.0 OBSERVATIONS & FINDINGS: 

 

(A) ABOUT THE PROJECT 
 

The project Rhythm County is located at S. No. 10(P), 11(P) Autade Handewadi, Ta- Haveli 

Dist-Pune comes under Pune Metropolitan Regional Development Authority (PMRDA). The 

project is developed by M/s. Majestique Risingsun LLP and M/s Majestic Landmarks Pvt 

Ltd. 

 

(B) OBSERVATIONS W.R.T ENVIRONMENTAL CLEARANCE (EC) AND 
VIOLATIONS THERETO  

(I) Details of the Layout Sanctioned and Commencement Certificate, Plinth Check 
Certificate, EC granted and current construction status are given at Table-1. 
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Table-01 Details of the Layout Sanctioned and Commencement Certificate, Plinth Check Certificate, EC granted and current 

construction status 

Sl. 
No. 

Particulars (↓) 

 

Gross 
Plot Area 

Deduction 
of FSI 

Net Plot 
Area 

Building Configuration Total built-up area 

 

1 EC dated 27.11.2017 issued by PMRDA for Total Plot Area of 68543.50 Sq.m As mentioned in the conceptual plan 

 Buildings-A1,A2,A3,A4,A5,A6,B1,B2,B3,B4,B5,B6,B7,B8  
(Configuration Not Mentioned) 

 Commercial Buildings-A,B-G+2 
 Total 14+2=16 Buildings 

FSI- 77660.0  Sq.m 
Non FSI- 68022.28 Sq.m 
TBUA-145682.28  Sq.m 

2 Layout and Commencement No. 
DP/BHA/Mauje Autade 
Handewadi/GAT no. 10(P) 
11(P)/C.R. No.224/17-18 dated 
23.01.2018 issued by PMRDA 

83073.5 28509.12 54564.38  Commercial Wing A- Gr.+ Middle Floor +2 Floor 
 Commercial Wing B- Gr.+ Middle Floor +2 Floor 

Total FSI- 2320.66  Sq.m 
Total Non FSI- 170.18 
Sq.m 
TBUA-2409.84 Sq.m 

3 Plinth Check Certificate for 
Commercial Wing B dated 
16.05.2018 

As per Layout and Commencement No. DP/BHA/Mauje Autade Handewadi/GAT no. 10(P) 11(P)/C.R. No.224/17-18 dated 
23.01.2018 

4 Plinth Check Certificate for 
Commercial Wing A dated 
09.08.2018 

As per Layout and Commencement No. DP/BHA/Mauje Autade Handewadi/GAT no. 10(P) 11(P)/C.R. No.224/17-18 dated 
23.01.2018 

5 Layout and Commencement No. 
BHA/Mauje Autade 
Handewadi/GAT no. 10(P) 
11(P/C.RNo.1731/17-1 dated 
01.10.2018 issued by PMRDA 

68573.5 14009.12| 54564.38  Commercial Wing A- Gr.+ Middle Floor +2 Floor 
 Commercial Wing B- Gr.+ Middle Floor +2 Floor  
 Residential Wing A1-LP+UP+8 Floor 
 Residential Wing A2-LP+UP+8 Floor 

Total FSI- 9,298.12  
Sq.m 
Total Non FSI-2790.72 
Sq.m 
TBUA-12088.84 Sq.m 

6 Layout and Commencement No. 
BHA/Mauje Autade  
Handewadi/GAT no. 10(P) 
11(P)/C.R. No.1375/18-19 dated 
27.06.2019 issued by PMRDA 

68573.5 14009.12| 54564.38  Commercial Wing A- Gr.+ Middle Floor +2 Floor 
 Commercial Wing B- Gr.+ Middle Floor +2 Floor  
 Residential Wing A1- LP +UP +14 Floors 
 Residential Wing A2- LP +UP +14 Floors 
 Residential Wing A3- LP +UP +14 Floors 
 Residential Wing A4- LP +UP +14 Floors 
 Club House-Gr. +1 

Total FSI- 26261.09 
Sq.m 
Total Non FSI-7993.68 
Sq.m 
TBUA-34254.77 Sq.m 
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7 Plinth Check Certificate for 
Residential  Wing A1 and Wing A2 
dated 21.09.2019 

As per Layout and Commencement No. BHA/Mauje Autade  Handewadi/GAT no. 10(P) 11(P)/C.R. No.1375/18-19 dated 
27.06.2019 

8 Completion Certificate for 
Commercial Wing B dated 
14.10.2019 

As per Layout and Commencement No. DP/BHA/Mauje Autade Handewadi/GAT no. 10(P) 11(P)/C.R. No.224/17-18 dated 
23.01.2018 

9 Plinth Check Certificate for Club 
House  dated 16.03.2020 

As per Layout and Commencement No. BHA/Mauje Autade  Handewadi/GAT no. 10(P) 11(P)/C.R. No.1375/18-19 dated 
27.06.2019 

10 Plinth Check Certificate for 
Residential Wing A3 and A4 dated 
06.10.2020 

As per Layout and Commencement No. BHA/Mauje Autade  Handewadi/GAT no. 10(P) 11(P)/C.R. No.1375/18-19 dated 
27.06.2019 

11 Layout and Commencement No 
BHA/Mauje Autade 
Handewadi/GAT no. 10(P) 
11(P)/C.R. No.1480/19-20 dated 
22.12.2020 issued by PMRDA 

68573.5 14009.12| 54564.38  Commercial Wing A- Gr.+ Middle Floor +2 Floor 
 Commercial Wing B- Gr.+ Middle Floor +2 Floor  
 Residential Wing A1- LP +UP +14 Floors 
 Residential Wing A2- LP +UP +14 Floors 
 Residential Wing A3- LP +UP +14 Floors 
 Residential Wing A4- LP +UP +14 Floors  
 Residential Wing B1-Stilt+14 Floor 
 Residential Wing B2- Stilt+14 Floor 
 Residential Wing B3- Stilt+14 Floor 
 Residential Wing B4- Stilt+14 Floor 
 Club House-Gr.+1 

Total FSI- 43056.05 
Sq.m 
Total Non FSI- 14140.56 
Sq.m 
TBUA -57196.61 Sq.m 

 

12 Plinth Check Certificate for 
Residential Wing B1, B2, B3 and B4  
dated 25.05.2021 

As per Layout and Commencement No BHA/Mauje Autade Handewadi/GAT no. 10(P) 11(P)/C.R. No.1480/19-20 dated 22.12.2020 

13 Completion Certificate for 
Commercial Wing A dated 
09.04.2021 

As per Layout and Commencement No. BHA/Mauje Autade  Handewadi/GAT no. 10(P) 11(P)/C.R. No.1375/18-19 dated 
27.06.2019 

14 Status of construction as on 
08.11.2021 is as per Layout 
Sanctioned and Commencement No 
BHA/Mauje Autade 
Handewadi/GAT no. 10(P) 

 Commercial Wing A- Gr.+ Middle Floor +2 Floor (Work Completed At Site) 
 Commercial Wing B- Gr.+ Middle Floor +2 Floor (Work Completed At Site) 
 Residential Wing A1- LP +UP +14 Floors (All Slabs Completed, Internal Finishing is in Progress) 
 Residential Wing A2- LP +UP +14 Floors (All Slabs Completed, Internal Finishing is in Progress) 
 Residential Wing A3- LP +UP +14 Floors (All Slabs Completed, Internal Finishing is in Progress) 

Total Built up Area 
Constructed =32226.01 
Sq.m 
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11(P)/C.R. No.1480/19-20 dated 
22.12.2020 

 Residential Wing A4- LP +UP +14 Floors (15 Slabs are done, 16th slab RCC pending) 
 Residential Wing B1-Stilt+14 Floor (9 Slabs are done) 
 Residential Wing B2- Stilt+14 Floor (10 Slabs are done) 
 Residential Wing B3- Stilt+14 Floor (9 Slabs are done) 
 Residential Wing B4- Stilt+14 Floor (9 Slabs are done) 
 Club House-Gr. +1 (Work Completed at Site) 
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II) MoEF&CC vide notification dated 09.12.2016 (Annexure-II) integrated 

environmental conditions in building bye laws and amended EIA Notification 2006 

by including Paragraph no. 14 with following:  

 The integrated environmental conditions with the building permission being 

granted by the local authorities and the construction of buildings as per the size 

shall adhere to the objectives and monitorable environmental conditions as given 

at Appendix-XIV.   

 The States adopting the objectives and monitorable environmental conditions 

referred to in subparagraph (1), in the building bye-laws and relevant State laws 

and incorporating these conditions in the approvals given for building 

construction making it legally enforceable shall not require a separate 

environmental clearance from the Ministry of Environment, Forest and Climate 

Change for individual buildings. 

 The States may forward the proposed changes in their bye-laws and rules to the 

Ministry of Environment, Forest and Climate Change, who in turn will examine 

the said draft bye-laws and rules and convey the concurrence to the State 

Governments. 

 When the State Governments notifies the bye-laws and rules concurred by the 

Ministry of Environment, Forest and Climate Change, the Central Government 

may issue an order stating that no separate environmental clearance is required for 

buildings to be constructed in the States or local authority areas.   

       

III.  The Society for Protection of Environment & Biodiversity filed OA No. 677 of 2016 

before Hon’ble NGT, Principal Bench, New Delhi praying that the Notification dated 

9th December, 2016 issued by MoEF&CC should be quashed and set aside. 

 

IV. The Urban Development Department, Govt. of Maharashtra vide notification dated 

28.06.2017 published the integration of environmental conditions in building bye 

laws. As per the notification, environment cell of the local body shall carry out the 

environment appraisal of the proposals with built up area between 20,000 sq.m. and 

1,50,000 sq.m. The copy of said Notification is given at Annexure-III. 
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V.  The IA Division, MoEF&CC vide order F.No. 19-159/2014-IA III (Pt. File) dated 

07.07.2017 ( Annexure-IV) informed the Urban Development Department, Govt. of 

Maharashtra that: 

 The Environmental Clearance for building and construction projects up to 

1,50,000 sq.m. stand integrated with Development Control Regulations (DCR) of 

all Municipal Corporations, Municipal Councils and all Special Planning 

Authorities in Pune and Konkan Divisions. 

 The Authority Competent to grant the building permission will integrate the 

environmental clearance conditions in same order based on the recommendations 

of the Environmental Cell, following the process as envisaged under the 

notification. The Authority granting this integrated building permission with 

environmental clearance conditions will be responsible for implementation of the 

procedures and processes laid down in the Ministry’s notification dated 

09.12.2016. 

 The order is subject to decision in O.A. No. 677/2016 pending before the 

Hon’ble National Green Tribunal, Principal Bench, New Delhi. 

 

VI. The Hon’ble NGT, Principal Bench, New Delhi vide order (in OA no. 677/2016) 

dated 08.12.2017 passed following order/direction: 

Till the time the Ministry comply with the above directions and notify the amended 

provisions of Regulations of 2006, it will not implement the impugned Notifications. 

However, once the amended regulations are notified, MoEF&CC/SEIAA /Local 

Authorities can give effect to that, without any further reference to the Tribunal. 

 The copy of aforesaid order dated 08.12.2017 is given at Annexure-V 

 

VII. IRO, MoEF&CC, Nagpur vide letter dated 11.10.2021 requested Policy Division of 

MoEF&CC, New Delhi to clarify whether the environmental clearance (dated 

27.11.2017) granted by PMRDA is valid or invalid. The Ministry vide letter dated 

18.11.2021 informed that “ S.O. 3999 (E) dated 9.12.2016, was challenged before 

Hon’ble National Green Tribunal, Principal Bench, New Delhi vide OA No. 677 

of 2016 filed by Society for Protection of Environment & Biodiversity. The same 

has been disposed of on 08.11.2017 (uploaded on 08.12.2017) and notification 

dated 09.12.2016 has been stayed by Hon’ble Tribunal”. 
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Further, the order dated 8.12.2017 passed in OA no. 677 of 2016 has been 

challenged by the Ministry before Hon’ble Supreme Court vide Civil Appeal No. 

2522/2018, the same is sub-judice and no stay was granted by the Hon’ble Supreme 

Court w.r.t. the order dated 08.12.2017.” The Ministry letter dated 18.11.2021 is 

attached as Annexure-VI. 

 

VIII. M/s. Saibaba Sales Pvt. Ltd. (appellant) filed two (02) appeals under section 22 of 

National Green Tribunal Act, 2010 assailing the judgement and final order dated 

18.1.2021 in the OA No. 83/2019. Under the impugned judgement, the Hon’ble NGT 

held that further construction cannot be made without environment impact 

assessment, but protected the constructions already made by the appellant on the basis 

of Environmental Clearance issued by Pimpri Chinchwad Municipal Corporation as 

per the notification dated 9.12.2016.  

 

The Hon’ble Supreme Court vide order (in Civil Appeal no. 595 of 2021) dated 

26.11.2021 endorsed the Hon’ble NGT’s order dated 18.01.2021 and ordered that: 

“ The four constructed buildings are resultantly to be treated to be under a valid EC with all 

legal consequences. It is, however, made clear that if any further construction is proposed 

by the appellant with the sanctioned layout, the same should not be done on the strength of 

the EC granted on 28.11.2017 by the PCMC. In other words, if the Project Proponent 

wishes to construct the remaining buildings, they must secure fresh clearance from the 

competent authority, as per the currently applicable framework. It is ordered accordingly” 

Copy of the judgement dated 26.11.2021 is enclosed as Annexure-VII.  
 
 

IX. Pune Metropolitan Regional Development Authority (PMRDA) vide letter dated 

27.11.2017 granted Environmental Clearance for the construction of residential and 

commercial project with total built up area of 1, 45,682.28 sq.m on the basis of the 

conceptual plan for total of 16 buildings. (Refer Sl No.1 of Table 1 & EC dated 

27.11.2017). The copy of EC issued by PMRDA is given at Annexure-VIII. 

 

X. PMRDA has provided information vide letter (copy given at Annexure-IX) no. 

Mauje Autade Handewadi/Gut No. 10 (P), 11 (P)/C. No. 2674 dated 05.01.2022 

regarding layout sanction plans, plinth check certificates, configurations, Built up area 

along construction status as on 08/11/2021.    
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XI. It is observed from EC dated 27.11.2017 that the configuration for Commercial 

Building A and B is given as “G+2” but the first layout sanctioned and 

commencement certificate and its subsequent layout sanctions and commencement 

certificates issued by PMRDA the configuration in mentioned as “Gr.+ Middle Floor 

+2 Floor” and further present construction status (Annexure-IX) also shows “Gr.+ 

Middle Floor +2 Floor”. Such “Gr.+ Middle Floor +2 Floor” sanctions and 

construction of Commercial Building A and B are not in compliance with EC dated 

27/11/2017 granted by PMRDA where the configuration is stipulated as G+2.Further, 

such changes/non-compliances have also not been mentioned in information provided 

in existing building name /configuration and proposed building name /configuration 

in ToR granted by SEIAA. The copy of ToR is given at Annexure-X. Therefore, 

there is violation of EC granted by PMRDA. 

   

 

XII. It is also observed that Club house is constructed which has not been included in the 

list of buildings mentioned in Environmental Clearance dated 27.11.2017 issued by 

PMRDA, whereas such club house has been mentioned in the subsequent Layout and 

Commencement No. BHA/Mauje Autade Handewadi/GAT no. 10(P) 11(P)/C.R. 

No.1375/18-19 dated 27.06.2019 issued by PMRDA. Further, Plinth check certificate 

for club house is given on 16.03.2020. Construction of Club House (Gr +1) is 

completed with Built Up Area – 431.91 Sq.m. (Please refer Table-01 & Annexure-

IX).  

 

Thus, Club house has been constructed without amendment in EC dated 27/11/2017 

issued by PMRDA nor it is mentioned in information provided in existing building 

name /configuration and proposed building name /configuration in ToR granted by 

SEIAA. The copy of ToR is given at Annexure-X. Therefore, there is violation of EC 

granted by PMRDA with regard to the construction of club House.  
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XIII. The project proponent (PP) has applied for EC to SEIAA vide Application dated 

18.07.2020 for Total Built Up Area of 1,84,1434 sq.m. and SEIAA granted ToR vide 

letter dated 08.02.2021. However, EC is not yet granted by SEIAA. 

 

XIV. Construction activity was observed during the visit on 06.10.2021. As per PMRDA 

letter dated 05.01.2022 (Annexure-IX), total built up area constructed is 32226.01 

sq.m. as per sanction plan dated 22.12.2020 and status of construction is given in Sr 

No. 14 of Table No.1 above.  However, the committee observes that current 

construction has deviation from EC dated 27/11/2017 w.r.t. commercial buildings 

configuration and construction of club house, as given at para XI & XII above. 

 

XV. With regard to conditions stipulated in said EC during the construction phase, it is 

observed that : 

a. C & D waste generated during construction is used for internal road making 
purpose (EC condition no. 12 of General Environmental Conditions, 
Schedule-B)  

b. Tin sheet barricading around periphery, manual water spraying arrangement 
manual tyre washing arrangements etc. are provided for dust suppression 
during construction to suppressed dust (EC condition no. 15 of General 
Environmental Conditions, Schedule-B)  

c. Temporary accommodations were provided for the construction labors at the 
project site. Facilities such as drinking water, toilets with septic tank followed 
by soak pit, were provided (EC condition no. 18 of General Environmental 
Conditions, Schedule-B). However, solid waste in the area was found not 
collected properly and spread in the area.     

d. Plantation was being developed within the plot area. 

 

(C )  STATUS OF CONSENT TO ESTABLISH (CTE)/CONSENT TO OPERATE 
(CTO) & VIOLATIONS THERETO  

i) It is observed from Google imageries that the project proponent started the site 

preparation and excavation works in December 2017 and April 2018 respectively. 

First plinth certificate for total built up area of more than 20,000 sq.m. structures (i.e. 

Layout and Commencement No. BHA/Mauje Autade  Handewadi/GAT no. 10(P) 
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11(P)/C.R. No.1375/18-19 dated 27.06.2019) has been obtained by PP on 21/9/2019 

(please refer Table 1 above). 

ii) MPCB carried out site inspection on 18.10.2019 (Copy given at Annexure-XI) with 

reference to application submitted by PP for consent to establish dated 05.09.2018 and 

made following observations: 

“1.  During the visit the work of construction of two no.s of commercial 

buildings found almost completed, these two buildings are not yet 

commissioned 

2.  Also construction work of two buildings A1 & A2 found started at site, A1 

building is found completed with one slab and A2 with two slabs. Site 

levelling work found in progress. 

3.  Further it is noticed that there is one labour camp is established at the site 

having toilers with septic tanks, these septic tanks regularly drained & 

cleaned by local agency. Also separate drinking water source provided at 

site of labour camp.” 

 

ii)  MPCB vide letter dated 03.01.2020 issued Show Cause Notice (SCN) under clause 

(b) of Sub-Section (4) of Section-25 of the Water ( P & CP) Act, 1974 and Section 21 

of the Air ( P & CP) Act 1981 & Hazardous & Other Waste ( Management and 

Transboundary Movement ) Rules, 2016 to the project due to non-compliances such 

as not obtained Environmental Clearance from State Environment Impact Assessment 

Authority, Govt. of Maharashtra (SEIAA), started construction work of project and 

completed construction work of building A1 building & remaining is in progress and 

started construction work prior to obtaining consent to establish from Board. The 

copy of SCN dated 03.01.2020 is given at Annexure-XII. 

 

iii) MPCB vide letter dated 06.07.2020 issued final order refusing the consent to establish 

under Section 27 of Water (Prevention and Control of Pollution) Act, 1974 and under 

Section 21 of Air (Prevention and Control of Pollution) Act, 1981 along with order to 

stop construction work of residential and commercial projects due to non- 

compliances.  The copy of the order dated 06.07.2020 is given at Annexure-XIII. 
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iv) The project proponent reapplied for consent to establish vide UAN No. 00000108342 

on 10.02.2021. Further, MPCB visited the project on 05.03.2021 and made following 

observations: 

 Consent status: Applied for consent to establish 

 Project proponent has found constructed building A1 & A2 & Plaster work is 

in progress. These building having 2 floor parking + 14 floor residential  

 Building no. A3: RCC completed upto 9th floor & Building no. A4: RCC 

completed upto 7th floor & said work is in progress. 

 Building no. B1&B2: Footing work is in progress 

 Building no. A &B: These are commercial buildings & found completed 

(Ground + 2 floor) 

 Project proponent has completed work of club house building 

 Project proponent has proposed two no.s of STP’s having capacities 360 

CMD & 530 CMD which are based on MBBR. Treated effluent will be 

recycled for flushing and other secondary purposes & remaining on land for 

gardening 

 PP has proposed to provide OWC for treatment of biodegradable waste. Non 

biodegradable waste will be handed over to local body. 

 EC obtained from PMRDA dated 27.11.2017 

 PP has obtained PMRDA permission dated 23.01.2018 on 68573.50 sq.m. & 

construction BUA= 145682.28 sq.m. 

 PP has obtained Terms of Reference (ToR) copy from State Environment 

Impact Assessment Authority on 08.02.2021 for total plot area 68573.50 sq.m. 

& construction BUA= 184143 sq.m. 

The copy of the MPCB visit report dated 05.03.2021 is given at Annexure-XIV 
 

v) The Consent Committee of MPCB considered the proposal in 3rd meeting held on 

05.05.2021 and approved for granting the consent to establish to the project with total 

plot area of 68573.50 sq.m. & construction BUA of 184143 sq.m (Copy of Minutes of 

meeting is given at Annexure-XV) by imposing conditions such as PP shall obtain 

EC from SEIAA, not to take any effective steps towards the proposed  construction 

without obtaining prior EC from SEIAA, comply with conditions stipulated  in CTE 

and submit Bank Guarantee of Rs. 10 lakhs towards compliance of same and submit 
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an affidavit in Boards prescribed format within 15 days regarding compliance of 

conditions of EC/CRZ clearances and CTE etc. 

  

vi) Subsequently, MPCB granted consent to establish (CTE) for the project vide letter 

Format 1.0/UAN No. 0000108342/CE-2105000456 dated 12.05.2021 (the copy of 

CTE is attached as Annexure-XVI) with the aforesaid conditions followed by restart 

of construction activity as per the said conditional CTE vide MPCB letter dated 

14/8/2021 (copy of restart letter dated 14/8/2021 is given at Annexure-XVII). The PP 

has submitted bank guarantee as informed by MPCB vide email dated 05.01.2021.   

 

However, PP continued construction without obtaining EC from SEIAA Maharashtra 

in violation of the aforesaid conditional CTE dated 12/5/2021 and construction 

activity was also observed during visit on 06/10/2021 by the committee. 

 

vii)  The above reveal that PP initiated construction for structures more than 20,000 sq. m. 

built up area since 21/9/2019 or before without obtaining CTE under Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 and they continued construction despite the consent refusal/stop 

work order from MPCB dated 06.07.2020. Upon grant of conditional CTE (copy 

given at Annexure-XVI) dated 12/5/2021, PP further continued construction without 

obtaining EC from SEIAA Maharashtra in violation of the said conditional CTE dated 

12/5/2021 and construction activity was also observed during visit on 06/10/2021 by 

the committee. 

 

3.0 CONCLUSIONS: 

(i) Subsequent to notification dated 09.12.2016 (copy given at Annexure-II), Pune 

Metropolitan Regional Development Authority (PMRDA) vide letter dated 27.11.2017 

granted Environmental Clearance to PP for the construction of residential and 

commercial project for FSI- 77660.0  sq.m; Non FSI- 68022.28 sq.m and total built up 

area of 1,45,682.28  sq.m. 
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(ii) PP has constructed total built up area 32,226.01 sq.m, as on 08/11/2021 as per 

information provided by PMRDA vide letter dated 05.01.2022 (copy is given at 

Annexure-IX).  

However, the following non-compliances of the aforesaid EC dated 27.11.2017 by PP 

have been observed: 

(a) Commercial Building A and B have been constructed to “Gr.+ Middle Floor 

+2 Floor” whereas in the said EC dated 27/11/2017 configuration of the same 

is mentioned “ G+2”.  

(b) Club house of total built up area of 431.91 sq.m.  has been constructed which is 

not included in the list of buildings mentioned in the EC  dated 27.11.2017. 

Plinth check certificate for club house is given on 16.03.2020 by PMRDA.  

 

(iii) PP has applied for EC to SEIAA vide Application dated 18.07.2020 for Total Built 

Up Area of 1,84,1434 sq.m. and SEIAA granted ToR vide letter dated 08.02.2021. 

However, EC is not yet granted by SEIAA. 

Further, changes in construction made to that of EC dated 27.11.2017 (w.r.t. 

Commercial Building A & B and club house, as at para 2 (B) XI & XII above) have 

not been declared by PP while making application to SEIAA Maharashtra. 

 

(iv) PP initiated construction for structures more than 20,000 sq. m. built up area since 

21/9/2019 or before without obtaining CTE under Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and they 

continued construction despite the consent refusal/stop work order from MPCB dated 

06.07.2020. Upon grant of conditional CTE (copy given at Annexure-XVI) dated 

12/5/2021, PP further continued construction without obtaining EC from SEIAA 

Maharashtra in violation of the said conditional CTE dated 12/5/2021 and 

construction activity was also observed during visit on 06/10/2021 by the committee. 

 

4.0 APPROACH FOR ENVIRONMENTAL COMPENSATION AND REMEDIAL 

MEASURES FOR PRIOR ENVIRONMENTAL CLEARANCE (EC) 

VIOLATION  

 
Notification no. SO 804(E) dated 14.3.2017 on procedure to be adopted for dealing with the 
prior Environmental Clearance (EC) violation cases were issued by Ministry of Environment, 
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Forest and Climate Change (MoEF&CC) under the Environment (Protection) Act, 1986 
giving 06-month amnesty window for such proponents who have violated the EC regulations. 
These violations were primarily related to initiating the project work or carrying out the 
project activities without obtaining the mandatory EC. The cases of such proponents were to 
be assessed and the project constructed at a site were affirmative which under prevailing laws 
is permissible and expansion has been done which can be run sustainably under compliance 
of environmental norms with adequate environmental safeguards. In case, where the finding 
of the Expert Appraisal Committee is negative, closure of the project were recommended 
along with other actions under the law.  Such affirmative projects were also to be appraised 
with implementation of Environmental Management Plan, comprising remediation plan and 
natural and community resource augmentation plan corresponding to the ecological damage 
assessed and economic benefit derived due to violation as a condition of environmental 
clearance. 
 
The project proponent were required to submit a bank guarantee equivalent to the amount of 
remediation plan and Natural and Community Resource Augmentation Plan with the State 
Pollution Control Board and the quantification were to be recommended by State Expert 
Appraisal Committee (SEAC) and finalised by State Environmental Impact Assessment 
Authority (SEIAA) as per the aforesaid notification dated 14/3/2017 and subsequent 
notification dated 08/3/2018 issued by MoEF&CC. The bank guarantee were to be deposited 
prior to the grant of environmental clearance and to be released after successful 
implementation of the remediation plan and Natural and Community Resource Augmentation 
Plan, and after the recommendation by regional office of the MoEF&CC, SEAC and approval 
of the SEIAA. 
 
In view of the above notifications, a committee was constituted (constituting Ex. Expert 
Member, NGT; members of SEIAA and SEAC for Maharashtra and advocate) in 
Maharashtra for evaluation process to evolve uniform guidelines to deal with the cases of 
violations under the chairmanship of Chairman, SEIAA, Maharashtra and submitted its report 
to the Department of Environment, Govt. of Maharashtra. After due consultation with 
stakeholders in a round table workshop, the Department of Environment (DoE) and SEIAA 
Maharashtra decided to follow the provisions of MoEF&CC notification dated 14.03.2017 as 
per the report submitted by the committee. Copy of the “Approach for the said Assessment 
for Environmental Damage And Estimation of Remediation Costs For Building Construction 
Projects initiated without obtaining mandatory Environmental clearance (Violation Cases)” 
decided to be followed by the DoE and SEIAA Maharashtra vide SEIAA letter no. SEIAA-
2018/CR-150/SEIAA dated 30/1/2019 is available at 
https://www.ecmpcb.in/login/download_ec_document/QjAwN0E4NkZDM0I2NDY4Mzk3Q
zUxOEVCQURGNzlGOTcucGRm 
 
The aforesaid notification of MoEF&CC was, however, applicable for six months from the 
date of publication i.e. 14.03.2017 to 13.09.2017 and further based on Hon’ble court direction 
from 14.03.2018 to 13.04.2018. 
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Hon'ble NGT in Original Application No. 287 of 2020 in the matter of Dastak N.G.O. Vs 
Synochem Organics Pvt. Ltd. & Ors. and in applications pertaining to same subject matter in 
Original Application No. 298 of 2020 in Vineet Nagar Vs. Central Ground Water Authority 
& Ors., vide order dated 03.06.2021 held that "(...) for past violations, the concerned 
authorities are free to take appropriate action in accordance with polluter pays principle, 
following due process". 
 
Further, the Hon'ble National Green Tribunal in O.A No. 34/2020 WZ in the matter of Tanaji 
B. Gambhire vs. Chief Secretary, Government of Maharashtra and ors., vide order dated 
24.05.2021 has directed that"...a proper SoP be laid down for grant of EC in such cases so as 
to address the gaps in binding law and practice being currently followed. The MoEF may 
also consider circulating such SoP to all SEIAAs in the country". 
 
In compliance to the directions of the Hon'ble NGT, a Standard Operating Procedure (SoP) 
for dealing with violation cases were issued by the MoEF&CC vide Office Memorandum F. 
No. 22-21/2020-IA.III dated 07/7/2021. The SoP outlines similar features of implementation 
of environmental management plan based on remediation plan and natural and community 
resource augmentation plan corresponding to the ecological damage assessed and economic 
benefit derived due to violation as a condition of environmental clearance to that of earlier 
notification dated 14.3.2017 but with some changes. 
 
However, in the matter of Fatima vs The UOI, WP(MD) No.11757 of 2021, Hon’ble Madurai 
Bench of Madras High Court (Special Original Jurisdiction) vide order dated 15/07/2021 has 
ordered an interim stay on the said SOP.  
 
In view of the aforesaid interim stay on the SoP for dealing with violation cases issued by the 
MoEF&CC, the aforesaid approach adopted by SEIAA Maharashtra for dealing with EC 
violations cases may be considered. Salient features of the said Department of Environment 
(DoE) and SEIAA Maharashtra adopted approach paper are as below:  

 
(i) It is in line with MoEF&CC Notification dated 14/03/2017 applicable for 06-

month amnesty window for such proponents who violated prior Environmental 
Clearance (EC) requirement and takes into account of ecological damage and 
economic benefit derived due to violation and remediation plan and natural and 
community resource augmentation plan preparation & implementation thereto for 
building construction projects violation cases.  
 

(ii) Environmental damage cost assessment considering various project related 
attributes (air pollution, water pollution, soil environment, noise & vibration, 
green belt and Occupational Health & Safety) and their recurring & non-recurring 
cost. 

(iii) Assessment of economic benefits derived due to violation inclusive of the 
following: 
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(a) costs saved or/and not taking appropriate environmental protection 
measures and also, the benefits derived by going ahead with project to gain 
commercial gains. The same have been considered as 10% of Ready 
reckoner cost of the construction under violation if it is already occupied 
(fully or partially) or reasonably in advance stage of completion (more 
than 50%). In case, the construction is still not in advance stage of 
completion (less than 50%) and no occupation is given, then the benefits 
can be taken as 5% of the Ready reckoner cost for the construction in 
violation; 

(b) environmental track record of the project proponent of Rs. 10,00,000/- (Rs. 
Ten lakhs) for each of earlier or similar other environment clearance 
violation in other projects being developed by project proponent and/or 
any one of its directors. 

(iv) Preparation of remediation plan and natural and community resource 
augmentation plan as Environmental management plan (EMP) equivalent to the 
above-mentioned environmental damage cost and economic benefits, as at (i) and 
(ii) above, or the amount equivalent to the CER amount as per the MOEF&CC's 
office Memorandum No: F NO 22-65/2017-IA-III dated 01/05/2018, whichever is 
higher. Areas identified for resource allocation through such EMP cost are as 
below: 

 
Sr 
No 

Description Activity % 
Allocation 

Implementing 
Agency 

Remarks 

1 Afforestation (can include 
plantation garden 
development) 

25 Social Forestry 
& Local Body 

The afforestation can 
be either through 
social forestry or the 
Local body. 
Preferably within 50 
km from project site 

2 Water conservation program 
(Jalyukt shivar, etc) 

25  Preferably within 50 
km radius of project 
site 

3 Urban environment and 
sanitation (can include 
swatccha Bharat, playground 
development, urban ground-
water recharge schemes etc) 

20 Local body  

4 Sewerage lines and STP, solid 
waste Management 

20 Local Body  

5 Urban air/noise pollution 
control initiatives 

10 Local Body  
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(v) The assessment of above mentioned environmental damage cost and economic 
benefits and preparation of remediation plan and natural and community resource 
augmentation plan as environmental management plan (EMP) to be prepared as 
an independent chapter in the environment impact assessment report by the 
consultants duly recognised by NABET (National Accreditation Board for 
Education and Training) while seeking grant of environmental clearance. The 
collection and analysis of data for assessment of ecological damage, preparation 
of remediation plan and natural and community resource augmentation plan shall 
be done by an environmental laboratory duly notified under Environment 
(Protection) Act, 1986, or an environmental laboratory accredited by National 
Accreditation Board for Testing and Calibration Laboratories or a laboratory of a 
Council of Scientific and Industrial Research institution working in the field of 
environment. 
The SEAC will prescribe a specific Terms of Reference for the project on 
assessment of the above plans.  

 
(vi) The cases of violation will be appraised by SEAC with a view to assess that the 

project has been constructed at a site which under prevailing laws is permissible 
and expansion has been done which can be run sustainably under compliance of 
environmental norms with adequate environmental safeguards; and in case, where 
the finding of the SEAC is negative, closure of the project will be recommended 
along with other actions under the law. 

 
(vii)The Expert Appraisal Committee shall stipulate the implementation of 

Environmental Management Plan, comprising remediation plan and natural and 
community resource augmentation plan corresponding to the ecological damage 
assessed and economic benefit derived due to violation as a condition of 
environmental clearance.  

 
(viii) The project proponent will submit a bank guarantee equivalent to the amount 

of remediation plan and Natural and Community Resource Augmentation Plan 
with Maharashtra Pollution Control Board (MPCB) and the quantification will be 
recommended by SEAC Committee and finalized by SEIAA and the bank 
guarantee shall be deposited prior to the grant of environmental clearance and 
will be released after successful implementation of the said plans, and after the 
recommendation by regional office of the MoEF&CC, SEAC and approval of the 
SEIAA. 

 
(ix) With regard to implementation of the aforesaid EMP, the project proponent will 

be required to deposit such apportioned funds of the EMP with concerned 
authorities and the confirmation of deposit of such funds will be the compliance 
of such EMP efforts at the project proponents end. Still however, he needs to get 
engaged with concerned departments to ensure that the amount is effectively 
spent in time bound manner.  
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The outer limit for execution of the projects could be maximum 2 years, and if any 

amount still remains unspent then the same will be reverted back to DoE by 

concerned department which can conduct specific state level programs form such 

funds.  

 

5.0 APPROACH FOR DAMAGES FOR CONTRAVENING MANDATORY 

PROVISIONS OF ENVIRONMENTAL LAWS 

 
In the matter of Civil Appeal NO. 10854 OF 2016; M/s Goel Ganga Developers India 
Pvt. Ltd. Versus Union of India & Ors. the Hon’ble Supreme Court vide order dated 
10/8/2018 upheld Rs. 05 crores on project proponent as levied by the Hon’ble NGT 
for contravening mandatory provision of Environment Laws and for not obtaining the 
consent from the Board. Vide para 57 of the said Hon’ble Supreme Court order, it has 
been directed that “(…)The project proponent shall also pay a sum of Rs. 5 crores as 
damages, in addition to the above for contravening mandatory provisions of 
environmental laws.” 

 

“Report of the CPCB In-house Committee on Methodology for Assessing 

Environmental Compensation and Action Plan to Utilize the Fund” outlines a formula 

for imposing environmental compensation on industrial units for violation of 

directions issued by regulatory bodies listing the instances for taking cognizance of 

cases fit for violation and levy environmental compensation. The same has also been 

referred by the Hon’ble NGT in its order (para 14 to 16) dated 28/8/2019 in the matter 

of Original Application No. 593/2017 titled Paryavaran Suraksha Samiti & Anr. 

Versus Union of India & Ors. The instances considered for levying Environmental 

Compensation (EC) in the said report are: 

 

a) Discharges in violation of consent conditions, mainly prescribed standards / 

consent limits. 

b)  Not complying with the directions issued, such as direction for closure due to non-

installation of OCEMS, non-adherence to the action plans submitted etc. 

c) Intentional avoidance of data submission or data manipulation by tampering the 

Online Continuous Emission / Effluent Monitoring systems. 

d) Accidental discharges lasting for short durations resulting into damage to the 

environment. 

e) Intentional discharges to the environment -- land, water and air resulting into acute 

injury or damage to the environment. 

f) Injection of treated/partially treated/ untreated effluents to ground water. 
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Though such listed instances may not be directly applicable in the current matter for arriving 

at the damages amount (in addition to the environmental compensation as given at para 4) for 

contravening mandatory provisions of environmental laws (w.r.t. starting construction for 

more than 20,000 sq.m. built up area without obtaining CTE (refer para 2 (c ) (vii), 3 (iv) 

above); continuing construction despite the consent refusal/stop work order from MPCB 

dated 06.07.2020 (refer para 2 (c ) (vii), 3 (iv) above); continuing construction without 

obtaining EC from SEIAA Maharashtra in violation of condition of the CTE dated 

12/5/2021(refer para 2 (c ) (vi), 3 (iv) above); constructing changed construction 

configuration (w.r.t. Commercial Building A & B and club house) to that of PMRDA granted 

EC dated 27/11/2017 and not mentioning such changed construction while applying for EC to 

SEIAA Maharashtra, as at para 2 (b) (XI, XII), 3 (iii) above), an attempt is being made by 

this committee to assess the environmental compensation using the formula prescribed in the 

said CPCB report which may be taken as damages amount for contravening mandatory 

provisions of environmental laws. The formula takes into account of number of days 

violation took place, pollution index of unit, scale of operation, location factor based on 

population and an amount factor in Rupees including deterrent effect for repeated violations. 

 
Environmental Compensation (EC) in Rupees as mentioned in the aforesaid CPCB report- 

EC   = PI x N x R x S x LF 
 

Where, 
PI 50 Pollution Index (PI) of the project.  

Considering that the activity falls under Orange category during 
construction phase as it may not discharge waste water more than 100 
KLD. 

N 290+310+28 
days 

Number of days violation took place. 
First violation period of 290 days considering the first violation period 
since 21/9/2019 when PP obtained first plinth check certificate for 
construction of more than 20,000 sq.m. without obtaining CTE till 
prior to MPCB CTE refusal & stop construction work order dated 
06/7/2020. 
 
Repeat violation of 310 days considering the repeat violation w.e.f. 
06/7/2020 when construction continued despite MPCB CTE refusal & 
stop construction work order dated 06/7/2020 till prior to grant of 
conditional CTE dated 12/5/2021.  
 
Third time violation of 28 days w.e.f.  12/5/2021 when grant of 
conditional CTE dated 12/5/2021was issued stipulating not to take 
any effective steps towards the proposed construction without 
obtaining prior EC from SEIAA (whereas PP continued construction 
without obtaining prior EC from SEIAA) till date of order of the 
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Hon’ble NGT i.e. 08/6/2021. 
 

R 250 Factor in Rupees, which may be a minimum of 100 and maximum of 
500. The aforesaid report also suggests to consider R as 250, as the 
Environmental Compensation in cases of violation.  

S 1.5 Factor for the scale of operation. The unit LSI as per CTE issued by 
MPCB 

LF 1.25 Location factor, since the population of Pune is more than 1 Million 
but less than 5 Million. 

 
 
Therefore, Environmental Compensation (EC) in Rupees  

EC for first violation = 50 x 290 x 250 x 1.5x 1.25  
= Rs. 67,96,875/- 
  

EC for repeat violation with deterrent factor of 2   
= 2 x 50 x 310 x 250 x 1.5x 1.25 
= Rs. 1,45,31,250/- 
 

EC for third violation with deterrent factor of 4  
= 4 x 50 x 28 x 250 x 1.5x 1.25  
= Rs. 26,25,000/-  

 
Total Environmental Compensation (EC) in Rupees 
     = Rs. 67,96,875/- + Rs. 1,45,31,250/- + Rs. 26,25,000/- 

= Rs. 2,39,53,125/- (Rupees Two Crores Thirty Nine Lakhs Fifty 
Three Thousands and One Hundred Twenty Five Only) 

 
6.0 RECOMMENDATIONS 

 

(a) In view of the aforesaid violations for constructing changed construction 

configuration (w.r.t. adding club house and one extra floor in Commercial Building A 

& B to that of PMRDA granted EC dated 27/11/2017 and not mentioning such 

changed construction while applying for EC to SEIAA Maharashtra, as given at para 

2 (b) (XI, XII), 3 (iii) above, the committee recommends that SEIAA Maharashtra 

may proceed for estimating & implementing Environmental Management Plan (EMP) 

cost as environmental compensation amount following the approach paper adopted by 

DoE and SEIAA Maharashtra vide SEIAA letter SEIAA-2018/CR-150/SEIAA dated 

30/1/2019 for the “Assessment for Environmental Damage And Estimation of 

Remediation Costs For Building Construction Projects initiated without obtaining 
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1 

Item No. 03         (Pune Bench)  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 14/2021 (WZ) 

Satish Sanjay Magade      Applicant  

Versus 

M/s. Rhythm Country & Ors.        Respondent(s) 

Date of hearing: 08.06.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Anish Kumar Gupta, Advocate  

ORDER 

1. Grievance in this application is against violation of environmental 

norms by M/s. Rhythm Country (the project proponent) in setting up a 

construction project at 10(P), 11(P) Autade Handewadi Haveli, Pune. 

Construction commenced without requisite Environmental Clearance 

(EC) as per Environmental Impact Assessment (EIA) Notification dated 

14.09.2006 and without requisite consent under the Air (Prevention & 

Control of Pollution) Act, 1981 and Water (Prevention & Control of 

Pollution) Act, 1974. The Maharashtra State Pollution Control Board 

(SPCB) issued a show cause notice on 03.01.2020 followed by the order 

dated 6.7.2020 declining consent under the Air Act, 1981 and the Water 

Act, 1974 on account of the following failures:

“(i) You have not replied to the show cause notice issued by 
Board dated 03.01.2021. 

524/2021/LAW-HO
1Annexure I
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2 

(ii) You have completed construction BUA more than restricted 
BUA in EC in EC i.e. 76,236.72 Sqm (Actual constructed total 
BAU 101301.82 sqm). 

(iii) You have not obtained re-validated consent to Establish since 
2016. 

(iv) You have has not submitted approval sanction plan from 
corporation.” 

2. Inspite of order dated 06.07.2020 of the Maharashtra SPCB 

directed stopping of construction work of the project, the project 

proponent continued the construction activities and completed 

construction measuring 1,01,301.82 Sqm. 

3. We have heard learned Counsel for the applicant. From the 

averments in the application, prima facie, serious violations appear to be 

taking place in construction projects. We have dealt with another matter 

filed by the applicant by a separate order today raising somewhat 

identical issues in respect of other project being OA No. 13/2021, 

Shashikant Vithal Kamble vs. Keystone Properties and directed the 

MoEF&CC to conduct functional audit of functioning of SEIAA, 

Maharashtra with a view to enforce the environmental rule of law, 

particularly the repeated judgements of the Hon’ble Supreme Court. The 

Tribunal has also noted earlier direction in Appeal No. 32/2020(WZ), 

Tanaji B. Gambhire v. Chief Secretary Government of Maharashtra & Ors. 

and Appeal No. 34/2020(WZ), Tanaji B. Gambhire v. Chief Secretary 

Government of Maharashtra & Ors. vide order dated 24.05.2020 requiring 

SEIAA, Maharashtra to review its working with a view to comply with the 

mandate of law inter alia in judgments of Hon’ble Supreme Court in 

Alembic Chemicals v Rohit Prajapati1, Keystone developers v. Anil 

Tharthare2, Goel Ganga Developers India Pvt. Ltd. v UOI3 and Bengaluru 

1 2020 SCC OnLine SC 347
2 (2020) 2 SCC 666 

524/2021/LAW-HO
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Development Authority v. Sudhakar Hegde & Ors.4 The Tribunal also 

constituted a Committee to look into the compliance status of the project 

and determine compensation on ‘Polluter Pays’ principle to recover the 

cost of restoration. 

4. The two Committees appointed in O.A. No. 13/2021, Shashikant 

Vithal Kamble v. M/s. Key Stone Properties & Ors. by separate order 

today, may also act in the present matter. The second Committee with 

regard to compliance status of the project may look into the compliance 

status and violations in respect of the present project also and give its 

report, alongwith the recommendations for the amount of compensation 

required to be recovered for restoration of the environment and the 

restoration plan. 

List for further consideration on 10.11.2021. 

A copy of this order be forwarded to the Secretary MoEF&CC, 

CPCB, SEIAA, Maharashtra, IIT Bombay and Maharashtra State PCB by 

email for compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

June 08, 2021 
Original Application No. 14/2021 (WZ 
AVT 

3 (2018) 18 SCC 257
4 (2020 SCC OnLine SC 328

524/2021/LAW-HO
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 Item No. 07 & 08               (Pune Bench)  
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

(By Video Conferencing) 
 

 
Original Application No. 13/2021(WZ) 

I.A.No.89/2021(WZ) 
With  

Original Application No14/2021(WZ) 

I.A.No.90/2021(WZ) 
 

 
Shashikant Vithal Kamble       Applicant(s) 
 

Versus 
 

M/s Key Stone Properties & Ors       Respondent(s) 

 
With  

 
Satish Sanjay Magade         Applicant(s) 
 

Versus 
 

M/s Rhythm Country & Ors       Respondent(s) 
 

 

Date of hearing: 10.11.2021.  
 

 
 

CORAM: HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 

 
 
 

Applicant:  Mr. Ashish Kumar Gupta, Advocate for Applicant.   

Respondent   Mr.Sachin Gore, Advocate- for R-1. 

Mr.Rahul Garg, Advocate- for R-2. 
   Ms.Mansi Joshi, Advocate-for R-4,5. 
   Mr.Aniruddha Kulkarni, Advocate for R-11.  
   Mr.Deepak M.Gupte, Advocate for R- 
   Mr. . 
       
 

ORDER 

 
I.A.No.89/2021 (WZ) 

1. The Tribunal in continuation of the earlier order dated 08/06/2021 

is passing the following order:- 

2. The Tribunal vide above cited order, constituted two (2) Committees 

and directed the learned Counsel for the Applicant to serve papers on the 

Annexure IA
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Ministry of Environment, Forest  & Climate Change (MoEF&CC) 7th –

Respondent, the Central Pollution Control Board (CPCB -6th Respondent, 

the Maharashtra Pollution Control Board (MPCB)- 5th Respondent and 

IIT, Bombay. The learned standing Counsel  appearing for the CPCB 

would submit that he has drawn the attention of the Tribunal to  

I.A.No.89 of 2021(WZ) and would submit, after receipt of the orders 

repeated communication have been addressed to the IIT, Bombay, 

requesting them to send their nominee details and vide reply dated 

16/08/2021, the IIT, Bombay informed that they do not have expertise in 

the said area and that the National Green Tribunal may discuss it with 

CPCB to consult any of the suitable IITs of Kanpur, Delhi, Kharagpur,  

and any other Engineering Institutes also. It is submission of the learned 

Counsel appearing for the CPCB that in order to comply with the order 

without any further loss of time, the Committee with the assistance of the 

other officials of the entity that caused inspection, and the report is 

under preparation and it will be submitted on the next date and 

therefore, prays for modification of the order to that effect.  

3. Heard the submissions of the learned Counsel appearing for the 

Applicant and the respective learned Counsels appearing for the 

Respondents. This Tribunal on going through the contents of the affidavit 

filed in support of I.A.No.89 of 2021 and upon hearing the submissions is 

satisfied with the reasons and therefore, the Application is ordered.  

I.A.No.89 of 2021 ordered accordingly. 

4. The learned Counsel appearing for the Applicants, would submit 

that though the Original Application with supporting documents have 

been forwarded to the Respondent Nos. 5,6 and 7 as well as to CPCB, 
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once again undertakes to send the same through the respective e-mails of 

the concerned Respondents. 

Call on 13/01/2022 for filing the report.  

                                                                 M. Sathyanarayanan, JM 
 

 
 
 

Dr. Arun Kumar Verma, EM 
November 10, 2021 
Original Application No. 13 & 14 of 2021(WZ) 

I.A.No.89 and 90 of 2021(WZ) hk 
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EXTRAORDINARY  

Hkkx II— [k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY  

la-  2910] ubZ fnYyh] 'kqØokj] fnlEcj 9] 2016@vxzgk;.k 18] 1938   
No. 2910] NEW DELHI, FRIDAY,  DECEMBER 9,  2016/AGRAHAYANA 18, 1938  

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 
अिधसचूना 

नई ᳰद᭨ली, 9 ᳰदस᭥ बर, 2016 
का.आ. 3999(अ).—के᭠ᮤीय सरकार ने भारत सरकार के त᭜कालीन पयाᭅवरण और वन मंᮢालय ᳇ारा पयाᭅवरण (संरᭃण) 

िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत पयाᭅवरण (संरᭃण) िनयम, 1986 कᳱ धारा 3 कᳱ उपधारा (1) और 
उपधारा (2) के खंड (v) के अधीन जारी कᳱ गई अिधसूचना सं᭎यांक का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 ᳇ारा यह िनदशे ᳰदया 
था ᳰक इस अिधसूचना के ᮧकाशन कᳱ तारीख से ही नवीन पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के अपेिᭃत संिनमाᭅण या उᲦ अिधसूचना कᳱ 
अनुसूची मᱶ सूचीब᳍ िव᳒मान पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के िव᭭तारण या आधुिनकᳱकरण के कायᭅ को, िजसमᱶ ᮧᳰᮓया या तकनीक 
और/या उ᭜पाद िम᮰ण मᱶ पᳯरवतᭅन सिहत ᭃमता मᱶ वृि᳍ ᳰकया जाना सि᭥मिलत ह,ै भारत के ᳰकसी भाग मᱶ केवल, यथाि᭭थित, के᭠ᮤीय 
सरकार या के᭠ᮤीय सरकार ᳇ारा उᲦ अिधिनयम कᳱ धारा 3 कᳱ उपधारा (3) के अधीन स᭥यक् ᱨप से गᳯठत रा᭔य ᭭तरीय पयाᭅवरण 
समाघात िनधाᭅरण ᮧािधकरण से, उसमᱶ िविन᳸द᳥ ᮧᳰᮓया के अनुसार, पूवᭅ पयाᭅवरणीय अनापिᱫ लेने के प᳟ात् ही आरंभ ᳰकया जाएगा ; 

 के᭠ᮤीय सरकार उᱫरदायी कारबार करने कᳱ सुगमता सुिनि᳟त करने के िलए कायᭅ कर रही है और भवन तथा संिनमाᭅण से᭍टर, 
जो आवास कᳱ ᳞व᭭था करने के िलए मह᭜वपूणᭅ ह,ै के िलए अनु᭄ाᲐ को सरल बना रही ह ैतथा इस ᮧयोजन के िलए शहरी ᭃेᮢ मᱶ कमजोर 
वगᭅ स᭭ता आवास उपल᭣ध कराने के ल᭯य के साथ वषᭅ 2022 तक सभी के िलए आवास कᳱ ᭭कᳱम मᱶ मह᭜वाकांᭃी ल᭯य रखा गया ह ै; 

 और उᲦ पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) मᱶ यह उपबंिधत ह ैᳰक जब कभी के᭠ᮤीय 
सरकार यह िवचार करती ह ैᳰक ᳰकसी उ᳒ोग पर ᮧितषेध या िनबᭅ᭠धन अिधरोिपत ᳰकए जाने चािहए, तो वह अपने ऐसा करने के आशय 
कᳱ सूचना दगेी ; 

 और पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत पयाᭅवरण (संरᭃण) िनयम, 
1986 कᳱ धारा 3 कᳱ उपधारा (1) और उपधारा (2) के खंड (च) ᳇ारा ᮧदᱫ शिᲦयᲂ का ᮧयोग करते ᱟए पयाᭅवरण समाघात िनधाᭅरण 
अिधसूचना, 2006 मᱶ संशोधन करने के िलए एक ᮧाᱨप अिधसूचना का.आ.1595(अ) तारीख 29 अᮧैल, 2016 ᳇ारा ᮧकािशत कᳱ गई 
थी, मᱶ संशोधन करने के िलए ᮧाᱨप अिधसूचना पर आᭃेप और सुझाव ऐसे सभी ᳞िᲦयᲂ से िजनके उससे ᮧभािवत होने कᳱ संभावना ह,ै 
से उᲦ अिधसूचना के भारत के राजपᮢ मᱶ ᮧकाशन कᳱ तारीख से साठ ᳰदन मᱶ आमंिᮢत ᳰकए जाते ह ै; 

 और के᭠ᮤीय सरकार ᳇ारा उपरोᲦ िन᳸द᳥ ᮧाᱨप अिधसूचना के संबंध मᱶ ᮧा᳙ सभी आᭃेपᲂ और सुझावᲂ पर स᭥यक् ᱨप से 
िवचार ᳰकया जाएगा ; 
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 अतः, अब, के᭠ᮤीय सरकार, उᲦ पयाᭅवरण (संरᭃण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ पᳯठत 
पयाᭅवरण (संरᭃण) िनयम, 1986 (1986 का 29) कᳱ धारा 3 कᳱ उपधारा (1) और उपधारा (2) मᱶ खंड (च) ᳇ारा ᮧदᱫ शिᲦयᲂ का 
ᮧयोग करते ᱟए पयाᭅवरण समाघात िनधाᭅरण अिधसूचना, 2006 मᱶ िन᳜िलिखत और संशोधन करती है, अथाᭅत् :--(I) उ᭍ त अिधसूचना 
मᱶ,-- 

(1) पैरा 13 के प᳟ात्, िन᳜िलिखत पैरा अंतः᭭थािपत ᳰकया जाएगा, अथाᭅत् :-  

 “14. िनमाᭅण उप िनयमᲂ मᱶ पयाᭅवरणीय शतᲄ का समाकलन :- 

(1) ᭭थानीय ᮧािधकाᳯरयᲂ ᳇ारा िनमाᭅण अनुमित सिहत समाकिलत पयाᭅवरणीय दशा ᮧदान कᳱ जाएगी और आकार के 
अनुसार इमारतᲂ का िनमाᭅण पᳯरिश᳥ XIV    मᱶ ᳰदए गए ल᭯य और िनगरानी यो᭏य पयाᭅवरणीय दशाᲐ के अनुसार 
ᳰकया जाएगा । 

(2) रा᭔य जो अपनी भवन उपिविधयᲂ तथा सुसंगत रा᭔य िविधयᲂ मᱶ उप पैरा (1) मᱶ िन᳸द᳥ इन ल᭯यᲂ तथा िनगरानी 
यो᭏य पयाᭅवरणीय शतᲄ को अपना रह ेह ᱹऔर भवन संिनमाᭅण के िलए ᳰदए गए अनुमोदनᲂ से उन शतᲄ को समािव᳥ 
कर रह ेहᱹ िजससे इसे िविधक ᱨप से ᮧवतᭅनीय बनाया जा सके, ᳞ि᳥क इमारतᲂ के िलए पयाᭅवरण, वन और जलवायु 
पᳯरवतᭅन मंᮢालय से अनापिᱫ कᳱ अपेᭃा नहᱭ  होगी । 

(3) रा᭔य पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय को अपनी उपिविधयᲂ और िनयमᲂ मᱶ ऐसे ᮧ᭭तािवत पᳯरवतᭅन 
भेजᱶगे जो ᮧाᱨप कᳱ समीᭃा करेगा और सहमित देगा । 

(4) जब रा᭔य सरकारᲂ, वन और जलवायु पᳯरवतᭅन मंᮢालय ᳇ारा सहमित ᳰदए गए उपिविधयᲂ और िनयमᲂ को 
अिधसूिचत कर दतेी ह ᱹतो के᭠ᮤीय सरकार यह आदशे जारी करेगी ᳰक उन रा᭔य या ᭭थानीय ᮧािधकारी ᭃेᮢᲂ मᱶ कोई 
पृथक् पयाᭅवरणीय अनापिᱫ अपेिᭃत नहᱭ है । 

(5) ᭭थानीय ᮧािधकाᳯरयᲂ जैसे िवकास ᮧािधकरण, नगरपािलकाएं ᭭थानीय िनकायᲂ मᱶ गᳯठत पयाᭅवरण ᮧको᭬ ठ कᳱ 
िसफाᳯरशᲂ पर ᳰक᭠ ही भवनᲂ के िलए िनयत अपेᭃाᲐ के अनुसार यथा लागू ᳰकए गए समापन ᮧमाणपᮢ के जारी ᳰकए 
जाने से पूवᭅ इन पयाᭅवरणीय शतᲄ का अनुपालन ᮧमािणत करᱶगे । 

(6) रा᭔य सरकारᱶ जहां उपिविध या िनयम िवरिचत नहᱭ है, इस अिधसूचना मᱶ अिधकिथत उपबंधᲂ के अनुसार, ᳞ि᳥क 
पᳯरयोजनाᲐ के मू᭨यांकन कᳱ िव᳒मान ᮧᳰᮓया तथा इमारतᲂ और संिनमाᭅणᲂ के िलए पयाᭅवरण अनापिᱫ कᳱ मंजूरी 
का पालन करते रहᱶगे ।” 

(7) भवनᲂ मᱶ पयाᭅवरण के समावेशन के संबंध मᱶ ᮧमाणीकरण के ᮧयोजन के िलए पयाᭅवरण, वन और जलवायु पᳯरवतᭅन 
मंᮢालय सᭃम अिभकरण के मा᭟यम से अᳶहत िनमाᭅण पयाᭅवरणीय संपरीᭃक से इस अिधसूचना कᳱ अपेᭃाᲐ के 
मा᭟यम से िनमाᭅण पᳯरयोजना का मू᭨यांकन और ᮧमािणत करेगी तथा अᳶहत िनमाᭅण पयाᭅवरणीय संपरीᭃक का 
ᮧ᭜यानन के िलए ᮧᳰᮓया और उनकᳱ भूिमका पᳯरिश᳥   XV पर दी गई है । 

(8) िनमाᭅण उपिविध मᱶ पयाᭅवरण शतᲄ के समामेलन के अनुपालन मᱶ रा᭔य सरकार या ᭭थानीय ᮧािधकारी पयाᭅवरण 
ᮧको᳧ (िजसे इसमᱶ इसके प᳟ात् ᮧको᳧ कहा गया ह)ै, गठन करेगी तथा अपने ᭃेᮢािधकार मᱶ पयाᭅवरण योजना को 
सुिनि᳟त करेगा । 

(9) ᮧको᳧ इमारतᲂ के िनमाᭅण के िलए पयाᭅवरण शतᲄ के समाकिलत करने के िलए बनाए गई उपिविध और िनयमᲂ के 
अनुपालन कᳱ िनगरानी करेगा और ᮧको᳧ ᳰकसी असावधानी, यᳰद कोई ह,ै के िलए तृतीय पᭃकार संपरीᭃा ᮧᳰᮓया 
कᳱ भी अनुमित दगेा । 

(10) ᮧको᳧ ᭭थानीय ᮧािधकरणᲂ के ᮧशासिनक िनयंᮢण के अधीन कायᭅ करेगा । 

(11) ᮧको᳧ का गठन और कृ᭜य पᳯरिश᳥ xvi मᱶ ᳰदया ᱟआ ह ै। 

(12) ᭭थानीय ᮧािधकारी िनमाᭅण उपिविध मᱶ पयाᭅवरण  के संबंध मᱶ समाकलन करते समय पᳯरयोजना मᱶ उनकᳱ सरकार के 
अनुसार नीचे दी गई ᮧᳰᮓया का पालन    करेगी :- 

भवन ᮧवगᭅ ‘1’ (5000 से < 20,000 वगᭅ मीटर) 

पयाᭅवरणीय शतᲄ (पᳯरिश᳥ xiv) के अनुपालन के िलए ᭭व घोषणा ᮧᱨप और अᳶहत भवन पयाᭅवरण संपरीᭃक ᳇ारा 
ᮧमाणन ᮧाᱨप 1क के साथ पᳯरयोजना ᮧ᭭तावक ᳇ारा ᭭थीय ᮧािधकारी से िनमाᭅण के िलए अनुमित हतेु आवेदन के अलावा 
पृथक् खाते मᱶ िविन᳸द᳥ फᳱस सिहत आनलाइन ᮧ᭭तुत करेगा । उसके प᳟ात् ᭭थानीय ᮧािधकारी इसमᱶ पयाᭅवरणीय शतᲄ के 
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समावेशन के िलए िनमाᭅण अनुमित जारी करेगा तथा आवेदन के साथ ᭭व घोषणा और ᮧमाणन के आधार पर पᳯरयोजना 
आरंभ करने के िलए अनुमित दगेा । भवन के िनमाᭅऩ के समापन के प᳟ात् पᳯरयोजना ᮧ᭭तावक अᳶहत भवन पयाᭅवरण 
संपरीᭃक ᳇ारा कᳱ गई संपरीᭃा के आधार पर आनलाइन आधाᳯरत ᮧᱨप 1क को अ᳒तन करेगा तथा पुनरीिᭃत अनुपालन 
पᳯरवचन ᭭थानीय ᮧािधकारी को दगेा । 20,000 वगᭅ मीटर से कम के भवनᲂ के अननुपालन संबंधी कोई मु᳎ा िव᳒मान 
यांिᮢकᳱ के दौरान ᭭थानीय ᮧािधकारी और रा᭔य ᭭तर पर िवचार ᳰकया जाएगा । 

अ᭠य भवन ᮧवगᭅ (>20,000 वगᭅ मीटर) 

पᳯरयोजना ᮧ᭭तावक पयाᭅवरण मू᭨यांकन के िलए िविन᳸द᳥ फᳱस सिहत ᮧᱨप 1क मᱶ आनलाइन आवेदन तथा िनमाᭅण 
अनुमित के िलए अितᳯरᲦ फᳱस ᮧ᭭तुत करेगा । पयाᭅवरण मू᭨यांकन के िलए फᳱस पृथक् खाते मᱶ जमा कᳱ जाएगी । पयाᭅवरण 
ᮧको᳧ आवेदन पर कायᭅवाही करेगा और उस ᭭थानीय ᮧािधकारी मᱶ िनमाᭅण अनुमित दनेे के िलए सᭃम ᮧािधकारी के नेतृ᭜व 
वाली बैठक मᱶ ᮧ᭭तुत करेगा । सिमित पᳯरयोजना का मू᭨यांकन करेगी और पयाᭅवरण शतᲄ को िनमाᭅण अनुमित मᱶ समावेशन के 
िलए शतᭅ रखेगा । सिमित कᳱ िसफाᳯरशᲂ के प᳟ता िनमाᭅण अनुमित और पयाᭅवरण अनापिᱫ ᭭थानीय ᮧािधकारी ᳇ारा समेᳰकत 
आᱨप मᱶ जारी करेगा । 

पᳯरयोजना ᮧ᭭तावक अᳶहत िनमाᭅण पयाᭅवरण संपरीᭃक से संिनमाᭅण के समापन के प᳟ात् लागू पयाᭅवरणीय शतᱸ 
मानकᲂ के िलए पᳯरयोजना मᱶ सतत् अनुपालन के ᮧमाणपᮢ और अनुपालन आंकड़ᱶ ᮧ᭜येक पांच वषᭅ मᱶ पयाᭅवरण ᮧको᳧ को 
िन᳜िलिखत मानकᲂ पर िवशेष केि᭠ᮤत करते ᱟए ᮧ᭭तुत करेगा :- 

(क)  ऊजाᭅ ᮧयोग (सभी ऊजाᭅ ᳫोतᲂ सिहत) 

(ख)  साइट पर पुनᭅᮧयोग ऊजाᭅ ᳫोतᲂ से साइट पर उᱫपन कᳱ ऊजाᭅ 

(ग)  साइट जल ᮧयोग और अपिश᳥ जल उ᭜प᳖, उपचाᳯरत और पुuZçयुᲦ 

(घ)  साइट पर पृथकᳱकृत और उपचाᳯरत अपिश᳥ 

(ङ)  पौधारोपण और रखरखाव । 

परयोजना के पूणᭅ होने पर, ᮧको᳧ पांच वषᱮय संपरीᭃा ᳯरपोटᭅ सिहत पᳯरयोजना अनुपालन ᮧाि᭭थित कᳱ अचावक 
जांच करेगा । रा᭔य सरकारᱶ पयाᭅवरणीय शतᲄ और मानकᲂ के अननुपालन के िलए शाि᭭तयां लगाने के िलए समुिचत िविध 
अिधिनयिमत करेगी । ᮧको᳧ ᭭थानीय ᮧािधकारी शतᱸ या मानकᲂ के अननुपालन के िलए सुसंगत रा᭔य िविध के अधीन यथा लागू 
िवᱫीय शाि᭭तयᲂ कᳱ िसफाᳯरश करेगा । ᮧको᳧ कᳱ िसफाᳯरशᲂ के आधार पर ᭭थानीय ᮧािधकारी सुसंगत रा᭔य िविध के अधीन 
शाि᭭तयां अिधरोिपत करेगा । अस᭜य घोषणा या ᮧकाशन कᳱ दशा मᱶ ᮧ᭜यानन िनकाय को ᳯरपोटᭅ करेगा और ᭭थानीय िनकाय 
अᳶहत भवन पयाᭅवरण संपरीᭃकᲂ को काली सूची मᱶ डाल दगेा तथा मािलक और अᳶहत िनमाᭅण पयाᭅवरण संपरीᭃक पर िवᱫीय 
शाि᭭त लगाएगा ।  

जल (ᮧदषूण िनवारण तथा िनयंᮢण) अf/िनयम, 1974 और वायु (ᮧदषूण िनवारक तथा िनयंᮢण) अिधिनयम, 1981 
के अधीन ᭭थापन तथा ᮧचालन कᳱ सहमित रा᭔य ᮧदषूण िनयंᮢण बोडᭅ से सहमित 1,50,000 वगᭅ मीटर के िलए ᳯरहायशी 
िनमाᭅण हतेु अपेिᭃत नहᱭ होगी,''; 

(II) अनुसूची मᱶ मद 8 और उससे संबंिधत ᮧिवि᭬ टयᲂ के िलए िन᭥ निलिखत मद और ᮧिवि᭬ टयां रखी जाएंगी, अथाᭅत्:-- 
 

(1) (2) (3) (4) (5) 

“8.  भवन/योजना संिनमाᭅण/िवकास योजना और नगरीय 

8(क) भवन िनमाᭅण और 
संिनमाᭅण पᳯरयोजना 

 िनᳶमत ᭃेᮢ का > 20,000 
वगᭅ मीटर और  < 
1,50,000 वगᭅ मीटर  

इस अिधसूचना के ᮧयोजन के िलए 
“िनᳶमत ᭃेᮢ” पद, सभी तलᲂ को एक साथ 
िमलाकर िनᳶमत या आ᭒ छाᳰदत ᭃेᮢ 
िजसके अंतगᭅत उसका बेसमᱶट भी ह,ै जो 
भवन िनमाᭅण तथा संिनमाᭅण 
पᳯरयोजनाᲐ मᱶ ᮧ᭭ तािवत है । 

ᳯट᭡ पण 1- पᳯरयोजनाᲐ या ᳰᮓयाकलापᲂ के 
अंतगᭅत औ᳒ोिगक शेड, िव᭫ विव᳒ालयᲂ, 
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महािव᳒ालयᲂ, शैᭃिणक सं᭭ थाᲐ के िलए 
छाᮢावास,  

᳴कतु ऐसे भवन पोषणीय पयाᭅवरणीय 
ᮧबंधन, ठोस और तरल तथा पᳯरिश᭬ ट 14 
मᱶ दी गई शतᲄ को सुिनि᭫ चत करेगी ।  

ᳯट᭡ पण 2: साधारण शतᱸ लागू नहᱭ हᲂगी । 

ᳯट᭡ पण 3: ᳯट᭡ पण 1 मᱶ ᮧद᭜ त छूट 
᭭ थानीय ᮧािधकारी के ᭭ तर पर भवन 
अनुमित सिहत पयाᭅवरणीय मानकᲂ के 
समाकलन के प᭫ चात् औ᳒ोिगक शेड के 
िलए ही उपल᭣ ध होगी ।  

8(ख) नगरी और ᭃेᮢ 
िवकास योजनाएं 

िनᳶमत ᭃेᮢ का  > 
3,00000  वगᭅ मीटर 
या आ᭒ छाᳰदत ᭃेᮢ का  
> 150 ह᭍े टेयर  

िनᳶमत ᭃेᮢ का  >1,50000  
वगᭅ मीटर और  < 3,00000  
वगᭅ मीटर या आ᭒ छाᳰदत 
ᭃेᮢ का > 50 ह᭍े टेयर और 
<150 ह᭍े टेयर  

ᳯट᭡ पण: साधारण शतᱸ लागू नहᱭ हᲂगी  

[फा. सं.  जे-19-2/2013-आईए-III(भाग)] 

मनोज कुमार ᳲसह, संयु᭍ त सिचव 

ᳯट᭡पण: मूल अिधिनयम भारत के राजपᮢ, असाधारण, भाग II , खंड 3, उपखंड (ii) मᱶ का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 को 
ᮧकािशत ᳰकए गए थे और प᳟ा᭜वतᱮ संशोधन का.आ. 1737 (अ) तारीख 11 अᲦूबर, 2007, का.आ. 3067 (अ), तारीख 1 
ᳰदसंबर, 2009, का.आ. 695 (अ) तारीख 4 अᮧैल, 2011, का.आ. 2896 (अ) तारीख 10 ᳰदसंबर, 2012, का.आ. 574 (अ) 
तारीख 13 माचᭅ, 2011, का.आ. 2896 (अ) तारीख 13 ᳰदसंबर, 2012, का.आ. 674 (अ) तारीख 13 माचᭅ, 2013, का.आ. 
2559 (अ) तारीख 22 अग᭭त, 2013, का.आ. 2731 (अ) तारीख 9 ᳲसतबर, 2013, का.आ. 562 (अ) तारीख 26 फरवरी, 
2014, का.आ. 637 (अ) तारीख 28 फरवरी, 2014, का.आ. 1599 (अ) तारीख 25 जून, 2014, का.आ. 2600 (अ) तारीख 9 
अᲦूबर, 2014, का.आ. 3252 (अ) तारीख 22 ᳰदसंबर, 2014, का.आ. 382 (अ) तारीख 3 फरवरी, 2015 और का.आ. 811 
(अ) तारीख 23 माचᭅ, 2015, का.आ. 996 (अ) तारीख 10 अᮧैल, 2015, का.आ. 1142 (अ) तारीख 17 अᮧैल, 2015, का.आ. 
1141 (अ) तारीख 29 अᮧैल, 2015, का.आ. 1834 (अ) तारीख 6 जुलाई, 2015 और का.आ. 2572 (अ) तारीख 14 िसतंबर, 
2015, का.आ. 141 (अ) तारीख 15 जनवरी, 2016, का.आ. 190 (अ) तारीख 20 जनवरी, 2016, का.आ. 648 (अ) तारीख 3 
माचᭅ, 2016 और का.आ. 2269 (अ) तारीख 1 जुलाई, 2016 ᳇ारा ᳰकए गए ।  

पᳯरिश᭬ ट – XIV 

भवनᲂ त था िनमाᭅण के िलए पयाᭅवरणीय शतᱸ 

(᮰ेणी-'1': 5,000 से लेकर 20,000 वगᭅ मीटर से कम) 

मा᭟ यम ᮓ.सं. पयाᭅवरणीय शतᱸ 
᭭ थलाकृित तथा ᮧाकृितक 
ᮟनेेज  

1 जल के अबािधत ᮧवाह को सुिनि᳟त करने के िलए ᮧाकृितक ᮟेन ᮧणाली का रखरखाव ᳰकया 
जाना चािहए । ᳰकसी भी िनमाᭅण कायᭅ को ᭭ थल से होकर गुजरने वाले ᮧाकृितक ᮟेनेज मᱶ 
बाधा डालने कᳱ अनुमित नहᱭ दी जाएगी । नम भूिम तथा जल िनकायᲂ पर िनमाᭅण कᳱ 
अनुमित नहᱭ दी जाएगी ᮟनेेज प᳍ित का रखरखाव करने तथा वषाᭅ जल संचयन के िलए चेक 
डमै, बायो-᭭ वेल, लᱹड᭭ केप और अ᭠ य वहनीय शहरी ᮟनेेज ᮧणािलयᲂ कᳱ अनुमित ह ै।  

जल संरᭃण, वषाᭅ जल 
संचयन और भू-जल ᭭ तर 
मᱶ वृ ि᳍  

2 जल-सᭃम उप᭭ करᲂ के ᮧयोग को बढ़ावा ᳰदया जाएगा । वषाᭅ जल संचयन संबंधी स्  थानीय 
उपिनयम के उपबंधᲂ का अनुपालन ᳰकया जाएगा ।  
यᳰद ᭭ थानीय उपिनयम के उपबंध उपल᭣ ध न हᲂ, तो शहरी िवकास मंᮢालय के मॉडल भवन 
उपिनयम, 2016 के अनुसार भ᭛ डारण तथा ᳯरचाजᭅ के िलए उिचत उपबंध का अनुपालन 
ᳰकया जाएगा ।  
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वषाᭅ जल संचयन कᳱ एक योजना बनाए जाने कᳱ आव᭫ यकता ह ैिजसमᱶ ᳯरचाजᭅ बोर (ᮧ᭜ येक 
5,000 वगᭅ मीटर िनᳶमत ᭃेᮢ पर ᭠ यूनतम एक ᳯरचाजᭅ) कᳱ िसफाᳯरश कᳱ जाती ह ै। संिचत 
वषाᭅ जल के भ᭛ डारण तथा पुन:ᮧयोग को बढ़ावा ᳰदया जाना चािहए । ऐसे ᭃेᮢᲂ मᱶ जहां भू-
जल ᭭ तर को बढ़ाना ᭪ यवहायᭅ न हो, वषाᭅ जल का भ᭛ डारण और पुन:ᮧयोग ᳰकया जाना 
चािहए । सᭃम ᮧािधकारी कᳱ अनुमित के िबना भू-जल नहᱭ िनकाला जाएगा । सभी ᳯरचाजᭅ 
को उथले जलभृत तक सीिमत रखा जाना चािहए ।  

 2 (क) ᭭ थानीय भवन उपिनयमᲂ मᱶ यथा अपेिᭃत कम से कम 20% खुला ᭭ थान ᮧभावनीय होगा । 
कम से कम 50% ओपᳲनग के साथ पेवर, पेवर ᭣ लॉकᲂ, लᱹड᭭ केप इ᭜ याᳰद को ᮧभावनीय तल 
समझा जाएगा ।  

अपिश᭬ ट ᮧबंधन 3 ठोस अपिश᭬ ट: अपिश᭬ ट के पृथ᭍ करण को सुिवधाजनक बनाने के िलए ᮧ᭜ येक इकाई मᱶ तथा 
भू-तल पर अलग-अलग नम और शु᭬ क िबनᲂ कᳱ ᭪ यव᭭ था कᳱ जानी चािहए ।  
सीवेज: ऐसे ᭃेᮢᲂ मᱶ जहां नगरीय सीवेज नेटवकᭅ  नहᱭ ह,ै वहां ऑनसाइट शोधन ᮧणािलयां 
सं᭭ थािपत कᳱ जानी चािहए । लᱹड᭭ केप से एकᳱकृत होने वाली ᮧाकृितक शोधन ᮧणािलयᲂ को 
बढ़ावा ᳰदया जाएगा । जहां तक संभव हो शोिधत बिह:᮲ाव का पुन:ᮧयोग ᳰकया जाना 
चािहए । अितᳯर᭍ त शोिधत बिह:᮲ाव को सीपीसीबी ᮧितमानᲂ के अनुपालन मᱶ िन᭭ ताᳯरत 
ᳰकया जाएगा । सेि᭡टक टᱹकᲂ सिहत ऑनसाइट सीवेज शोधन से िनकले गाद को शहरी िवकास 
मंᮢालय, के᭠ ᮤ ीय लोक ᭭ वा᭭ ᭝ य और पयाᭅवरण अिभयांिᮢकᳱ संगठन (सीपीएचईईओ) के 
सीवरेज तथा सीवेज शोधन ᮧणाली मैनुअल, 2013 के अनुसार एकिᮢत, भेजना और 
िन᭭ ताᳯरत ᳰकया जाएगा ।  
ठोस अपिश᭬ ट (ᮧबंधन) िनयम, 2016 तथा ई-अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और 
᭡ लाि᭭टक अपिश᭬ ट (ᮧबंधन) िनयम, 2016 का अनुपालन ᳰकया जाएगा । 

ऊजाᭅ 4 ऊजाᭅ दᭃता ᭣ यूरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया 
जाएगा । रा᭔ यᲂ मᱶ ऐसे भवन िजनमᱶ उनके अपने ईसीबीसी अिधसूिचत ह,ᱹ उनमᱶ रा᭔ य 
ईसीबीसी का अनुपालन ᳰकया जाएगा ।  
आउटडोर तथा साझा ᭃेᮢ कᳱ ᮧकाश ᭪ यव᭭ था मᱶ लाईट एिमᳳटग डायोड (एलइᭅडी) का ᮧयोग 
होगा ।  
िडमांड लोड के 1% समतु᭨ य अथवा रा᭔ य ᭭ तरीय/᭭ थानीय भवन उपिनयमᲂ कᳱ अपेᭃा 
अनुसार िबजली उ᭜ पादन कᳱ पूᳶत करने हेतु सौर, पवन अथवा नवीकरणीय ऊजाᭅ, जो भी 
अिधक हो, कᳱ सं᭭ थापना कᳱ जाएगी ।  
वािणि᭔यक तथा सं᭭ थागत भवनᲂ कᳱ गमᭅ जल कᳱ मांग को पूरा करने के िलए अथवा ᭭ थानीय 
भवन उपिनयमᲂ कᳱ आव᭫ यकतानसुार, जो भी अिधक हो, सोलर वाटर हीᳳटग कᳱ ᭪ यव᭭ था 
कᳱ जाएगी । आवासीय भवनᲂ के िलए भी यथासंभव अपनी गमᭅ जल मांग कᳱ पूᳶत हतेु सोलर 
वाटर हीटरᲂ कᳱ िसफाᳯरश कᳱ जाती ह ै।  
भवन िडजायनᲂ मᱶ पैिसव सोलर िडजायन कᳱ संक᭨ पना शािमल कᳱ जाएगी िजसमᱶ िडजायन 
के त᭜ वᲂ जैसे भवन अिभमुखीकरण, लᱹड᭭ केᳲपग, दᭃ भवन ए᭠ वेलप, समुिचत िखड़ᳰकयᲂ कᳱ 
᭪ यव᭭ था, ᳰदन मᱶ अिधक ᮧकाश करने कᳱ ᭪ यव᭭ था मᱶ सुधार और थमᭅल मास इ᭜ याᳰद का 
ᮧयोग करके भवनᲂ मᱶ ऊजाᭅ खपत को ᭠ यूनतम ᳰकया जाता ह ै। दीवारᱶ, िखड़ᳰकयां और छत के 
यू-वॉ᭨ व ईसीबीसी िविशि᳥यᲂ के अनुसार हᲂगे। 

वायु गुणव᭜ ता तथा शोर  5 भवन और साथ ही ᭭ थल के िलए धूल, धुंआ एवं अ᭠ य वायु ᮧदषूण िनवारण के उपाय ᳰकए 
जाएंगे। इन उपायᲂ मᱶ िनमाᭅणाधीन भवन, ᭭ थल के चारᲂ ओर धूल/धूल रोकने वाली दीवारᲂ 
का िनमाᭅण (कम से कम 3 मीटर कᳱ ऊंचाई तक) के िलए आवरण मᱶ शािमल हो सकᱶ गे। 
᭡ लाᳯटक/तारपोिलन ᭭ थल से कचरा उठाने के साथ-साथ बालू, सीमᱶट, मुरᭅम मᱶ चलती ᱟई 
गाि़डयां तथा अ᭠ य िनमाᭅण सामिᮕयां धूल ᮧदषूण का कारण हो सकती है।   
साइट पर बालू, मूरᭅम, िबखरी िमᲵी, सीमᱶट भंडार को उिचत तरीके से ढक कर रखा जाएगा 
िजससे ᳰक धूल ᮧदषूण को रोका जा सके।   
िपसाई तथा प᭜ थर कटाई के िलए वेट जेट का ᮧबंध ᳰकया जाएगा। धूल को दबाने के िलए 
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िबना पटरी िबछा ᱟआ धरातल तथा िबखरी िमᲵी पर उिचत तरीके से पानी का िछड़काव 
ᳰकया जाएगा।   
िनमाᭅण तथा िव᭟ वंस सारे मलबे को उिचत तरीके से िनपटान से पहले साइट के पास इकᲶा 
ᳰकया जाएगा (तथा सड़के के ᳰकनारे ढेर या बाहर खुली जगह मᱶ इकᲶा नहᱭ) सभी िव᭟ वंस 
तथा िनमाᭅण अपिश᭬ ट को िनमाᭅण तथा िव᭟ वंस अपिश᭬ ट िनयम, 2016 के उपबंधᲂ के 
अनुसार ᮧबंिधत होगा। िनमाᭅण ᭭ थल पर कायᭅ करने वाले सभी कामगारᲂ तथा िनमाᭅण 
सामᮕी कᳱ लोᳲडग अनलोᳲडग मᱶ शािमल, िनमाᭅण सामᮕी कᳱ ढुलाई तथा िनमाᭅण के कचरे या 
धूल ᮧदषूण के ᳰकसी भी ᭃेᮢ मᱶ कायᭅ कर रहे ᭪ यिᲦ को ड᭭ ट मा᭭ क उपल᭣ ध कराया जाएगा।   
आंतᳯरक वायु गुणव᭜ ता के िलए भारत के रा᭬ ᮝीय भवन कोड के अनुसार वातायन के ᮧावधान 
तैयार ᳰकए जाएंगे।    

 5(क) डीजी सेट का ᭭ थान िनधाᭅरण तथा िनकास पाइप कᳱ ऊंचाई सीपीसीबी मानदंडᲂ के ᮧावधानᲂ 
के अनुसार होगा।   

हᳯरत ᭃेᮢ 6 ᮧित80 वगᭅ मीटर कᳱ भूिम के िलए कम से कम एक पेड़ लगाकर उसकᳱ दखेभाल कᳱ जानी 
चािहए। इस उ᳎े᭫ य के िलए िव᳒मान पेड़ᲂ कᳱ िगनती कᳱ जाएगी। दशेीय जाित के पौधᲂ को 
ᮧाथिमकता दी जानी चािहए।   

 6(क) जहां पेड़ᲂ कᳱ कटाई आव᭫ यक हो, 1:3 के अनुपात मᱶ ᮧितपूरक वृᭃारोपण अथाᭅत ᮧ᭜ येक एक 
पेड़ कᳱ कटाई के िलए 3 पौधᲂ को लगाना तथा उनका रख-रखाव करना होगा।  

 

(᮰ेणी ‘2’ : 20,000 वगᭅ मीटर से लेकर 50,000 से कम) 

मा᭟ यम ᮓम.सं. पयाᭅवरणीय शतᱸ 

᭭ थलाकृित तथा 
ᮧाकृितक जल 
िनकास  

1 जल कᳱ अबािधत धारा सुिनि᳟त करने के िलए ᮧाकृितक जल िनकास ᮧणाली का ᮧबंध होना 
चािहए।  साइट के मा᭟ यम से ᮧाकृितक जल िनकास को अवरोध करने के िलए िनमाᭅण कᳱ अनुमित 
नहᱭ होगी। नमभूिम और जल िनकायᲂ पर िनमाᭅण कᳱ अनुमित नहᱭ होगी। जल िनकास पैटनᭅ तथा 
वषाᭅ जल संचयन के िलए चेक डैम, बायो-᭭ वा᭨ स, लᱹड᭭ केप तथा अ᭠ य धारणीय शहरी जल िनकास 
ᮧणािलयᲂ (एसयूडीएस) कᳱ अनमुित होगी।   

जहां तक संभव हो सके, भवनᲂ कᳱ िडजाइन मᱶ ᮧाकृितक ᭭ थलाकृित का पालन ᳰकया जाएगा।  कम से 
कम कटाई तथा भराई होनी चािहए।    

जल संरᭃण, वषाᭅ 
जल ᳲसचाई तथा 
भूिम जल को ᳯरचाजᭅ 
करना 

2 जल संचयन, जल ᭃमता और संरᭃण के िलए एक पूणᭅ योजना तैयार कᳱ जाए।     

᭠ यून ᳰफ᭍ चर या सᱶसरᲂ वाले जल ᭃमता वाले उपकरणᲂ के उपयोग को बढ़ावा ᳰदया जाना चािहए।  

वषाᭅ संचयन के संबंध मᱶ ᭭ थानीय उप िनयम, उपबंधᲂ का पालन ᳰकया जाएगा। अगर ᭭ थानीय उप 
िनयम उपल᭣ ध नहᱭ है तो शहरी िवकास मंᮢालय का मॉडल भवन उप िनयम, 2016 के अनुसार 
भंडारण तथा ᳯरचाजᭅ के िलए पयाᭅ᭡ त ᮧावधानᲂ का पालन ᳰकया जाना चािहए।   

वषाᭅ जल संचयन योजना का िडजाइन बनाने कᳱ आव᭫ यकता है जहां 5000 वगᭅ मीटर के िनᳶमत ᭃेᮢ 
मᱶ कम से कम एक ᳯरचाजᭅ बोर हो तथा कम से कम कुल एक ᳰदन के शु᳍ जल के ᮧबंधन कᳱ भंडारण 
ᭃमता कᳱ आव᭫ यकता होगी। उन ᭃेᮢᲂ, जहां भूिमगत जल को ᳯरचाजᭅ करना संभव नहᱭ ह,ै मᱶ वषाᭅ 
जल संचयन चािहए तथा पुन: उपयोग के िलए भंडारण ᳰकया जाएगा। भूिमगत जल को सᭃम 
ᮧािधकारी के अनुमोदन के िबना नहᱭ िनकाला जाएगा।   

सभी ᳯरचाजᭅ सीिमत उथले जलभृत तक सीिमत होनी चािहए।    

 2 (क)  ᭭ थानीय भवन उप-िनयमᲂ ᳇ारा यथाअपेिᭃत खुले ᭭ थानᲂ का कम से कम 20% भाग भे᳒ होगा। 
᭠ यूनतम 50% खाली जगह, भूदृ᭫  य आᳰद सिहत हᳯरत खंड़जᲂ, खंडज ᮧखंड के उपयोग सिहत यथा 
ᮧवे᭫ य धरातल के ᱨप मᱶ िवचार ᳰकया जाएगा। 

अपिश᭬ ट ᮧबंधन 3 ठोस अपिश᭬ ट: ᮧ᭜ येक इकाई मᱶ और भू तल पर पृथक-पृथक गीले और सूखे कचरे के िड᭣ ब,े अपिश᭬ ट 
के पृथ᭍ करण को सुिवधाजनक बनाने के िलए ᮧदान ᳰकए जाएंगे।  

मलजल: अपिश᭬ ट 100% अपिश᭬ ट जल के शोधन कᳱ ᭭ थल पर मलजल शोधन ᭃमता सं᭭ थािपत कᳱ 
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जानी ह।ै शोिधत अपिश᭬ ट जल को ᭭ थल पर भूदृ᭫  य, फलᳲशग, कूᳲलग टावर और अ᭠ य ᮧयोजनाथᭅ 
पुन:ᮧयोग ᳰकया जाएगा। अितᳯर᭍ त शोिधत जल को सीपीसीबी मानकᲂ के अनुसार छोड़ा जाएगा। 
ᮧाकृितक शोधन ᮧणािलयᲂ को बढ़ावा ᳰदया जाएगा।  

सेि᭡टक टᱹको सिहत ᭭ थल पर (ऑन साईट) शोधन से अवमल का मल-िनयाᭅस और मलजल शोधन 
ᮧणाली, 2013 पर शहरी िवकास मंᮢालय, के᭠ ᮤ ीय लोक ᭭ वा᭭ ᭝ य और पयाᭅवरणीय इंजीिनयᳳरग 
संगठन (सीपीएचईईओ), के मैनुअल के अनुसार संᮕहण, ढुलाई और िनपटान ᳰकया जाएगा। ठोस 
अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और ई-अपिश᭬ ट (ᮧबंधन) िनयम 2016 और ᭡ लाि᭭टक अपिश᭬ ट 
(ᮧबंधन) िनयम 2016 के ᮧावधानᲂ का अनुपालन ᳰकया जाएगा।   

 3 (क) सभी गैर-जैवᮓमणीय अपिश᭬ ट ᮧािधकृत पुनचᮓᭅ णकताᭅᲐ को सᲅपा जाएगा, िजसके िलए ᮧािधकृत 
पुनचᮓᭅ णकताᭅᲐ के साथ िलिखत मᱶ गठजोड़ ᳰकया जाना चािहए।  

 3 (ख)  जैिवक अपिश᭬ ट क᭥ पो᭭ ट/0.3 ᳰक./ᮧित ᭪ यिᲦ/ᮧितᳰदन कᳱ ᭠ यूनतम ᭃमता वाला वमᱮक᭨ चर/िपट 
सं᭭ थािपत ᳰकया जाना चािहए।   

ऊजाᭅ 4  ऊजाᭅ दᭃता ᭣ यूरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया जाएगा। 
रा᭔ यᲂ मᱶ िजन भवनᲂ ने अपने ᭭ वयं ईसीबीसी अिधसूिचत ᳰकए ह,ᱹ वे भवन रा᭔ य ईसीबीसी का 
अनुपालन करᱶगे।  

बाहरी ᭃेᮢ और साझा ᭃेᮢ मᱶ ᮧकाश ᭪ यव᭭ था एलईडी कᳱ होगी। 

पैिसव सौर िडजाइन कᳱ संक᭨ पना, िजसमᱶ भवनो᭠ मुख, भू-दृ᭫  य िनमाᭅण, कौशलपूणᭅ भवन आवरण, 
उिचत गवाᭃीकरण, ᳰदन मᱶ उ᭠ नत ᮧकाश ᭪ यव᭭ था िडजाइन और ताप िव᳒ुत मास आᳰद का उपयोग 
करके भवनᲂ मᱶ ऊजाᭅ उपभोग ᭠ यूनतम ᳰकया जाता है, भवन िडजाइन मᱶ समावेिशत ᳰकया जाएगा। 
दीवार, िखड़कᳱ और ᱨफ-यू-वै᭨ यूज, ईसीबीसी िविनदᱷशᲂ अनुसार होनी चािहए।  

 4 (क)  भार कᳱ मांग के 1% के बराबर िव᳒ुत उ᭜ पादन अथवा रा᭔ य ᭭ तरीय/᭭ थानीय भवन उप-िनयमᲂ कᳱ 
अपेᭃानुसार जो भी अिधक हो, को पूरा करने के िलए सौर, पवन अथवा अ᭠ य नवीकरणीय ऊजाᭅ 
सं᭭ थािपत कᳱ जाएगी।  

 4 (ख) वािणि᭔यक और सं᭭ थागत भवनᲂ कᳱ गमᭅ जल कᳱ 20% मांग अथवा ᭭ थानीय भवन उप-िनयमᲂ के 
यथा अपेᭃा अनुसार, जो भी अिधक हो, को पूरा करने के िलए सौर जल तापक ᮧदान ᳰकए जाएंगे। 
आवासीय भवनᲂ को भी यथासंभव सौर जल हीटरᲂ से अपनी गमᭅपानी कᳱ मांग पूरा करने के िलए 
सुझाव ᳰदया गया ह।ै 

 4 (ग)  िनमाᭅण सामᮕी कᳱ माᮢा के कम से कम 20% माᮢा हतेु ईटᲂ, ᮧखडंᲂ और अ᭠ य िनमाᭅण सामिᮕयᲂ मᱶ 
पयाᭅवरण अनुकूलन सामᮕी का उपयोग करना अपेिᭃत होगा। इनके ᭢लाई ऐश ᲊटे, खोखली (हौलो) 
ᲊटᱶ, एएसी, ᭢लाई ऐश चूनाप᭜ थर, िज᭡ सम ᮧखंड, क᭥ ᮧै᭭ ड मृदा ᮧखंड और अ᭠ य पयाᭅवरण अनुकूल 
सामिᮕयां शािमल ह।ᱹ  

᭢लाई ऐश को समय-समय पर यथा संशोिधत िसत᭥ बर, 1999 कᳱ ᭢लाई ऐश अिधसूचना के 
ᮧावधानᲂ के अनुसार िनमाᭅण मᱶ भवन सामᮕी के ᱨप मᱶ ᮧयु᭍ त ᳰकया जाना चािहए।   

वायु गुणव᭜ ता और 
ध्  विन  

5 भवन के साथ-साथ िनमाᭅण ᭭ थल के िलए धूल कण, धुंधा और अ᭠ य वायु ᮧदषूण उपशमन उपाय 
अपनाएं जाएंगे। इन उपायᲂ मᱶ िनमाᭅणाधीन भवनᲂ के िलए ᭭ ᮓᳱन, िनमाᭅण ᭭ थल के चारᲂ ओर सतत 
धूलकण/पवन को मंद करने के िलए दीवारᲂ (कम से कम 3 मीटर ऊँची) का िनमाᭅण शािमल ह।ᱹ 
िनमाᭅण ᭭ थल मᱶ बालू, सीमᱶट, लोहबान  और अ᭠ य िनमाᭅण सामिᮕया,ं िजनके कारण ᭭ थल पर धूल 
ᮧदषूण उ᭜ प᭠ न होता ह,ै लाने वाले और िनमाᭅण ᭭ थल से डेबरी ले जाने वाले वाहनᲂ के िलए 
᭡ लाि᭭टक/ितरपाल कᳱ शीट कवर ᮧदान ᳰकए जाने चािहए।  
᭭ थल पर भ᭛ डारण ᳰकए ᱟए बालू, लोहबान, खुली मृदा, सीमᱶट को पयाᭅ᭡ त ᱨप से ढ़का होना चािहए 
ताᳰक धूलकण से ᮧदषूण कᳱ रोकथाम कᳱ जा सके।  
िनमाᭅण सामᮕी कᳱ िपसाई और प᭜ थरᲂ कᳱ कटाई के िलए वेटजेट ᮧदान ᳰकए जाएं।  
िनमाᭅण और िव᭟ वंस का सम᭭ त कचरा उिचत ढंग से िनपटान ᳰकए जाने से पूवᭅ ᭭ थल पर ही रखा 
जाएगा (सड़क अथवा बाहर खुले ᭭ थान पर ढेर नहᱭ लगाया जाएगा)। सम᭭ त िव᭟ वंस और िनमाᭅण 
अपिश᭬ ट का ᮧबंधन िनमाᭅण और िव᭟ वंस अपिश᭬ ट िनयम 2016 के ᮧावधानᲂ के अनुसार ᳰकया 
जाएगा।  
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िनमाᭅण ᭭ थल पर कायᭅरत तथा िनमाᭅण सामᮕी और िनमाᭅण कचरे को लादने, उतराने, ढुलाई अथवा 
धूल ᮧदषूण वाले ᳰकसी ᭃेᮢ मᱶ कायᭅरत सभी मजदरूᲂ को ड᭭ ट मा᭭ क उपल᭣ ध कराए जाएं।  

भीतरी वायु गुणव᭜ ता के संबंध मᱶ भारत के रा᭬ ᮝीय भवन ᮓोड के अनुसार वायुसंचार ᮧावधान ᳰकए 
जाएं। 

 5(क)  डीजी सेट का ᭭ थान और िनकास नली कᳱ ऊॅचाई सीपीसीबी मानद᭛ डᲂ के ᮧावधानᲂ के अनुसार 
होगी। 

हᳯरत आवरण  6  ᮧित 80 वगᭅफुट भूिम के िलए कम से कम एक वृᭃ लगाया जाना चािहए और उसकᳱ देख-रेख कᳱ 
जानी चािहए। इस उ᳎े᭫ य के िलए िव᳒मान वृᭃᲂ कᳱ गणना कᳱ जाएगी। ᭭ थािनक ᮧजाितयᲂ के रोपण 
को ᮧाथिमकता दी जानी चािहए।  

 6(क)  जहां वृᭃᲂ को काटे जाने कᳱ आव᭫ यकता है, 1:3 (अथाᭅत् काटे गए ᮧ᭜ येक 1 वृᭃ के िलए 3 वृᭃᲂ का 
रोपण) के अनुपात मᱶ ᮧितपूरक वनीकरण ᳰकया जाए और उसका रख-रखाव ᳰकया जाए।  

ऊपरी मृदा का 
पᳯररᭃण और पुन: 
उपयोग  

7  भवनᲂ, सड़कᲂ, पेवड ᭃेᮢᲂ और बा᳭ सेवाᲐ हतेु ᮧ᭭ तािवत ᭃेᮢᲂ से ऊपरी मृदा को 20 सेमी. कᳱ 
गहराई तक खोदा जाए।  

इसे िन᳸द᭬ ट ᭃेᮢᲂ मᱶ उपयु᭍ त तरीके से संिचत ᳰकया जाए तथा ᭭ थल पर ᮧ᭭ तािवत पेड़-पौधᲂ के 
रोपण के दौरान पुन: उपयोग ᳰकया जाए।  

पᳯरवहन  8  एमओयूडी सवᲃ᭜ तम प᳍ितयां ᳰदशा-िनदᱷश(यूआरडीपीएफआई) के अनुसार, एक ᭪ यापक मोि᭣लटी 
योजना बनाई जाए ताᳰक मोटर-सिᲯत, गैर-मोटर-सिᲯत, सावᭅजिनक और िनजी नेटवकᲂ को 
शािमल ᳰकया जा सके।  

सड़क का िडजाइन पयाᭅवरण, और उपयो᭍ ताᲐ कᳱ सुरᭃा को पयाᭅ᭡ त ᭟ यान मᱶ रखते ᱟए बनाया 
जाए। सड़क ᮧणाली का िडजाइन इन मूलभूत मापदंडᲂ के अनुसार बनाया जा सकता ह।ै  

वाहनीय और पैदल यातायात के उिचत पृथ᭍ करण से सड़कᲂ का अनुᮓम।  

यातायात शामक उपाय।  

ᮧवेश और िनकासी िबदुᲐं का उिचत िडजाइन।  

᭭ थानीय िविनयम के अनुसार पा᳼कग मानक । 

(᮰ेणी '3' : 50000 से 150000 वगᭅ मीटर) 

मा᭟ यम  ᮓ.सं.  पयाᭅवरणीय ि᭭थित  

᭭ थलाकृित और 
ᮧाकृितक  िनकासी  

1  जल का अबािधत बहाव सुिनि᳟त करने के िलए ᮧाकृितक िनकासी ᮧणाली का रख-रखाव ᳰकया 
जना चािहए। ऐसे ᳰकसी िनमाᭅण कᳱ अनुमित न दी जाए िजससे ᳰक ᭭ थल के मा᭟ यम से ᮧाकृितक 
िनकासी बािधत हो। आᮤᭅभूिम ओर जल िनकायᲂ पर ᳰकसी िनमाᭅण कᳱ अनुमित नहᱭ दी जाती ह।ै 
िनकासी पेटनᭅ को बनाए रखने तथा वषाᭅ जल संचयन के िलए चक बांध, बॉयो.᭭ वेलस, भू-दृ᭫  य, और 
अ᭠ य सतत शहरी िनकासी ᮧणािलयां (एसयूडीएस) अनुमत ह।ᱹ  

भवनᲂ का िडजाइन, जहां तक संभव हो, ᮧाकृितक ᭭ थला कृित के अनुसार बनाया जाना चािहए। पेड़ᲂ 
को काटना और िगराना ᭠ यूनतम होना चािहए।  

जल संरᭃण-वषाᭅ 
जल संचयन और भू 
जल ᳯरचाजᭅ  

2  वषाᭅ जल संचयन, जल के गुणव᭜ ता तथा संरᭃण के िलए एक पूणᭅ योजना बनाई जाए।  

वषाᭅ जल संचयन के संबंध मᱶ ᭭ थानीय उपिविध का पालन ᳰकया जाए। यᳰद ᭭ थानीय उपिविध 
उपल᭣ ध न हᲂ, तो शहरी िवकास  मंᮢालय के मॉडल भवन उपिविध, 2016 के अनुसार भंडारण और 
ᳯरचाजᭅ संबंधी उपयु᭍ त ᮧावधानᲂ का पालन ᳰकया जाए।  

एक वषाᭅ जल संचयन योजना िडजाइन ᳰकए जाने कᳱ आव᭫ यकता है जहां िनᳶमत ᭃेᮢ के ᮧित 
5,000 वगᭅ मीटर ᭠ यूनतम एक ᳯरचाजᭅ बोर और कुल ताजा जल आव᭫ यकता कᳱ ᭠ यूनतम एक ᳰदन 
कᳱ भंडारण ᭃमता का ᳯरचाजᭅ बोर ᮧदान ᳰकया जाए। ऐसे ᭃेᮢ जहां भूजल ᳯरचाजᭅ ᭪ यवहायᭅ नहᱭ ह,ै 
वहां वषाᭅ जल का संचयन और पुन:उपयोग हतेु भंडारण ᳰकया जाना चािहए। सᭃम ᮧािधकारी से 
अनुमोदन िलए िबना भूजल न िनकाला जाए।  
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सभी ᳯरचाजᭅ ऊपरी जलभृत एक सीिमत होने चािहए।  

 2 (क) ᭭ थानीय भवन उप-िनयमᲂ ᳇ारा का यथा अपेिᭃत खुले ᭭ थान कम से कम 20% ᮧवे᭫ य होगा। कम से 
कम 50% खुले ᭭ थान वाले ᮕास पेवर, पेवर ᭣ लॉक, भू-दृ᭫  य इ᭜ याᳰद को ᮧवे᭫ य सतह माना जाएगा। 

 2 (ख) जल ᳰकफायती उपकरणᲂ के ᮧयोग को बढ़ावा ᳰदया जाए। लो-᭢लो ᳰफ᭍ सरᲂ अथवा सᱶसरᲂ का ᮧयोग 
जल संरᭃण को बढ़ावा देने के िलए ᳰकया जाए।  

 2 (ग) दोहरी ᭡ लंिबग ᮧणाली के ᮧयोग ᳇ारा भूरे और काले पानी को पृथक ᳰकया जाए। ᳲसगल ᭭ टेक 
ᮧणाली के मामले मᱶ दोहरी ᭡ लंिबग ᮧणाली ᳇ारा ᭢लᳲशग के िलए अलग पुनसᲈचरण लाइनᱶ बनाई 
जायᱶगी। 

ठोस अपिश᭬ ट 
ᮧबंधन  

3 ठोस अपिश᭬ ट:  अपिश᭬ ट के अलग-अलग करने को आसान बनाने के िलए ᮧ᭜ येक इकाई और भूतल 
पर अलग-अलग गीले और सूखे कूड़े दान उपल᭣ ध कराए जांए।  

ठोस अपिश᭬ ट (ᮧबंधन) िनयम, 2016 और ई-अपिश᭬ ट (ᮧबंधन) िनयम, 2016, और ᭡ लाि᭭टक 
अपिश᭬ ट (ᮧबंधन) िनयम, 2016 के उपबंधᲂ का अनुपालन ᳰकया जाएगा।    

 3 (क) सभी गैर जैव-अवᮓमणीय अपिश᭬ ट को ᮧािधकृत पुनचᭅᮓणकताᭅᲐ के हवाले कर ᳰदया जाएगा 
िजसके िलए ᮧािधकृत पुनचᮓᭅ णकताᭅᲐ के साथ िलिखत समझौता ᳰकया जाएगा।  

 3 (ख) ᭠ यूनतम 0.3 ᳰकᮕा/व्  यिᲦ/ᳰदन कᳱ ᭃमता वाले जैिवक अपिश᭬ ट क᭥ पो᭭ टर/वमᱮक᭨ चर गड़ढे बनाए 
जायᱶगे।  

मल-जल शोधन 
संयंᮢ 

4 ᭭ थल पर 100% अपिश᭬ ट जल शोधन ᭃमता के मल-जल शोधन कᳱ अव᭭ थापना ᳰकया जाना।  
शोिधत मल-जल का पुनᮧᭅयोग ᭭ थल   पर लᱹड-᭭ कैप, ᭢लᳲशग, कूᳲलग टावर और अ᭠ य अंितम 
ᮧयो᭍ ताᲐ के िलए ᳰकया जाए। अितᳯर᭍ त शोिधत जल को केᮤीय ᮧदषूण िनयंᮢण बोडᭅ के मानकᲂ के 
अनुसार बहाया जाएगा।  ᮧाकृितक शोधन ᮧणािलयᲂ को बढ़ावा ᳰदया जाएगा।  

सेि᭡टक टᱹकᲂ सिहत साइट पर मल-जल शोधन से उ᭜ प᭠ न तलछठ को एकᮢ ᳰकया जाएगा और उसे 
शहरी िवकास मंᮢालय, कᱶ ᮤीय लोक ᭭ वा᭭ ᭝ य और मल-जल एवं मल-जल शोधन संयंᮢ, 2013 
संबंधी पयाᭅवरणीय अिभयांिᮢकᳱ संगठन (सीपीएचईईओ) मैनुअल के अनुसार ढोकर िनपटान ᳰकया 
जाएगा।  

ऊजाᭅ  5  ऊजाᭅ दᭃता ᭣ यरो के ऊजाᭅ संरᭃण भवन कोड (ईसीबीसी) का अनुपालन सुिनि᳟त ᳰकया जाएगा। 
िजन रा᭔ यᲂ ने अपना ᭭ वयं का ईसीबीसी अिधसूिचत ᳰकया ह,ै  भवन अिभक᭨ पन मᱶ रा᭔ य ईसीबीसी 
का अनुपालन करᱶगे।  

ᮧकाश ᭪ यव᭭ था बाहरी और कॉमन एᳯरया मᱶ एलईडी कᳱ होगी। 

भवन अिभक᭨ पन मᱶ भवन अनु᭭ थापन, भू-दृ᭫  यीकरण, ᮧभावी भवन िवकास, िखड़ᳰकयᲂ कᳱ समुिचत 
᭪ यव᭭ था, िजनमᱶ ᮧकाश बढ़ाने वाला अिभक᭨ पन और थमᭅल मास इ᭜ याᳰद जैसे अिभक᭨ पन त᭜ वᲂ का 
ᮧयोग करके भवन मᱶ ᭠ यूनतम ऊजाᭅ ᭎ पत वाले पैिसव सोलर अिभक᭨ पन कᳱ संक᭨ पना  को शािमल 
ᳰकया जाएगा। 

दीवार, िखड़कᳱ और छत यू-वे᭨ यूज़ ईसीबीसी िविनदᱷशᲂ के अनुसार हᲂगे।  

 5 (क)  सौर, पवन या अ᭠ य नवीकरणीय ऊजाᭅ कᳱ ᭪ यव᭭ था ताᳰक मांग भार या रा᭔ य ᭭ तरीय/᭭ थानीय भवन 
उप-िनयमᲂ या जो भी अिधक हो, के अनुसार 1% के बराबर िव᳒ुत उ᭜ पादन पूरा ᳰकया जा सके। 

 5 (ख)  ᭪ यावसाियक और सां᭭ थािनक भवनᲂ कᳱ 20% गमᭅ पानी कᳱ मांग को पूरा करने या ᭭ थानीय भवन 
उप-िनयमᲂ कᳱ आव᭫ यकता, जो भी अिधक हो, के अनुसार सोलर वाटर हीᳳटग उपल᭣ ध कराई 
जाएगी। आवासीय भवनᲂ को भी, जहां तक संभव हो, अपनी गमᭅ पानी कᳱ मांग को सोलर वाटर से 
पूरा करने कᳱ िसफाᳯरश कᳱ जाती है। 

 5 (ग)  ᲊटᲂ, ᭣ लॉ᭍ स और अ᭠ य िनमाᭅण सामᮕी मᱶ कम से कम 20% पयाᭅवरण अनुकूल सामᮕी के ᮧयोग कᳱ 
आव᭫ यकता होगी। इसमᱶ ᭢लाई ऐश, ᲊटᱶ, हॉलᲂ ᲊटᲂ, एएसी, ᭢लाई ऐश लाइम िज᭡ सम ᭣ लॉकस, 
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क᭥ ᮧे᭭ ड अथᭅ बलॉ᭍ स और अ᭠ य पयाᭅवरण अनुकूल सामᮕी शािमल होगी। 

समय-समय पर यथा संशोिधत िसतंबर, 1999 कᳱ ᭢लाई ऐश अिधसूचना के अनुसार िनमाᭅण मᱶ 
भवन सामᮕी के ᱨप मᱶ ᭢लाई ऐश का ᮧयोग ᳰकया जाना चािहए।  

जल गुणव᭜ ता और 
᭟ विन 

6 भवन और ᭭ थान मᱶ धूल, धंुआं और अ᭠ य वायु ᮧदषूण िनवारक उपाय ᳰकए जाए। इन उपायᲂ मᱶ 
िनमाᭅणाधीन भवन के िलए ᭭ ᮓᳱन, ᭭ थल के चारᲂ और सतत ᱨप से धूल/हवा रोकने वाली दीवारᱶ कम 
से कम 3 मीटर ऊंचाई कᳱ) शािमल हᱹ। ᭭ थल पर रेत, सीमᱶट, लोहबान और अ᭠ य िनमाᭅण सामᮕी, जो 
ᳰक धूल ᮧदषूण का ᮧमुख कारण ह,ै के साथ-साथ ᭭ थल से मलबे को बाहर ले जाने वाले वाहनᲂ के 
िलए ᭡ लाि᭭टक/ितरपाल के शीट कवर उपल᭣ ध कराए जाएंगे। ᮧयु᭍ त वाहनᲂ के पिहयᲂ कᳱ धुलाई कᳱ 
जाएगी। 

᭭ थल पर भ᭛ डाᳯरत रेत, लोहबान, खुली मृदा, सीमᱶट को अ᭒ छी ᮧकार से ढका जाएगा ताᳰक धूल 
ᮧदषूण को रोका जा सके।  

िपसाई और पत्  थर कटाई के िलए वेट जेट उपल᭣ ध कराया जाएगा। धलू को दबान ेके िलए क᭒ ची 
सतहᲂ और खुली मृदा पर पयाᭅ᭡ त जल िछड़काव ᳰकया जाएगा।  

सभी िनमाᭅण और िव᭟ वंस मलबे के समुिचत िनपटान (बाहर सड़कᲂ या खुले ᭭ थानᲂ पर ढेर नहᱭ 
लगाया जाएगा) से पहले, ᭭ थल पर उनका भ᭛ डारण ᳰकया जाएगा। सभी िव᭟ वंस और िनमाᭅण 
अपिश᭬ ट का, िनमाᭅण और िव᭟ वंस अपिश᭬ ट िनयम, 2016 के उपबंधᲂ के अनुसार ᮧबंधन ᳰकया 
जाएगा।  

िनमाᭅण ᭭ थल पर कायᭅरत और िनमाᭅण सामᮕी और िनमाᭅण मलबे कᳱ लदाई, उतराई और ढुलाई मᱶ 
शािमल अथवा धूल ᮧदषूण से यु᭍ त ᳰकसी भी ᭃेᮢ मᱶ कायᭅ कर रह ेसभी कामगारᲂ को धूल रोधी 
मा᭭ क उपल᭣ ध कराए जाएंगे।  

भीतरी वायु गुणव᭜ ता के िलए रा᭬ ᮝीय भारतीय भवन स ंिहता के अनुसार वातायान-᭪ यव᭭ था के 
ᮧावधान। 

 6(क) डीजी सेट का ᭭ थान और िनकास पाइप कᳱ ऊंचाई, सीपीसीबी मापदडंᲂ के उपबंधᲂ के अनुसार होगी।  

हᳯरत आवरण  7 ᮧ᭜ येक 80 वगᭅ मीटर भूिम के िलए ᭠ यूनतम 1 पेड़ लगाया जाएगा और उसका रखरखाव ᳰकया 
जाएगा। इस ᮧयोजन से मौजूदा पेड़ᲂ कᳱ िगनती कᳱ जाएगी। ᭭ थािनक ᮧजाितयᲂ लगाने को 
ᮧाथिमकता दी जानी चािहए।  

 7(क) जहां पर पेड़ᲂ को काटे जाने कᳱ आव᭫ यकता है वहां पर 1:3 के अनुपात (अथाᭅत काटे गए ᮧ᭜ येक 1 
पेड़ के िलए 3 पेड़ लगाना) मᱶ ᮧितपूरक वनीकरण ᳰकया जाएगा और रखरखाव ᳰकया जाएगा। 

ऊपरी मृदा 
पᳯररᭃण और 
पुनउपᭅयोग  

8 भवनᲂ, सड़कᲂ, प᭍ के ᭃेᮢᲂ और बाहरी सेवाᲐ के िलए ᮧ᭭ तािवत ᭃेᮢᲂ से 20 सेमी कᳱ गहराई तक 
ऊपरी मृदा को खोदा जाना चािहए। इसका िनधाᭅᳯरत ᭃेᮢᲂ मᱶ समुिचत ढंग से भ᭛ डारण ᳰकया जाना 
चािहए और ᭭ थल पर ᮧ᭭ तािवत वन᭭ पित के रोपण के दौरान इसका पुनउपᭅयोग ᳰकया जाएगा। 

पᳯरवहन  9 शहरी िवकास मंᮢालय कᳱ उ᭜ तम ᮧᳰᮓयाᲐ संबंधी ᳰदशा-िनदᱷशᲂ (यूआरडीपीएफआई) के अनुसार 
मोटरयु᭍ त, गैर-मोटरयु᭍ त, सावᭅजिनक और िनजी तंᮢᲂ को शािमल करने के िलए एक ᭪ यापक 
गितशीलता योजना तैयार कᳱ जाएगी।  

सड़कᲂ को पयाᭅवरण और ᮧयो᭍ ताᲐ कᳱ सुरᭃा पर अपेिᭃत िवचार करते ᱟए अिभकि᭨पत ᳰकया 
जाना चािहए। सड़क ᮧणाली को इन आधारभूत मानद᭛ डᲂ के साथ अिभकि᭨पत ᳰकया जा सकता है।  

1. वाहनीय और पैदल-पथ यातायात के उिचत पृथ᭍ करण के साथ सड़कᲂ का वगᱮकरण  

2. यातायात को सुचाᱨ रखने के उपाय  

3. ᮧवेश और िनकास ᳲबदᲐु का उिचत अिभक᭨ प  

4. ᭭ थानीय िविनयमन के अनुसार पा᳼कग मापदंड 
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पयाᭅवरण ᮧबंधन 
योजना  

10 उपरो᭍ त मद सं. 1 से 9 मᱶ िविन᳸द᭬ ट पयाᭅवरणीय शतᲄ का अनुपालन सुिनि᳟त करने के िलए एक 
पयाᭅवरणीय ᮧबंधन योजना (ईएमपी) तैयार और ᳰᮓयाि᭠वत कᳱ जाएगी। ईएमपी को ᳰᮓयाि᭠वत 
करने के िलए पᳯरभािषत ᳰᮓयाकलापᲂ और उ᭜ तरदािय᭜ व के साथ एक समᳶपत पयाᭅवरण िनगरानी 
ᮧको᭬ ठ कᳱ ᭭ थापना कᳱ जाएगी। यह पयाᭅवरणीय ᮧको᭬ ठ सुिनि᳟त करेगा ᳰक मलजल शोधन संयंᮢ, 
भू-दृ᭫  य िनमाᭅण, वषाᭅ-जल संचयन, ऊजाᭅ दᭃता और संरᭃण, जल दᭃता और संरᭃण, ठोस 
अपिश᭬ ट ᮧबंधन, नवीकरणीय ऊजाᭅ आᳰद जैसी पयाᭅवरण अवसंरचना ᮧचालनारत ह ैऔर अपेिᭃत 
मानकᲂ को पूरा करती ह।ै पयाᭅवरणीय ᮧको᭬ ठ, पयाᭅवरण िनगरानी और पयाᭅवरण अवसंरचना से 
संबंिधत अिभलेखᲂ का रखरखाव भी करेगा। 

 

 

पᳯरिश᭬ ट-XV 

पयाᭅवरणीय लेखा परीᭃकᲂ (यो᭏ य भवन लेखा परीᭃक) कᳱ मा᭠ यता 

 पयाᭅवरण, वन और जलवायु पᳯरवतᭅन मंᮢालय (एमओईएफसीसी) यो᭏ य अिभकरणᲂ के मा᭟ यम से यो᭏ य भवन पयाᭅवरण लेखा 
परीᭃकᲂ (᭍ यूबीईए) को मा᭠ यता देगा । यो᭏ य भवन पयाᭅवरण लेखा परीᭃक फमᭅ/संगठन अथवा वैयिᲦक िवशेष᭄ हो सकते ह,ᱹ जो 
अपेᭃाᲐ को पूरा करते ह।ᱹ मंᮢालय, भारतीय गुणव᭜ ता पᳯरषद (᭍ यूसीआई), रा᭬ ᮝीय उ᭜ पादकता पᳯरषद अथवा सरकार ᳇ारा मा᭠ यता 
ᮧा᭡ त ᳰकसी अ᭠ य संगठन के मा᭟ यम से मा᭠ यता कᳱ इस ᮧᳰᮓया को ᳰᮓयाि᭠वत करेगा। भारतीय हᳯरत भवन पᳯरषद, उजाᭅ दᭃता ᭣ यरूो 
इ᭜ याᳰद जैसे संगठन भी मा᭠ यता दनेे, ᮧिशᭃण और नवीकरण कᳱ ᮧᳰᮓया से जोड़ ेजा सकते ह।ᱹ भवन ᭃेᮢ  के िलए ᭍ यूसीआई ᳇ारा मा᭠ यता 
ᮧा᭡ त पयाᭅवरणीय परामशᱮ ᭍ यूबीईए के ᱨप मᱶ यो᭏ य हᲂगे। ᭍ यूबीईए िन᭥ निलिखत मानदडं पूरा करᱶगे। मा᭠ यता दनेे वाला ᮧािधकरण इन 
मानदंडᲂ का सुधार कर सकता ह।ै  

लेखा परीᭃक कᳱ यो᭏ यताएं :  

क.  िशᭃा: वा᭭ तुकार (िडᮕी अथवा िड᭡ लोमा), नगर िनयोजक (िडᮕी), िसिवल इंजीिनयर/मैकिनकल इंजीिनयर (िडᮕी अथवा 
िड᭡ लोमा), पयाᭅवरणीय िव᭄ान मᱶ ᭭ नातको᭜ तर अथवा मा᭠ यता कᳱ ᭭ ᭍ ीम के अनुसार कोई अ᭠ य यो᭏ यता  

ᮧिशᭃण :  

ख.  ᮧ᭜ यायन िनकाय अथवा उनके अनुमोᳰदत ᮧिशᭃण ᮧदाताᲐ ᳇ारा अिनवायᭅ ᮧिशᭃण ᳰदया जाएगा। यह मा᭠ यता कᳱ ᭭ कᳱम के 
अनुसार होगा।  

अनुभव :  

ग.  संबंिधत ᭃेᮢ मᱶ 3 वषᭅ का कायᭅ अनुभव अथवा ᭍ यूसीआई ᳇ारा मा᭠ यता ᮧा᭡ त भवन और पयाᭅवरण ᮧभाव आकलन परामशᭅदाता 
अथवा मा᭠ यता कᳱ ᭭ कᳱम के अनुसार ᳰकसी अ᭠ य ᮧकार का अनुभव मानदंड । 

अवसंरचना एवं उपकरण : 

घ.  मा᭠ यता कᳱ ᭭ कᳱम के अनुसार  

नवीकरण:  

ड.  ᮧ᭜ यायन 5 वषᲄ के िलए मा᭠ य होगा ओर ᮧ᭜ यायन ᭭ कᳱम के अंतगᭅत िवकिसत ᮧᳰᮓया के अनुसार नवीकृत ᳰकया जाएगा।  

उ᭜ तरदािय᭜ व/िशकायत िनवारण कायᭅतंᮢ: ᭍ यूबीईएएस के कायᭅ कᳱ गुणव᭜ ता के संबंध मᱶ कोई भी िशकायत ᮧ᭜ यायन िनकाय को कᳱ 
जाएगी। ᮧ᭜ यायन िनकाय िशकायत पर िवचार करेगा और काली सूची मᱶ डालने अथवा ᭪ यापक सावᭅजिनक सूचना के साथ ᮧ᭜ यायन को र᳎ 
करने सिहत उपयु᭍ त कायᭅवाही करेगा। यह द᭛ ड दनेे और काली सूची मᱶ डालने के िलए ᭭ थानीय ᮧािधकरण के ᭭ तर पर कᳱ जाने वाली 
कायᭅवाही के अलावा होगा। िविश᭬ ट िशकायत अथवा फᳱडबैक के मामले मᱶ मंᮢालय भी इस ᮧकार कᳱ कायᭅवाही कर सकता ह।ै  

 

 

 

 

41

182



12       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 
 

पᳯरिश᭬ ट-XVI 

᭭ थानीय ᮧािधकरण के ᭭ तर पर पयाᭅवणीय ᮧको᭬ ठ: 
 भवनᲂ मᱶ पयाᭅवरणीय शतᲄ के अनुपालन और मानीटरी को सहायता देने के िलए ᭭ थानीय ᮧािधकरण के ᭭ तर पर पयाᭅवरणीय 
ᮧको᭬ ठ कᳱ ᭭ थापना कᳱ जाएगी। यह ᮧको᭬ ठ अपने ᭃेᮢािधकार के तहत पयाᭅवरणीय आयोजना और ᭃमता िनमाᭅण मᱶ सहायता भी ᮧदान 
करेगा। इस ᮧको᭬ ठ के उ᭜ तरदािय᭜ व, इस अिधसूचना के कायाᭅ᭠ वयन कᳱ मानीटरी करना और तीसरे-पᭃकार कᳱ लेखा-परीᭃा ᮧᳰᮓया का 
अनुरᭃण करना है। यह ᮧको᭬ ठ ᭭ थानीय ᮧािधकरण के तहत संचािलत होगा।  

ᮧको᭬ ठ का संघटन : 

इस ᮧको᭬ ठ मᱶ िन᭥ निलिखत ᭃेᮢᲂ मᱶ कम से कम 3 समᳶपत ᭪ यिᲦ शािमल हᲂगे: 
क. अपिश᭬ ट ᮧबंधन (ठोस और ᮤ᭪ य) 

ख. जल संरᭃण और ᮧबंधन 
ग. िनमाᭅण सामिᮕयᲂ सिहत संसाधन कᳱ कायᭅकुशलता 
घ. ऊजाᭅ दᭃता और नवीकरणीय ऊजाᭅ 
च. वायु गुणव᭜ ता ᮧबंधन सिहत पयाᭅवरणीय आयोजना 
छ. पᳯरवहन आयोजना और ᮧबंधन  

यह ᮧको᭬ ठ समᳶपत िवशेष᭄ᲂ कᳱ आव᭫ यकता और पृ᭬ ठभूिम के अनुसार कम से कम दो बाहरी िवशेष᭄ᲂ को शािमल करेगा। स्  थानीय 
ᮧािधकरण के ᭭ तर पर मौजूदा पयाᭅवरणीय ᮧको᭬ ठᲂ को सह-योिजत और इस ᮧको᭬ ठ के िलए ᮧिशिᭃत ᳰकया जा सकता ह।ै 

िव᭜ तीय सहायता: 

 पयाᭅवरणीय शतᲄ के समाकलन और इसकᳱ मॉनीटᳳरग के िलए िनमाᭅण अनुमित हतेु कायᭅवाही शु᭨ क के साथ अितᳯर᭍ त शु᭨ क 
िलया जाएगा। ᭭ थानीय ᮧािधकरण समय-समय पर इस अितᳯर᭍ त शु᭨ क को िनधाᭅᳯरत और संशोिधत कर सकता है। इस शु᭨ क कᳱ धनरािश, 
एक पृथक बᱹक खाते मᱶ जमा ᳰकया जाएगा और िवशेष᭄ᲂ के वेतन/पाᳯर᮰िमक कᳱ आव᭫ यकता को पूरा करने और ऑनलाईन ᮧाथᭅना पᮢ कᳱ 
ᮧणाली को जारी रखने, स᭜ यापन और पयाᭅवरणीय ᮧको᭬ ठ के िलये उपयोग मᱶ लाया जाएगा। 

ᮧको᭬ ठ के कायᭅ 
1. यह ᮧको᭬ ठ अपने ᭃेᮢािधकार मᱶ उस ᭃेᮢ के पयाᭅवरण सरोकारᲂ का मू᭨ यांकन और आकलन करने के िलए उ᭜ तरदायी होगा जहा ं
िनमाᭅण कायᭅकलाप करना ᮧ᭭ तािवत ह।ै यह ᮧको᭬ ठ अपेᭃाᲐ के अनुसार अितᳯर᭍ त पयाᭅवरणीय शतᱸ िवकिसत कर सकता है और शतᲄ का 
ᮧ᭭ ताव रख सकता है। ये शतᱸ ᭃेᮢ िविश᭬ ट हो सकती ह ᱹतथा समय-समय पर पहले से अिधसूिचत कᳱ जाएंगी। ये अितᳯर᭍ त शतᱸ परामशᭅ कᳱ 
यथा ᮧᳰᮓया का अनुसरण करते ᱟए अनुमोᳰदत कᳱ जाएंगी। ये पयाᭅवरणीय शतᱸ अनुमोदन ᮧािधकारी ᳇ारा िनमाᭅण अनुमित मᱶ समेᳰकत कᳱ 
जाएंगी।  

2. आवेदन और शु᭨ क के भुगतान के िलए एक ऑन लाइन ᮧणाली बनाना तथा उसकᳱ देख-रेख करना। यह ᮧको᭬ ठ ᮧा᭡ त सभी आवेदनᲂ, 
अनुमोᳰदत पᳯरयोजनाᲐ, अनुपालन लेखापरीᭃण ᳯरपोटᭅ, ᳰकए गए औचक िनरीᭃणᲂ का एक आनलाइन डाटाबेस बनाएगा। यह ᮧको᭬ ठ 
पᳯरयोजना ᳇ारा पयाᭅवरणीय शतᲄ के अनुपालन कᳱ लोगᲂ ᳇ारा संवीᭃा के िलए अहᭅता-ᮧा᭡ त िनमाᭅण पयाᭅवरण लेखा-परीᭃकᲂ ᳇ारा दजᭅ 
लेखा-परीᭃा ᳯरपोटᲄ के ᭭ व-ᮧमाणीकरण और अनुपालन सिहत पᳯरयोजना ᭣ यौरᲂ का सावᭅजिनक ᮧकटन के िलए एक पोटᭅल बनाएगा।  

3. अहᭅता-ᮧा᭡ त िनमाᭅण लेखा-परीᭃकᲂ ᳇ारा कराई गई पयाᭅवरणीय लेखा-परीᭃा ᮧᳰᮓया के कायᭅ कᳱ िनगरानी करेगा।  

4. यह ᮧको᭬ ठ आवेदनᲂ कᳱ समीᭃा करेगा; ᭭ थानीय ᮧािधकरणᲂ को आवेदन ᮧ᭭ तुत करने के 30 ᳰदन के अंदर अितᳯर᭍ त पयाᭅवरणीय 
शतᲄ, यᳰद अपेिᭃत हो तो,  को अंितम ᱨप दगेा।  

5. यह ᮧको᭬ ठ ᭍ यूबीए के ᮧमाणीकरण, पयाᭅवरणीय शतᲄ के अनुपालन और पंच वषᱮय लेखा ᳯरपोटᭅ के िलए ᭭ थल पर जांच करने के 
िलए पᳯरयोजनाᲐ का जोिखम आधाᳯरत औचक चयन अंगीकृत करेगा। 
6. यह ᮧको᭬ ठ पᳯरयोजना ᮧ᭭ तावक ᳇ारा पयाᭅवरणीय शतᲄ के गैर-अनुपालन के िलए िव᭜ तीय अथᭅदंड के िलए ᭭ थानीय ᮧािधकरण को 
िसफाᳯरश करेगा।  

7. यह ᮧको᭬ ठ ᳰकसी भी अहᭅता-ᮧा᭡ त िनमाᭅण पयाᭅवरण लेखा-परीᭃकᲂ के िवᱨ᳍, यᳰद उनके कायᭅ मᱶ कोई ᮢुᳯट पाई जाती ह ै तो, 
ᮧ᭜ यायोजन िनकाय और ᭭ थानीय ᮧािधकरण को िसफाᳯरश करेगा।  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 9th December, 2016 

S.O. 3999(E).—Whereas, by notification of the Government of India in the erstwhile Ministry of Environment 
and Forests number S.O.1533 (E), dated the 14th September, 2006 issued under sub-section (1) read with clause (v) of 
sub-section (2) of section (3) of the Environment (Protection) Act, 1986 and clause (d) of the sub-rule (3) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the 
required construction of new projects or activities or the expansion or modernisation of existing projects or activities 
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and or 
product mix shall be undertaken in any part of India only after prior environmental clearance from the Central 
Government or as the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by 
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified 
therein; 

And whereas, the said Ministry has received suggestions for ensuring Ease of Doing Responsible Business; and 
streamlining the permissions for buildings and construction sector which is important for providing houses and for this 
purpose the scheme of Housing for all by 2022 with an objective of making available affordable housing to weaker 
sections in urban area has ambitious target;  

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that, 
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes 
or operation in any area should be imposed, it shall give notice of its intention to do so; 

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification, 
2006 issued in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of 
the Environment (Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) 
Rules, 1986 was published, vide number S.O.1595 (E) dated the 29th April 2016, inviting objections and suggestions 
from all the persons  likely to be affected thereby, within a period of sixty days  from the date of publication of said 
notification in the Gazette of India; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 
been duly considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment 
Impact Assessment Notification, 2006 namely:- 

In the said Notification,- 

(I) after paragraph 13, the following paragraph shall be inserted, namely:- 

 “14 .  Integration of environmental condition in building bye-laws.-  

(1)  The integrated environmental conditions with the building permission being granted by the local 
authorities and the construction of buildings as per the size shall adhere to the objectives and 
monitorable environmental conditions as given at Appendix-XIV.  

(2)  The States adopting the objectives  and monitorable environmental conditions referred to in sub-
paragraph (1), in the building bye-laws and relevant State laws and incorporating these conditions in 
the approvals given for building construction making it legally enforceable shall not require a separate 
environmental clearance  from the Ministry of Environment, Forest and Climate Change for individual 
buildings.  

(3)  The States may forward the   proposed changes in their bye-laws and rules to the Ministry of 
Environment, Forest and Climate Change, who in turn will examine the said draft bye-laws and rules 
and convey the concurrence to the State Governments. 

(4)  When the State Governments notifies the bye-laws and rules concurred by the Ministry of 
Environment, Forest and Climate Change, the Central Government may issue an order stating that no 
separate environmental clearance is required  for buildings  to be constructed  in the States or local 
authority areas.  
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(5)  The local authorities like Development Authorities, Municipal Corporations, may certify the 
compliance of the environmental conditions prior to issuance of Completion Certificate, as applicable 
as per the requirements stipulated for such buildings based on the recommendation of the 
Environmental Cell constituted in the local authority.  

(6)  The State Governments where bye-laws or rules are not framed may continue to follow the existing 
procedure of appraisal for individual projects and grant of Environmental Clearance for buildings and 
constructions as per the provisions laid down in this notification. 

(7)  For the purpose of certification regarding incorporation of environmental conditions in buildings, 
the Ministry of Environment, Forest and Climate Change may empanel through competent agencies, 
the Qualified Building Environment Auditors (QBEAs) to assess and certify the building projects, as 
per the requirements of this notification and the procedure for accreditation of Qualified Building 
Auditors and their role as given at Appendix-XV. 

(8)  In order to implement  the integration of environmental condition in building bye-laws,  the State 
Governments or Local Authorities may constitute the Environment Cell (herein after called as Cell), for 
compliance and monitoring and to ensure environmental planning within their jurisdiction.  

(9)  The Cell shall monitor the implementation of the bye-laws and rules framed for Integration of 
environmental conditions for construction of building and the Cell may also allow the third part 
auditing process for oversight, if any.  

(10)  The Cell shall function under the administrative control of the Local Authorities.  

(11)  The composition and functions of the Cell are given at Appendix-XVI.  

(12)  The Local Authorities while integrating the environmental concerns in the building bye-laws, as 
per their size of the project, shall follow the procedure, as given below:  

BUILDINGS CATEGORY '1' (5,000 to < 20,000 Square meters) 

A Self declaration Form to comply with the environmental conditions (Appendix XIV) along with Form 1A and 
certification by the Qualified Building Environment Auditor to be submitted online by the project proponent besides 
application for building permission to the local authority along with the specified fee in separate accounts. Thereafter, the 
local authority may issue the building permission incorporating the environmental conditions in it and allow the project 
to start based on the self declaration and certification along with the application. After completion of the construction of 
the building, the project proponent may update Form 1A online based on audit done by the Qualified Building 
Environment Auditor and shall furnish the revised compliance undertaking to the local authority. Any non-compliance 
issues in buildings less than 20,000 square meters shall be dealt at the level of local body and the State through existing 
mechanism. 

OTHER BUILDINGS CATEGORIES ( ≥  20,000 Square meters) 

The project proponent may submit online application in Form 1 A alongwith specified fee for environmental 
appraisal and additional fee for building permission. The fee for environmental appraisal will be deposited in a separate 
account. The Environment Cell will process the application and present it in the meeting of the Committee headed by the 
authority competent to give building permission in that local authority. The Committee will appraise the project and 
stipulate the environmental conditions to be integrated in the building permission. After recommendations of the 
Committee, the building permission and environmental clearance will be issued in an integrated format by the local 
authority. 

The project proponent shall submit Performance Data and Certificate of Continued Compliance of the project 
for the environmental conditions parameters applicable after completion of construction from Qualified Building 
Environment Auditors every five years to the Environment Cell with special focus on the following parameters:-  

(a) Energy Use (including all energy sources). 

(b) Energy generated on site from onsite Renewable energy sources. 

(c) Water use and waste water generated, treated and reused on site. 

(d) Waste Segregated and Treated on site. 

(e) Tree plantation and maintenance. 

After completion of the project, the Cell shall randomly check the projects compliance status including the five 
years audit report. The State Governments may enact the suitable law for imposing penalties for non-compliances of the 
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environmental conditions and parameters.  The Cell shall recommend financial penalty, as applicable under relevant 
State laws for non-compliance of conditions or parameters to the local authority. On the basis of the recommendation of 
the Cell, the local authority may impose the penalty under relevant State laws. The cases of false declaration or 
certification shall be reported to the accreditation body and to the local body for blacklisting of Qualified Building 
Environment Auditors and financial penalty on the owner and Qualified Building Environment Auditors.  

No Consent to Establish and Operate under the Water (Prevention and Control of Pollution) Act, 1974 and the 
Air (Prevention and Control of Pollution) Act, 1981 will be required from the State Pollution Control Boards for 
residential buildings up to 1,50,000 square meters.”; 

(II)  In the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 
namely:- 

(1) (2) (3) (4) (5) 

“8  Building / Construction projects / Area Development projects and Townships 

8 (a) Building and 
Construction projects 

 > 20,000 sq. mtrs 
and < 1,50,000 sq. 
mtrs of built up 
area  

The term “built up area” for the purpose 
of this notification is the built up or 
covered area on all floors put together 
including its basement and other service 
areas, which are proposed in the buildings 
and construction projects. 
Note 1. The projects or activities shall not 
include industrial shed, universities, 
college, hostel for educational institutions, 
but such buildings shall ensure 
sustainable environmental management, 
solid and liquid and implement 
environmental conditions given at 
Appendix-XIV.  
Note 2.-General Condition shall not 
apply. 
Note 3.-The exemptions granted at Note 1 
will be available only for industrial shed 
after integration of environmental norms 
with building permissions at the level of 
local authority. 
 

8 (b) Townships and Area 
Development projects 

≥ 3,00,000 sq. 
mtrs of built up 
area or 
Covering an area 
≥ 150 ha 

≥1,50,000 sq. mtrs 
and < 3,00,000 sq. 
mtrs built up area 
or 
covering an area ≥ 
50 ha and < 150 
ha  

Note.- General Condition shall not 
apply”. 
 

[F. No. 19-2/2013-IA-III (Pt.)] 

MANOJ KUMAR SINGH, Jt. Secy. 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) 
vide number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers S.O.1737(E) dated 
the 11th October, 2007, S.O. 3067(E), dated the 1st December, 2009, S.O.695(E), dated the 4th April, 2011, S.O.2896(E), 
dated the 13th December, 2012 , S.O.674(E), dated the 13th March, 2013, S.O.2559(E), dated the 22nd August, 2013, S.O. 
2731(E), dated the 9th September, 2013, S.O. 562(E), dated the 26th February, 2014, S.O.637(E), dated the 28th February, 
2014, S.O.1599(E), dated the 25th June, 2014, S.O. 2601 (E), dated 7th October, 2014, S.O. 2600(E) dated 9th October, 
2014, S.O. 3252(E) dated 22nd December, 2014, S.O. 382 (E), dated 3rd February, 2015, and S.O. 811(E), dated 23rd 
March, 2015, S.O. 996 (E) dated 10th April, 2015, S.O. 1142 (E) dated 17th April, 2015, S.O. 1141 (E) dated 29th April, 
2015, S.O. 1834(E) dated 6th July, 2015 and S.O. 2572(E) dated 14th September, 2015, S.O. 141(E) dated 15th January, 
2016, S.O. 190(E) dated 20th January, 2016, S.O. 648(E) dated 3rd March, 2016 and S.O. 2269(E) dated 1st July, 2016.  
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APPENDIX –XIV 

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUC TIONS 

(CATEGORY '1': 5,000 to less than 20,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Water 

Conservation, 

Rain Water 

Harvesting, and 
Ground Water 

Recharge 

2 Use of water efficient appliances shall be promoted. The local bye-law provisions on 
rain water harvesting should be followed.  

If local bye-law provision is not available, adequate provision for storage and 
recharge should be followed as per the Ministry of Urban Development Model 
Building Bye-Laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores 
(minimum one recharge bore per 5,000 square meters of built up area) is 
recommended. Storage and reuse of the rain water harvested should be promoted. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: In areas where there is no municipal sewage network, onsite treatment 
systems should be installed. Natural treatment systems which integrate with the 
landscape shall be promoted. As far as possible treated effluent should be reused. 
The excess treated effluent shall be discharged following the CPCB norms. 

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be Light Emitting Diode (LED). 

Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 
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Air Quality and Noise 5 Dust, smoke & other air pollution prevention measures shall be provided for the 

building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. All workers working at the construction site and 
involved in loading, unloading, carriage of construction material and construction 
debris or working in any area with dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India shall be made. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 square meters of land should be planted and 
maintained. The existing trees will be counted for this purpose. Preference should be 
given to planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

 

(Category '2': 20,000 to less than 50,000 Square meters) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 

Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 

Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 

Conservation,  

Rain Water 

Harvesting, and 

Ground Water 

Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 

Use of water efficient appliances should be promoted with low flow fixtures or 
sensors.  

The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provision is not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  

A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 
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Waste 

Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 

Sewage: Onsite sewage treatment of capacity of treating 100% waste water to be 
installed. Treated waste water shall be reused on site for landscape, flushing, cooling 
tower, and other end-uses.  Excess treated water shall be discharged as per CPCB 
norms. Natural treatment systems shall be promoted.  

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste compost/ Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  

Outdoor and common area lighting shall be LED. 

Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 

Wall, window, and roof u-values shall be as per ECBC specifications. 

 4 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher.  

 4 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 4 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  

Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 

Noise 

5 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site.  

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 

All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
and Demolition Waste Rules 2016. 

All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
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dust pollution shall be provided with dust mask.  

For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 5 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 6 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil preservation 
and reuse 

7 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services.  

It should be stockpiled appropriately in designated areas and reapplied during 
plantation of the proposed vegetation on site. 

Transport 8 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  

Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 

3. Proper design of entry and exit points. 

4. Parking norms as per local regulation. 

 

(Category '3': 50000 to 150000 m2) 

MEDIUM S.N. ENVIRONMENTAL CONDITIONS 

Topography and 
Natural 
Drainage 

1 The natural drain system should be maintained for ensuring unrestricted flow of 
water. No construction shall be allowed to obstruct the natural drainage through the 
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed 
for maintaining the drainage pattern and to harvest rain water. 
Buildings shall be designed to follow the natural topography as much as possible. 
Minimum cutting and filling should be done. 

Water 
conservation - 
Rain Water 
Harvesting, and 
Ground Water 
Recharge 

2 A complete plan for rain water harvesting, water efficiency and conservation should 
be prepared. 
The local bye-law provisions on rain water harvesting should be followed. If local 
bye-law provisions are not available, adequate provision for storage and recharge 
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.  
A rain water harvesting plan needs to be designed where the recharge bores of 
minimum one recharge bore per 5,000 square meters of built up area and storage 
capacity of minimum one day of total fresh water requirement shall be provided. In 
areas where ground water recharge is not feasible, the rain water should be harvested 
and stored for reuse. The ground water shall not be withdrawn without approval from 
the Competent Authority. 

All recharge should be limited to shallow aquifer. 

 2(a) At least 20% of the open spaces as required by the local building bye-laws shall be 
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape 
etc. would be considered as pervious surface. 

 2 (b) Use of water efficient appliances should be promoted. Low flow fixtures or sensors 
be used to promote water conservation. 
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 2 (c) Separation of grey and black water should be done by the use of dual plumbing 

system. In case of single stack system separate recirculation lines for flushing by 
giving dual plumbing system be done.  

Solid Waste 
Management 

3 Solid waste: Separate wet and dry bins must be provided in each unit and at the 
ground level for facilitating segregation of waste. 
The provisions of the Solid Waste (Management) Rules 2016 and the e-waste 
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall 
be followed. 

 3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for which a 
written tie up must be done with the authorized recyclers. 

 3(b)  Organic waste composter/Vermiculture pit with a minimum capacity of 0.3 kg 
/person/day must be installed. 

Sewage Treatment 
Plant 

4 Onsite sewage treatment of capacity of treating 100% waste water to be installed. 
Treated waste water shall be reused on site for landscape, flushing, cooling tower, 
and other end-uses.  Excess treated water shall be discharged as per CPCB norms. 
Natural treatment systems shall be promoted.  
Sludge from the onsite sewage treatment, including septic tanks, shall be collected, 
conveyed and disposed as per the Ministry of Urban Development, Central Public 
Health and Environmental Engineering Organisation (CPHEEO) Manual on 
Sewerage and Sewage Treatment Systems, 2013. 

Energy 5 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of 
Energy Efficiency shall be ensured. Buildings in the States which have notified their 
own ECBC, shall comply with the State ECBC.  
Outdoor and common area lighting shall be LED. 
Concept of passive solar design that minimize energy consumption in buildings by 
using design elements, such as building orientation, landscaping, efficient building 
envelope, appropriate fenestration, increased day lighting design and thermal mass 
etc. shall be incorporated in the building design. 
Wall, window, and roof u-values shall be as per ECBC specifications. 

 5 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity 
generation equivalent to 1% of the demand load or as per the state level/ local 
building bye-laws requirement, whichever is higher. 

 5 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the 
commercial and institutional building or as per the requirement of the local building 
bye-laws, whichever is higher. Residential buildings are also recommended to meet 
its hot water demand from solar water heaters, as far as possible.  

 5 (c) Use of environment friendly materials in bricks, blocks and other construction 
materials, shall be required for at least 20% of the construction material quantity.  
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks, 
Compressed earth blocks, and other environment friendly materials.  
Fly ash should be used as building material in the construction as per the provisions 
of the Fly Ash Notification of September, 1999 as amended from time to time. 

Air Quality and 
Noise 

6 Dust, smoke & other air pollution prevention measures shall be provided for the 
building as well as the site. These measures shall include screens for the building 
under construction, continuous dust/ wind breaking walls all around the site (at least 
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing 
in sand, cement, murram and other construction materials prone to causing dust 
pollution at the site as well as taking out debris from the site. Wheel washing for the 
vehicles used be done. 
Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to 
prevent dust pollution. 
Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose 
soil shall be adequately sprinkled with water to suppress dust. 
All construction and demolition debris shall be stored at the site (and not dumped on 
the roads or open spaces outside) before they are properly disposed. All demolition 
and construction waste shall be managed as per the provisions of the Construction 
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and Demolition Waste Rules 2016. 
All workers working at the construction site and involved in loading, unloading, 
carriage of construction material and construction debris or working in any area with 
dust pollution shall be provided with dust mask.  
For indoor air quality the ventilation provisions as per National Building Code of 
India. 

 6 (a)  The location of the DG set and exhaust pipe height shall be as per the provisions of 
the CPCB norms.  

Green Cover 7 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained. 
The existing trees will be counted for this purpose. Preference should be given to 
planting native species. 

 7 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e. 
planting of 3 trees for every 1 tree that is cut) shall be done and maintained. 

Top Soil Preservation 
and Reuse 

8 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, 
roads, paved areas, and external services. It should be stockpiled appropriately in 
designated areas and reapplied during plantation of the proposed vegetation on site. 

Transport 9 A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), 
shall be prepared to include motorized, non-motorized, public, and private networks.  
Road should be designed with due consideration for environment, and safety of 
users. The road system can be designed with these basic criteria. 

1. Hierarchy of roads with proper segregation of vehicular and pedestrian 
traffic. 

2. Traffic calming measures. 
3. Proper design of entry and exit points. 
4. Parking norms as per local regulation. 

Environment 
Management Plan 

10 An environmental management plan (EMP) shall be prepared and implemented to 
ensure compliance with the environmental conditions specified in item number 1 to 9 
above. A dedicated Environment Monitoring Cell with defined functions and 
responsibility shall be put in place to implement the EMP. The environmental cell 
shall ensure that the environment infrastructure like Sewage Treatment Plant, 
Landscaping, Rain Water Harvesting, Energy efficiency and conservation, water 
efficiency and conservation, solid waste management, renewable energy etc. are  
kept operational and meet the required standards. The environmental cell shall also 
keep the record of environment monitoring and those related to the environment 
infrastructure. 

 

APPENDIX-XV 

Accreditation of Environmental Auditors (Qualified Building Auditors) 

The Ministry of Environment, Forest and Climate Change (MoEFCC), through qualified agencies shall accredit 
the Qualified Building Environment Auditors (QBEAs). The Qualified Building Environment Auditors could be a firm / 
organization or an individual expert, who fulfils the requirements. The Ministry will implement this process of 
accreditation through Quality Council of India (QCI), National Productivity Council or any other organization identified 
by the Government. The organizations like Indian Green Building Council, Bureau of Energy Efficiency etc. can also be 
associated in the process of accreditation, training, and renewal. The environmental consultants accredited by the QCI for 
building sector will be qualified as QBEAs. The QBEAs will meet the following criteria. The accrediting agency can 
improvise on these criteria. 

Qualifications of the Auditor:   

a. Education: Architect (Degree or Diploma), Town Planners (Degree), Civil Engineer / Mechanical 
Engineer (Degree or Diploma), PG in Environmental Science or any other qualification as per the 
scheme of the accreditation.  

Training:  

b. Mandatory training to be given by the accreditation body or their approved training providers. This will 
be as per the scheme of the accreditation. 
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Experience:  

c. At least 3 years of work experience in the related field or building sector Environment Impact 
Assessment consultants accredited by QCI or any other experience criteria as per the scheme of the 
accreditation. 

Infrastructure and equipment:  

d. As per the scheme of the accreditation 

Renewal:  

e. The accreditation will be valid for 5 years and will be renewed as per the process developed under the 
accreditation scheme. 

  Accountability/Complaint redressal mechanism: Any complaints regarding the quality of the work of QBEAs 
shall be made to the accreditation body. The accreditation body shall evaluate the complaint and take appropriate action 
including black listing or cancellation of the accreditation with wide public notice. This will be in addition to the action 
at the level of local authority for penalty and blacklisting. The Ministry can also take such action in case of specific 
complaint or feedback. 

 

APPENDIX-XVI 

Environmental Cell at the level of Local Authority: 

An Environmental Cell shall be setup at the local authority level to support compliance and monitoring of 
environmental conditions in buildings. The Cell shall also provide assistance in environmental planning and capacity 
building within their jurisdiction. The responsibility of this cell would be monitoring the implementation of this 
notification and providing an oversight to the Third-Party Auditing process. The cell will operate under the local 
authority.  

Constitution of the cell:  

The cell will comprise of at least 3 dedicated experts in following fields: 

a. Waste management (solid and liquid) 

b. Water conservation and management 

c. Resource efficiency including Building materials 

d. Energy Efficiency and renewable energy 

e. Environmental planning including air quality management. 

f. Transport planning and management. 

The Cell shall induct at least two outside experts as per the requirements and background of dedicated experts. 
Existing environmental cells at the level of local authority can be co-opted and trained for this Cell. 

Financial Support: 

An additional fee may be charged along with processing fee for building permission for integrating 
environmental conditions and it’s monitoring. The local authority can fix and revise this additional fee from time to time. 
The amount of this fee shall be deposited in a separate bank account, and used for meeting the requirement of salary / 
emoluments of experts and running the system of online application, verifications and the Environmental Cell. 

Functions of the Cell: 

1. The cell shall be responsible for assessing and appraising the environmental concerns of the area under their 
jurisdiction where building activities are proposed. The Cell can evolve and propose additional environmental conditions 
as per requirements. These conditions may be area specific and shall be notified in advance from time to time. These 
additional conditions shall be approved following a due consultation process. These environmental conditions will be 
integrated in building permissions by the sanctioning authority.  

2. Develop and maintain an online system for application and payment of fees. The Cell shall maintain an online 
database of all applications received, projects approved, the compliance audit report, random inspections made. The Cell 
shall maintain a portal for public disclosure of project details including self certification and compliance audit reports 
filed by the Qualified Building Environment Auditors for public scrutiny of compliance of environmental conditions by 
the project. 

3. Monitoring the work of Environmental Audit process carried by the Qualified Building Auditors. 
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4. The Cell shall review the applications; finalize the additional environmental conditions if required within 30 
days of the submission of the application to the local authority.  

5. The Cell shall adopt risk based random selection of projects for verifying on site for certification of QBA, 
compliance of environmental conditions and five yearly audit report.  

6. The Cell shall recommend to the local authority for financial penalty for non-compliance of environmental 
conditions by the project proponent.  

7. The Cell shall recommend to the accrediting body and the local authority against any Qualified Building 
Environment Auditor, if any lapse is found in their work.  
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1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
………….. 

 
ORIGINAL APPLICATION NO. 677 OF 2016  

(M.A. NO. 148/2017)  
 

IN THE MATTER OF:  
 

 
Society for Protection of Environment  
& Biodiversity 
Through the Convener 
R-7/17, Raj Nagar 
Ghaziabad (UP)-201001 

…..Applicant 
 

Versus 
 
1. Union of India  

Through Secretary, Govt. of India 
Ministry of Environment, Forest and Climate Change 
Indira Paryavaran Bhavan, Jorbagh Road, 
New Delhi-110003 

 
2. Ministry of Urban Development  

Through Secretary, Govt. of India 
Maulana Azad Road 
Rajpath Area, Central Secretariat 
New Delhi 

 
3. Central Pollution Control Board 

Through Member Secretary 
CBD-Cum-Office Complex 
East Arjun Nagar 
New Delhi 

…..Respondents 
 

AND 
 

ORIGINAL APPLICATION NO. 01 OF 2017  
(M.A. NO. 03/2017 & M.A. NO. 445/2017)  

 

 
IN THE MATTER OF:  
 

 

Pushp Jain 
S/o Shri Dhanpat Rai Jain 
R/o I A/2C Phase-I 
Ashok Vihar 
New Delhi-110052 

…..Applicant 
 

Versus 

Annexure V
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1. Union of India   
Through the Secretary 
Ministry of Environment, Forest and Climate Change 
Indira Paryavaran Bhavan 
Jorbagh Road, 
New Delhi-110003 

 
2. Ministry of Urban Development 

Through the Secretary 
Maulana Azad Road 
Nirman Bhawan 
New Delhi 110 011 

…..Respondents 
 

AND 
 

 ORIGINAL APPLICATION NO. 7 OF 2017 
(M.A. NO. 879/2017)  

 
IN THE MATTER OF:  
 

 
Ajay Kumar Singh 
236, Lawyers Chambers 
M.C. Sitalwad Block 
Supreme Court of India 
New Delhi 

…..Applicant 
 

Versus 
 
1. Ministry of Environment, Forest and Climate Change 

Govt. of India 
Through the Secretary 
Indira Paryavaran Bhavan 
Jorbagh Road, 
New Delhi-110003 

 
2. Ministry of Urban Development 

Govt. of India 
Through the Secretary 
Nirman Bhawan 
New Delhi 110 011 

 
3. Delhi Development Authority 

Through its Vice Chairman 
Vikas Sadan, INA 
New Delhi 

 
4. Central Pollution Control Board 

Through Member Secretary 
Parivesh Bhawan, East Arjun Nagar 
New Delhi 
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5. Central Ground Water Authority  
Through its Member Secretary 

Faridabad 
 
6. Delhi Pollution Control Committee 

Through Member Secretary 
4th Floor, ISBT Building Kashmeri Gate 
New Delhi 

 
7. North Delhi Municipal Corporation 

New Delhi 
 
8. South Delhi Municipal Corporation 

New Delhi 
 
9. East Delhi Municipal Corporation 

New Delhi 
 
10. State Level Environment Impact Assessment 

Authority, Delhi Govt. Secretariat  
Delhi  

…..Respondents 
 

AND 
 

ORIGINAL APPLICATION NO. 55 OF 2017  
 
 

IN THE MATTER OF:  
 

 

Mahendra Pandey 
S/o Sh. H.C. Pandey 
R/o Flat No. 18, Kanishka Apartment 
C&D Block, Shalimar Bagh 
Delhi 

…..Applicant 
 

Versus 
 
1. Union of India  

Through Secretary 
Ministry of Environment, Forest and Climate Change 
Paryavaran Bhavan, Jorbagh Road, 
New Delhi-110003 

 
2. Ministry of Urban Development 

Through its Secretary 
Maulana Azad Road 
Rajpat Area, Central Secretariat  
New Delhi 
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3. Central Pollution Control Board 
Through its Member Secretary 
CBD cut Office Complex 
East Arjun Nagar 
New Delhi 

…..Respondents 
AND 

 
ORIGINAL APPLICATION NO. 67 OF 2017  

(M.A. NO. 620/2017)  
 

IN THE MATTER OF:  
 

 
R. Sreedhar 
R/o A-1/39, 2nd Floor 
Freedom Fighter Colony 
IGNOU Road, Gate No. 1 
Neb Sarhai, New Delhi 

…..Applicant 
Versus 

Union of India  
Through the Secretary  
Ministry of Environment, Forest and Climate Change 
Indira Paryavaran Bhavan 
Jorbagh Road, 
New Delhi-110003 
 

…..Respondent 
 
COUNSEL FOR APPLICANTS: 
 

Mr. Raj Panjwani, Sr. Advocate  
Mr. Ritwick Dutta, Mr. Rahul Choudhary, Ms. Meera Gopal and Mr. 
Utkarsh Jain, Advocates 
Mr. I. K. Kapila & Ms. Disha Singh, Advocates 
Mr. Sanjay Upadhyay, Ms. Upama Bhattacharjee and Mr. Salik 
Shafique, Advocates 
Mr. Gaurav Kumar Bansal, Mr. Ompal Shukin and Ms. Nandit 
Bansal, Advocates 
 
COUNSEL FOR RESPONDENTS: 

 
Mr. B.V. Niren with Mr. Vinayak Gupta, Advocates 
Mr. Abhimanyu Garg and Ms. Preety Makkar, Advocates for 
Government of Puducherry 
Mr. Tarunvir Singh Khehar, Ms. Guneet Khehar and Mr. Sandeep 
Mishra, Advocates and Mr. Dinesh Jindal L.O. for DPCC 
Mr. Bairaja Mahapatra, Advocate and Mr. Dinesh Jindal, L.O. 
Mr. Rajkumar, Advocate with Mr. Bhupender, LA for Central Pollution 
Control Board 
Mr. D. Rajeshwar Rao, Advocate 
Mr. Atma Ram N.S. Naadkarni, Ld. ASG for MoEF&CC  
Mr. Divya Prakash Pandey, Advocate 
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Mr. Utkarsh Sharma, Advocate for State of Uttar Pradesh 
Mr. Ravindra Kumar, Advocate for NOIDA Authority 
Mr. Krishna Kumar Singh and Mr. Anurag Kumar, Advocates  
Mr. Rahul Pratap, Advocate  
 Ms. Puja Kalra, Advocate 
 
 

JUDGMENT 
 

PRESENT: 
HON’BLE MR. JUSTICE SWATANTER KUMAR (CHAIRPERSON)  
HON’BLE DR. JUSTICE JAWAD RAHIM (JUDICIAL MEMBER) 
HON’BLE MR. BIKRAM SINGH SAJWAN (EXPERT MEMBER) 
 

Reserved on: 8th November, 2017 
Pronounced on:  8th December, 2017 

 

 
1. Whether the judgment is allowed to be published on the net? 

2. Whether the judgment is allowed to be published in the NGT 
Reporter? 

 
JUSTICE SWATANTER KUMAR (CHAIRPERSON) 

 
 

By this judgement, we shall dispose of all the five cases 

connected with Original Application No. 677 of 2016 as a common 

question of law and fact arises for consideration before the Tribunal in 

all these cases. However, it is not necessary for us to notice the facts 

of each case in greater detail and it would be sufficient to refer to the 

factual matrix of the lead application only, i.e., Original Application 

No. 677 of 2016, Society for Protection of Environment & Biodiversity 

vs. Union of India and ors. 

 

2.     The Applicant-Society claims that it works in the area of 

environmental conservation and aims at protection of the 

environment, ecology, natural resources, wildlife and bio-diversity 

existing on earth. It has filed various cases raising several 

environmental issues and concerns before the Courts as well as before 

this Tribunal. According to the Applicant, there is pathetic condition 
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of urban local bodies in the area under their jurisdiction more 

particularly in Ghaziabad. The exemption granted from Environmental 

Clearance for building and construction projects would be a huge 

retrograde step in the area of environment conservation. It would take 

us back to a pre- 2004 scenario, i.e., prior to issuance of EIA 

framework pursuant to specific orders of the Hon'ble Supreme Court.  

The Applicant believes that such a step will have a disastrous effect on 

the environment and would cause irreversible damage to the 

environment. The magnitude of the environmental footprint would be 

immense and unregulated building and construction activity would 

cause immense environmental damage. The Ministry of Environment, 

Forest & Climate Change (for short, "MoEF&CC”), Respondent No. 1 

had issued a draft notification dated 29th April, 2016 with regard to 

amendment of the Notification of 2006 providing exemption to various 

construction projects all over the country. At that stage, the Applicant 

had filed an application bearing Original Application No. 168 of 2016 

expressing its apprehension and raising serious objections to the draft 

Notification. The principal contention raised at that time was that the 

proposed Notification intends to dilute and exempt prior 

Environmental Clearance for buildings and construction projects 

through Model Building Bye Laws, 2016, as issued by the Town & 

Country Planning Organizing, Ministry of Urban Development and the 

subsequent Notification by Delhi Development Authority of the Unified 

Building Bye Laws for Delhi, 2016 which were notified vide 

Notification dated 22nd March, 2016 in pursuance to Chapter-XIV of 

the Model Building Bye Laws, 2016 and in concurrence with the 

impugned Notification of MoEF&CC. These amendments and Bye 
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Laws sought to defeat and do away with the substantive provisions of 

EIA Notification, 2006 that require prior Environmental Clearance by 

building and construction projects under item no. 8(a) of the Schedule 

to EIA Notification, 2006. Original Application No. 168 of 2016 was 

disposed of by the Tribunal vide its order dated 30th September, 2016 

directing MoEF&CC to consider the objections filed by the Applicant 

prior to issuance of the final Notification. The order dated 

30th September, 2016 of the Tribunal reads as under:  

“Learned Counsel appearing for the Ministry of 
Environment, Forests and Climate Change submits 
that they are in the process of amending the EIA 
Notification, 2006. According to her the draft 
Notification has already been published and 
objections/suggestions have been invited and after 
expiry of the Statutory period they would issue the 
final Notification after considering the objections 
filed. 
Learned Counsel appearing for the DDA on 
instruction from Director of Planning submits that 
DDA has already notified the unified building bye 
laws, however, the chapter on environment 
conditions for sanctioning building plans would not 
be put into practice/implemented till Ministry of 
Environment, Forests and Climate Change give its 
approval/concurrence. 
The Learned Counsel appearing for the applicant has 
raised an issue with regard to the unified bye laws 
being in conflict with the Notification of EIA, 2006. 
According to the applicant these objections should be 
considered. 
In view of the statement made by the Learned 
Counsel appearing for the respective parties, we are 
of the considered view that nothing survives in this 
application. The respective authorities will abide by 
their statements. We also direct the Ministry of 
Environment, Forests and Climate Change to 
consider the objections of the applicant before 
issuing final Notification so that the unified building 
bye laws are not in conflict with EIA Notification, 
2006. 
In view of the above, the Original Application No.168 
of 2016 stands disposed of with no order as to cost.” 
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3. After passing of the above order, Respondent no. 1 issued the 

final Notification on 9th December, 2016. Though, the objections to the 

draft Notification was filed by the Applicant on 23rd November, 2016 

but no intimation for hearing was given to the Applicant except when 

the Applicant was invited through Counsel for meeting with Shri 

Manoj Kumar Singh, Joint Secretary, MoEF&CC, Government of India 

on 8th December, 2016 to discuss and make presentation on behalf of 

the Applicant. The discussion went on for about an hour or so and the 

Applicant was assured that the objections would be considered 

objectively by the Ministry. However, the final Notification was issued 

on 9th December, 2016 making substantial changes even in the draft 

Notification dated 29th April, 2016 which were in total derogation to 

the environmental laws in force.     

 

4.    The Applicant, thus, in the present case prays that the 

Notification dated 9th December, 2016 should be quashed and set-

aside, inter-alia, but primarily on the following grounds: 

 

I. The Impugned Notification not only dilutes but also renders 

otiose the substantive provisions of Environmental Impact 

Assessment Notification, 2006 and even that of Environment 

(Protection) Act, 1986 (for short, “Act of 1986”). The provisions 

of the impugned Notification, if implemented would potentially 

destroy the environment and ecology due to unregulated 

building and construction activities and will have disastrous 

effect on environment and would cause irreversible damage to 

the environment. The magnitude of Environmental footprint 

would be immense.  The objections filed by the Applicant and 
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others have not been considered objectively and appropriately 

by the Ministry. The impugned Notification, thus suffers, from 

the element of non-application of mind as well as is violative 

of Principle of Natural Justice. 

 

II. The Impugned final Notification is not only at variance with 

the draft Notification but even introduces new provisions 

which are diametrically opposite, beyond the scope and 

purview of the Draft Notification and even had destructive 

essence to the draft Notification. In this regard, the following 

significant variance can be noticed: 

(a). Draft Notification did not contain any provision with 

regard to grant of exemption to the construction 

building projects from the provisions of Air (Prevention 

and Control of Pollution) Act, 1981 (for short, “Air Act, 

1981) and Water (Prevention and Control of Pollution) 

Act, 1974 (for short, “Water Act, 1974) in relation to 

Consent to Establish and Consent to Operate.  

(b). The composition of the Environmental Cells to monitor 

the conditions particularly in reference to 

Environmental Clearance is entirely at variance to the 

draft Notification. 

(c).  Accreditation of Environmental auditors in terms of 

Appendix XV to the impugned Notification is also at 

variance from the one proposed in the Draft 

Notification. 
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III. In exercise of subordinate legislative power, a delegatee 

cannot affect the application of another legislation enacted by 

the Parliament. In other words, while amending the 

Notification of 2006 in exercise of subordinate legislation, the 

delegated authority cannot render the provisions of Water Act, 

1974 and Air Act, 1981 as inapplicable and also take away 

the powers of the Pollution Control Boards under the said 

Acts, to grant/refuse consent to establish and/or operate to a 

project. 

IV. Neither any comprehensive study was carried out nor any 

data collected to support the drastic changes being made by 

the impugned Notification and also ignored the Precautionary 

Principle, the fundamental cannon of environmental 

jurisprudence.  

V. The impugned Notification has several deficiencies which are 

against the basic letter and spirit of the Act of 1986 and the 

Notification of 2006. 

VI. ‘Ease of doing responsible business’ cannot be in fact and in 

law the ground for making amendment to the environmental 

laws, as it primarily falls beyond the scope of the object and 

purposes of the environmental laws in force. It is only a ploy 

to circumvent the provisions of the environmental 

assessment. The comprehensive process for evaluating the 

impact on environment due to various projects has been 

negated by the said amendment. 

VII. Under the impugned Notification, local authority is 

responsible for development and passing the development 
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plan vested through the environment cell with the power to 

impose conditions relating to environmental protection and 

ensure their compliance. The local authorities which are the 

sanctioning authorities would also become adjudicatory 

authorities under the impugned Notification.  This dual 

functioning by the same authority make them judge in their 

own cause in contravention with the Principle of Natural 

Justice, nemo judex in sua causa, as well as give rise to the 

plea of conflicting interest. 

VIII. Exemption granted under the amended Notification has no 

nexus to the object sought to be achieved, i.e., the 

environmental protection. 

IX. The impugned Notification is in derogation of India’s 

international commitment and obligation under the Rio 

Declaration (1992), particularly Principle 15 to 17 and the 

Paris Agreement, 2015.  

X. The impugned Notification, if given effect to, as framed would 

result in wiping out the effect of environmental laws in force 

and hence would not be in consonance with the doctrine of 

non-regression. 

XI.  In addition to above, Applicant has also contended that the 

impugned Notification has an impact of disturbing the federal 

structure as provided in the Constitution of India. The Central 

Government cannot exercise power, authority and control in 

relation to subject matter of the Notification over the local 

authorities. The Environmental Cell, constituted under the 

amended Notification, would be under control of the local 
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authority or the State Government, as the case may be and, 

therefore, it will have apparent conflict with the Central 

Regulating Authority.  

XII. In terms of the Notification, the violations of environmental 

conditions would be punishable and action would be taken 

under local laws, thus, divesting the CPCB or the State 

Regulatory Authority from taking punitive action against the 

defaulters and, therefore, would not be in consonance with the 

scheme of 1986 Act. The Notification is a manifest ploy for 

ousting of the application of the Environmental Acts and even 

the jurisdiction of the Tribunal. Furthermore, power under 

Section 3(1) of the Act of 1986 can be exercised in harmony and 

consonance with other provisions of the Act. The power under 

Section 3 is to be exercised for the purpose of protecting and 

improving the quality of the environment and preventing, 

controlling and abating environmental pollution. The measures 

contemplated under Section 3 can only be taken in that behalf. 

Thus, power cannot be exercised for purposes beyond Section 

3(1) and the provisions of the Act of 1986.  

XIII. It is also contended by Applicant that MoEF has not 

provided any appropriate answer to the questions formulated by 

the Tribunal in its order dated 21st December, 2016 and 28th 

July, 2017.  

XIV. There is no power with the Central Government to transfer 

its responsibility to the local authorities. The impugned 
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Notification does not provide power of refusal or rejection of the 

application seeking Environmental Clearance. The impugned 

Notification which introduces Paragraph no. 14 to the 

Notification of 2006, would be in apparent conflict with Para 1 to 

13 of the Notification 2006. The Environmental Cell would not be 

able to function independently, fairly and in a transparent 

manner.  

XV.   The impugned Notification is unsustainable as on one hand 

it is not based on any study and on the other it ignores the 

recommendations made in the various studies conducted by the 

Ministry itself including Dr. Kasturirangan’s reports.  The 

positive suggestions and recommendations made in these reports 

have been ignored.  The Notification attempts to hide behind the 

poor for the benefit of the builders.  It also lacks in providing for 

requisite expertise of the members constituting the 

environmental cell in the interest of environment.  No, criteria or 

qualifications have been fixed for the Member of environmental 

cell unlike the law in existence, which certainly would have 

adverse impacts as there will be massive construction activity 

causing serious environmental degradation. 

 

5. From the above grounds, the applicants in all these applications 

pray that the impugned Notification dated 9th December, 2016 should 

be declared as ultra vires and be quashed.  The challenge to the 

Notification is on legal grounds as well as on other reasons that it will 

have an adverse impact on environment, ecology and natural 

resources.  In fact, it is contended that it will also have serious 
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repercussion on climate change.  The Notification though claims to 

serve social cause of providing housing for the poor but, in fact, result 

of its enforcement would be contrary.  It would permit construction of 

huge buildings and apartments without strictly complying with the 

environmental norms.    

6. It will be appropriate to commonly state the response of various 

respondents together to the applications filed by the applicants.  The 

preliminary objection has been raised as to the maintainability of the 

applications.  It is contended that the validity of the Notification dated 

9th December, 2016, has been challenged which is amending the EIA 

Notification, 2006 in exercise of the power conferred under Section 3 

of the Environment (Protection) Act, 1986 (for short, the ‘act of 1986’) 

on the ground that it is violative of Articles 21 and 14 of the 

Constitution of India, which is beyond the ambit of Section 14 read 

with Section 18 of the NGT Act and the Tribunal has no jurisdiction to 

examine the validity of the subordinate legislations.  The object of 

Notification is to delegate the power to Urban Local Bodies to grant 

Environmental Clearance.  The scope of the Environmental Clearance 

has been widened as, now, Environmental Clearance is required even 

for building size having a built-up area 5000 sq. mtr. to 20,000 sq. 

mtr.  While under the earlier Notification the built-up area of 20,000 

sq. mtr. and above was covered. Urban Local Bodies and Urban 

Development Authorities are involved in the building plan approval 

and while granting approval, the process of granting Environmental 

Clearance can very well be integrated and can be given online.  This 

will hasten the grant of clearances and there would not be any adverse 

impact on the construction projects.  The Notification attempts to 
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decentralize the clearance process and has also attempted to integrate 

the environmental conditions along with building permissions.  The 

local authorities would be conferred with the responsibility with 

support from expert bodies to discharge the important function.  It is 

proposed to have a system of Qualified Building Environment Auditors 

(QBEA) providing for Third Party Auditing of environmental plans and 

its implementation. The QBEA will undertake certification that 

whether the environmental conditions have been adequately planned 

in the building design or not, it will thoroughly check its 

implementation during construction and regularly monitor its 

performance every five years.  The setting up of an Environmental Cell 

at the level of Local Authority has been directed after taking into 

consideration lack of capacity at the level of Local Authorities.  The 

Environmental Cell will comprise of three dedicated experts in the 

field of Waste Management (Solid and Liquid), Water Conservation and 

Management, Resource Efficiency including Building Materials, 

Energy Efficiency and Renewal Energy, Environmental Planning 

including Air Quality Management, Transport Planning and 

Management.  The environment cell will also perform various other 

functions.  The Local Authorities will prescribe the fee for 

environmental appraisal along with the fee for building permissions.  

Relying upon the judgement of the High Court of Delhi in the case of 

Delhi Pollution Control Committee vs. Splendor Landbase Ltd. in LPA 

1/2011 and C.M. No. 6781/2011, the Notification has been issued to 

grant exemption to the residential complexes from the operation of Air 

and Water Act, respectively.  The High Court expressed the view that 

residential complexes do not require any permission to establish or 
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operate under the said Acts.  The QBEA is to be accredited by the 

MoEF&CC through qualified agency which would assess and certify 

building projects.  The project proponent shall submit performance 

data and certificate of continued compliance of the project for the 

environmental conditions and parameters applicable after completion 

of construction from QBEA every five years to the environment cell 

focusing on different issues.  If, there were violations committed by 

the builders who failed to take prior Environment Clearance in terms 

of the EIA Notification, 2006 and to deal with the violation in excess, 

the Ministry had issued certain Office Memorandums granting one 

time exemption which came to be set aside by the Tribunal vide its 

judgement dated 7th July, 2015 in the case of S.P. Muthuraman v. 

Union of India and Ors. (2015) ALL(I) NGT REPORTER (2) (DELHI) 170.  

400 cases were kept on hold at different stages and in order to deal 

with the same, the present Notification had been issued.  The purpose 

is to bring the entities under Environmental Compliance Regime at 

the earliest.  The Notification provides various stages to be followed for 

granting prior Environmental Clearance which protects the 

environment in all respects.  The Notification dated 9th December, 

2016, provides that the States adopting the environmental conditions 

prescribed in appendix XIV of the Notification and incorporating it in 

the building bye laws and relevant state laws and incorporating the 

said conditions in the approvals given for building construction and 

making it legally enforceable, shall not require a separate 

Environmental Clearance from the MoEF&CC.  The proposed changes 

by the State Government in its bylaws are to be examined by 

MoEF&CC and only after the concurrence of MoEF&CC to the changes 
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made by the State Government, that the requirement of separate 

environmental Clearance by the Central government for buildings to 

be constructed in the State or Local Authority areas, is dispensed 

with.  Appendix XVI provides setting up of Environmental Cell in 

terms thereof the cell shall be responsible for assessing and 

appraising the environmental concerns for the area under its 

jurisdiction where building activities are proposed.  The environmental 

cell can evolve and propose additional environmental conditions as 

per requirement.  The procedure for seeking building permission 

incorporating environmental conditions has been made more stringent 

in comparison to the earlier provisions.  The burden lies on the project 

proponent for furnishing requisite information and the Local 

Authorities are expected to take greater caution and care in assessing 

them.  The comparative analysis of the Notification dated 14th 

September, 2006 and 9th December, 2016 shows that the later is more 

comprehensive in terms of prescription of environmental protection 

standards and conditions.  The Notification dated 9th December, 2016 

was issued in view of the policy decision taken by the Government of 

India to provide affordable housing to weaker sections in Urban areas 

in terms of scheme of ‘Housing for All by 2022’.  The general 

conditions that were provided under the Notification of 14th 

September, 2006 in substance continue but only change that has 

been brought about is that instead of obtaining prior Environmental 

Clearance from the Central Government the same shall be obtained 

from the State/Union Territory Environmental Impact Assessment 

Authority.  The requirement of obtaining prior Environmental 

Clearance has not been dispensed with.  The Draft Notification was 
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also challenged by the applicant which was disposed of vide order 

dated 30th September, 2016.  The suggestions and objections were 

invited and after considering the same the final Notification was 

issued.  The reliance placed by the applicants on the judgement of Dr. 

Avinash Ramkrishna Kashiwar vs. State of Maharashtra; (2015) 5 Mh. 

L.J. is of no consequence as on facts that judgement has no 

applicability in relation to the examination of the present Notification.   

 

JURISDICTION OF THE TRIBUNAL: 

 

7. According to the respondents, reliance placed by the applicant on 

the judgement in the case of Dr. Avinash Ramkrishna Kashiwar vs. 

State of Maharashtra (supra) is misplaced as that judgement has no 

application to the facts of the present case and particularly, for 

examining the validity of the impugned Notification.  The respondents, 

therefore, prayed that the application requires to be dismissed on 

merits as well as on the preliminary objections taken by them. 

 

8. In light of the above factual matrix of the case, we have to examine 

the merit or otherwise of the preliminary objections taken by the 

respondents in regard to the jurisdiction of this Tribunal to examine 

the validity of the impugned Notification.  To examine this issue, we 

do not have to refer to the facts in any detail suffices it to notice that 

challenge in the present case is to the legality and validity of the 

Notification dated 9th December, 2016.  The contentions of the 

respondents are that this Tribunal has been constituted under the 

provisions of the National Green Tribunal Act, 2010 (for short, Act of 

2010’) and it being a statutory Tribunal is not vested with the powers 

to examine the validity or constitutionality of a subordinate 
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legislation, i.e., Notification dated 9th December, 2016.  Such aspects 

can only be examined by a constitutional Court, i.e., the Hon’ble 

Supreme Court of India or Hon’ble High Court.  Reliance in this regard 

has been placed by them upon the judgement of the Division Bench of 

the Bombay High Court in the case of Central India Ayush Drugs 

Manufacturers Association, Nagpur & Ors. v. State of Maharashtra, AIR 

2016 BOM 261.  The respondents also relied upon the judgement of 

Hon’ble Supreme Court of India in the case of Alpha Chem & Anr. v. 

State of Uttar Pradesh & Ors., 1991 Supp (1) SCC 518, wherein it was 

held that challenge to the constitutionality of a statute is maintainable 

in proceedings initiated under Articles 226 and 32 of the Constitution 

of India and not in appeal or revision before High Court or in 

proceedings initiated under a statute before an authority constituted 

under the said statute itself.  Contrary to this, the contention of the 

applicant is that the Tribunal is competent and is vested with the 

jurisdiction and power of judicial review.  In exercise of such powers it 

can examine the constitutionality, validity and legality of a 

subordinate legislation, particularly, when the Notification issued in 

exercise of the subordinate legislation is for the implementation of the 

enactments specified in Schedule I of the Act of 2010.  Under the 

provision of the Act of 2010, such power of the Tribunal is neither 

expressly nor impliedly barred.  On the contrary, the scheme of the 

Act clearly demonstrates that the Tribunal is competent to examine 

the correctness of a Notification issued under any of the Scheduled 

Acts in so far as the Notification implement or impliedly implement 

the provisions, object and purpose of the scheduled Act under which 

it is issued.  In support of their contention, the applicants rely upon 
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the judgements of the Hon’ble Supreme Court of India in the case of L. 

Chandra Kumar v. Union of India & Ors., 1997 (2) SCR 1186, SP 

Sampath Kumar v. Union of India & Ors., (1987) 1 SCC 124, State of 

West Bengal v. Ashish Kumar Roy & Ors., (2005) 10 SCC 110 and 

judgements of this Tribunal in the case of Wilfred J. v. Union of India 

204 ALL (I) NGT REPORTER 2013, SP Muthuraman v. Union of India, 

2015 ALL (I) NGT REPORTER (2) DELHI 170 and Himmat Singh 

Shekhawat v. State of Rajasthan & Ors., ALL (I) NGT REPORTER (1) 

DELHI 44. 

 
9. As far as this bench of the Tribunal is concerned the question of 

jurisdiction is no longer res integra.  It has been conclusively decided 

by larger bench of the Tribunal in the case of Wilfred J. (supra), where 

the Tribunal held as under: 

“39. Having dealt with the constitution of the Tribunal 
and having established its independence, now let us 
proceed to examine the scope of power of the 
Tribunal, with particular reference to examining a 
subordinate or delegated legislation as being ultra 
vires, unconstitutional or illegal. Judicial review is the 
power of the court to review statutes or administrative 
acts or determine their constitutionality or validity 
according to a written constitution. In a wider sense, 
judicial review is not only concerned with the merits 
of the decision but also the decision making process. 
It tends to protect individuals against the misuse or 
abuse of power by a wide range of authorities. 
Judicial review is a protection to the individual and 
not a weapon. It is the doctrine under which 
legislative and/or executive actions are subject to 
review (and possible invalidation) by the judiciary. A 
specific court with the power of judicial review may 
annul the acts of the State, when it finds them 
incompatible with a higher authority (such as the 
terms of a written constitution). Judicial review is an 
example of checks and balances in a modern 
governmental system, where the judiciary checks the 
other branches of government. This principle is 
interpreted differently in different jurisdictions, which 
also have differing views on the different hierarchy of 
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governmental norms. As a result, the procedure and 
scope of judicial review may differ from country to 
country and State to State. Unlike in England, where 
the judiciary has no power to review the statutes/Acts 
made by the Parliament, the United States Supreme 
Court in terms of Article III and Article VI exercises 
the power of judicial review of the Acts passed by the 
Congress and has struck down several statutes as 
unconstitutional. In India, the Supreme Court and the 
High Courts have frequently exercised the power of 
judicial review keeping intact the ‘doctrine of 
separation of power’. Challenge to legislation before 
the Courts in India has primarily been permitted on a 
very limited ground. The legislation in question 
should either be unconstitutional, or should lack 
legislative competence. Challenge to such legislation 
as being unreasonable has also been permitted, if it 
violates or unreasonably restricts the fundamental 
rights, particularly under Article 14 and 19 
adumbrated in our Constitution. 
  
40. The Courts are vested with the power of judicial 
review in relation to legislative acts and even in 
relation to judgments of the Courts. The power of 
judicial review has been exercised by the Courts in 
India sparingly and within the prescribed 
constitutional limitations. The Courts have also taken 
a view that functions of the Tribunal being judicial in 
nature, the public have a major stake in its 
functioning, for effective and orderly administration of 
justice. A Tribunal should have judicial autonomy and 
its administration relating to dispensation of justice 
should be free of opinions. (Ajay Gandhi v. B. Singh, 
(2004) 2 SCC 120). The National Green Tribunal has 
complete control over its functioning and all the 
administrative powers, including transfer of cases, 
constitution of benches and other administrative 
control over the functioning of the Tribunal, are 
vested in the Chairperson of the NGT under the 
provisions of the NGT Act”. 

 
 

10.  The Tribunal in the case of S.P. Muthuraman (supra) also held 

that: 

“This Tribunal has been vested with Original, Appellate 

and Special jurisdiction in regard to directing payment 

of compensation for damage to and for restitution and 

restoration of the environment. The legislature in its 

wisdom worded the provisions relating to the 

jurisdiction of the Tribunal (Sections 14 to 17 of the Act 
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of 2010) very widely, and with a clear intent to provide 

this Tribunal with jurisdiction of a very wide 

magnitude. Upon reading the various provisions of the 

Act of 112 2010 cumulatively and in light of the 

underlying scheme of the Act of 2010, including the 

definition of ‘environment’ in terms of Section 2(c) of 

the Act of 2010, it is quite clear that this Tribunal is 

having all the trappings of a Court and is conferred 

with the twin powers of judicial as well as merit review. 

There is no provision in the Act of 2010 which curtails 

the jurisdiction of the Tribunal to examine the validity 

and correctness of a delegated legislation and/or 

administrative or executive order passed by the 

Government including any of its instrumentalities or 

authorities. The fundamental principle for invoking the 

jurisdiction of this Tribunal is that, the question raised 

should be a substantial question relating to 

environment and should arise out of the 

implementation of the enactments specified in 

Schedule I of the Act of 2010. It could even relate to 

enforcement of any legal right relating to environment 

with regard to these enactments. Delegated or 

subordinate legislation, executive orders and/or 

administrative orders in so far as they relate to the 

implementation of the Scheduled Acts would be open to 

challenge before the Tribunal and hardly any argument 

can be raised that the documents like Office 

Memoranda would not be subject to judicial scrutiny 

before the Tribunal”.  

 

11.  The parties to the lis had preferred statutory appeal against the 

above cited judgement of the Tribunal before the Hon’ble Supreme 

Court of India.  The Hon’ble Supreme Court of India had issued notice 

on the appeals and vide its order dated 21st January, 2015 in Civil 

Appeal No. 7884-7885 of 2014 had directed that further proceedings 

qua the appellants shall remain stay till further orders.  However, in 

the same order the Hon’ble Supreme Court also directed that this 

Tribunal shall continue to exercise its powers in terms of Section 14, 

16 and 18 of the NGT Act, 2010 in other cases.  Vide order dated 3rd 
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February, 2016, passed by the Hon’ble Supreme Court of India in 

another set of appeals being Appeals No. 8550-8551 of 2014 passed 

an order by modifying order dated 21st January, 2015.  The order 

dated 3rd February, 2016 reads as under: 

“……….By our Order dated 21.01.2015, we had 
stayed further proceedings in Appeals No. 14 of 
2014, 17 of 2014 and 88 of 2014 and Original 
Application No. 74 of 2014 pending before the 
National Green Tribunal, Principal Bench at Delhi. 
Having heard learned counsel for the parties at 
some length, we are inclined to modify the said 
order so as to permit the Tribunal to proceed with 
the hearing of the Appeals and the Original 
Application for an expeditious disposal of the 
same. Learned counsel for the parties also agree 
that the appeals and the original application could 
be finally heard and that neither party shall pray 
for any interim direction in the said matters nor 
seek any adjournment which may unnecessarily 
procrastinate the entire controversy.  
In the circumstances, therefore, we modify our 
Order dated 21.01.2015 and permit the National 
Green Tribunal, Principal Bench at Delhi to 
proceed with the hearing of the appeals and 
Original Application and make an endeavour to 
dispose of the same as far as possible within a 
period of six weeks from the date a copy of this 3 
order is placed before it. We make it clear that 
hearing of the Appeals and O.A. on merits pending 
before the Tribunal shall be without prejudice to 
the contentions open to the parties in these 
appeals which shall await the final hearing and 
disposal of the matter by the Tribunal. These 
appeals shall accordingly stand over for being 
listed after the disposal of the matters by the 
Tribunal. Liberty is given to the parties to mention 
the matter once the Tribunal passes final orders in 
the case before it.”  

 
 

 In terms of the above order, the matters were finally heard by the 

Tribunal and disposed of vide order dated 2nd September, 2016.  The 

parties had approached the Hon’ble Supreme Court after the final 

judgement by the Tribunal.  The matter was heard by the Hon’ble 

Supreme Court and the Appeals were disposed of vide order dated 3rd 
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July, 2017.  The order dated 3rd July, 2017 while leaving the question 

of law open, reads as under: 

“……Pursuant to the order dated 3rd February, 
2016, the National Green Tribunal has delivered 
judgment and order dated 2nd September, 2016. 
A review petition filed against that decision was 
disposed of on 30th November, 2016.  
We are told by the learned Attorney General that 
the project has been upheld by the National 
Green Tribunal. Under the circumstances, we 
dispose of these appeals leaving open the 
question decided by the National Green Tribunal 
on its jurisdiction to set aside subordinate 
legislation.  
In the event any of the aggrieved parties raises a 
dispute against the final order passed by the 
National Green Tribunal, it will be open to the 
appellant as well as the State of Kerala to agitate 
the issue of a 2 challenge to the subordinate 
legislation.  
Pending applications, if any, are disposed of.” 
 

 

 In terms of the above order, it is clear that the law stated by the 

Tribunal in its judgement in the case of Wilfred J. (supra) was not 

disturbed by the Hon’ble Supreme Court either at the interim stage or 

while finally disposing of the appeals.  Interim stay granted by the 

Hon’ble Supreme Court was limited to the appeals with a specific 

dictum that the Tribunal could decide other cases in terms of the 

provisions of the Act thereby clearly stating that the judgement in the 

case of Wilfred J. (supra) on the question of law was neither interfered 

nor stayed.  Thus the law stated by the larger bench of the Tribunal 

attains finality and is binding on this bench.  In any case, we have no 

reason not to accept the mandate of the larger bench and apply to the 

present case.  The reliance placed by the respondents upon the 

judgement of the High Court of Bombay in the case of Central India 

Ayush (supra) will not be of any benefit to the respondents.  Firstly, 
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the judgement of the High Court of Bombay does not consider the 

larger bench of the Tribunal in the case of Wilfred J. (supra).  It also 

does not refer to the judgements of the Hon’ble Supreme Court in L. 

Chandra Kumar (supra) wherein Hon’ble Supreme Court had clearly 

stated that the Tribunals are competent to hear matters challenging 

vires of the statutory provisions or vires of the subordinate legislation.  

Of course such jurisdiction falls in a limited compass.  In the case of 

SP Sampat Kumar (supra), the Hon’ble Supreme Court clearly stated 

that the Tribunal has power of the judicial review and even vested 

with the powers of the Civil Courts so it has wide jurisdiction 

including the power of judicial review.  There are other judgements 

from other High Courts which have taken entirely a different view 

than the view taken by the High Court of Bombay.  These High Courts 

have specifically referred to the Tribunal for adjudication of cases 

involving challenge to the Notifications issued in exercise of 

subordinate legislation with regard to noise pollution, plastic bags and 

other such matters.  In this regard, we may refer to the judgement of 

the High Court of Delhi in the case of All India Plastic Industries 

Association & Anr. v. Govt. of NCT of Delhi and Ors, Writ Petition No. 

7012 of 2012 decided on 5th December, 2016.  The Division Bench of 

the High Court while relying upon the judgement of L Chandra Kumar 

(supra) of the Hon’ble Supreme Court of India and the provisions of 

the Schedule I to the Act of 2010, held that the matter before it 

challenging the Notification issued under Section 5 of the 

Environment (Protection) Act, 1986 (for short, ‘act of 1986’) imposing a 

ban on manufacture, import, store, sale or transport of any kind of 

plastic, carrying bags etc be transferred to this Tribunal for deciding 
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the same on merits including the question, validity of the Notification. 

It may be noticed that High Court of Delhi would be the jurisdictional 

High Court for the Principal Bench, National Green Tribunal. 

 

12.  The Punjab & Haryana High Court, Tripura High Court and 

Jharkhand High Court has also transferred the cases of Goodwill 

Plastic Industries & Ors. v. Union Territory of Chandigarh & Ors., All 

India Plastic Industries Association v. Tripura  and RDS Bricks v. State 

of Jharkhand, respectively to the Tribunal.  In all these cases, vires to 

the Notifications dated 30th July, 2008 and 3rd July, 2013 both 

relating to banning of plastic and Notification dated 29th March, 2012 

relating to eco-sensitive zone were challenged.  To put it simply all 

these High Courts have taken a view that the Tribunal can examine 

the validity of a Notification issued for implementation of a 

subordinate legislation. 

 

 

 In the another judgment of the Tribunal in the case of SP 

Muthuraman v. Union of India & Anr. (supra), wherein the office 

memorandums issued by the MoEF&CC dated 12th December, 2012 

and 27th June, 2013 were quashed.  The Tribunal took the view that it 

had the limited power of judicial review and it can examine the office 

memorandums issued in furtherance to the rules framed by 

MoEF&CC.  A review application was filed by the different project 

proponents in that case, which was also dismissed vide order dated 1st 

September, 2015.  The orders of the Tribunal were challenged before 

the Hon’ble Supreme Court of India and the Hon’ble Supreme Court 

vide its order dated 24th September, 2015, stayed the order of the 

Tribunal.  Vide order dated 23rd November, 2015 and upon application 
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of MoEF&CC the Hon’ble Supreme Court of India clarified its order 

and stated that stay was applicable only to the appellant’s before it.  

During the pendency of the appeals, some directions were passed by 

the Hon’ble Supreme court in relation to deposit of the environmental 

compensation imposed by the Tribunal.  The Hon’ble Supreme Court 

vide order dated 4th July, 2016 made it clear that the Tribunal could 

proceed by passing of directions as contained in para 163(13) of its 

order dated 7th July, 2015 and parties were granted liberty to raise all 

submissions open to them on fact and law before the Tribunal.  Even 

the judgement of the Tribunal on the question of jurisdiction has not 

been stayed by the Hon’ble Supreme Court.  However, the parties have 

been granted liberty to raise all pleas of facts and law.  The Tribunal 

had also passed similar judgments in the case of Himmat Singh 

Shekhawat v. State of Rajasthan (supra) and Kalpvriksha & Ors. v. 

Union of India, in OA No. 116 of 2013 (THC) decided on 17th July, 2014.  

All these orders have attained finality and remain undisturbed.   

 

13.  Another aspect that needs specific mentioning by us is that this 

Tribunal is a special and unique Tribunal constituted under the 

legislation enacted by the Parliament in exercise of its powers under 

Article 253 of the Constitution of India. It needs to be distinguished 

from other Tribunals enacted under Article 323(A) and 323(B) of the 

Constitution. This Tribunal has been constituted for the purpose of 

implementing the decisions at the United Nations Conference on the 

Human Environment held at Stockholm in June 1972, where India 

also participated. 186th Law Commission Report also noticed that the 

environmental Tribunal constituted under Article 253 could be traced 
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as an act of implementation of the decisions taken at the International 

Conference with reference to Rio-declaration of 1992. The purpose of 

implementing the decisions at Rio conference & Stockholm Conference 

and constituting the Tribunal was to provide speedy adjudicatory body 

in respect of the disputes arising in environmental matters. In the 

case of Braj Foundation vs. State Government of UP & Ors., Application 

No. 278 of 2013 decided on 5th August, 2014, the bench of the 

Tribunal held that one is to remember that the Tribunal is created in 

furtherance to the enactment of the Parliament to give effect to the 

true spirit of the terms of Article 253 of the Constitution of India and, 

therefore, there is no iota of doubt in our mind that the Tribunal has 

inherent power of not only enforcing its orders but also dealing with 

any person who either disobeys or violates its orders. The inherent 

power would co-exist with the Tribunal examining the correctness of 

any office order or subordinate legislation whether it is in consonance 

or not with the provisions of the environmental laws in force 

particularly when it is issued under those very legislations.  

 

 In light of the above position of law and the fact that the 

judgments of the Tribunal in the case of Wilfred J. (supra) and S.P. 

Muthuraman (supra) are binding upon this bench.  We have no 

hesitation in rejecting the objection raised by the respondents as 

without merit. 

 

DISCUSISON ON MERITS OF THE CONTENTIONS RELATING TO 
VALIDITY OF THE NOTIFICATION 
 

 
14.   The draft Notification dated 29th April, 2016 was published by 

the Respondent inviting objections and suggestions thereto. After 
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considering the objections/suggestions received by the MoEF&CC, it 

had issued the final Notification dated 9th December, 2016. According 

to the Applicant, not only the Notification dated 9th December, 2016 

but also the entire process of finalizing the Notification suffers from 

factual and legal infirmities. It is also the contention that it defeats the 

very object and purpose of the Act of 1986, EIA Notification of 2006 

and is also opposed to the federal scheme under the Constitution of 

India. The detailed objections raised by the Applicant has already 

been noticed by us in paragraph no. 4 of the judgment (supra). 

According to the respondent, the notification does not suffer from any 

error much less legal infirmity or validity. The contentions of the 

respondents have also been noticed above. And within the ambit of 

the contentions raised before us, now, we will proceed to deliberate on 

these issues. First and foremost, we may refer to the comparative 

study of the existing and proposed regime in terms of the Notifications 

dated 14th September, 2006 and 9th December, 2016. The useful 

reference can be made to the following chart: 

 

Sl. 

No. 

Particulars EIA Notification dated 14 

September,2006 

EIA Notification dated 09 

December, 2016 

1.  Consent to 

Establish & 

Operate 

 Prior to the actual 
construction activities, the 

project proponent has to 
obtain Consent to 

Establish from the Board 
under the Water 
(Prevention and Control of 

Pollution) Act, 1974 and 
the Air (Prevention and 
Control of Pollution) Act, 

1981for all construction 
projects having BUA above 

20,000 m2  

  After completion of the 

construction activity, the 
proponent has to obtain 
Consent to Operate from 

the Board under the Water 

 No Consent to Establish 
and Operate under the 

Water (Prevention and 
Control of Pollution) Act, 

1974 and the Air 
(Prevention and Control 
of Pollution) Act, 1981 

will be required from the 
State Pollution Control 
Boards for residential 

buildings up to 1,50,000 
square meters  
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nsent 
to Establish and Operate 

under the Water 
(Prevention and Control of 

Pollution) Act, 1974 and 
the Air (Prevention and 
Control of Pollution) Act, 

1981 will be required from 
the State Pollution Control 
Boards for residential 

buildings up to 1,50,000 
square meters and Control 

of Pollution) Act, 1974 and 
the Air (Prevention and 
Control of Pollution) Act, 

1981for all construction 
projects having BUA above 

20,000 m2. 

2.  Construction 

projects 

having built 

up area 

below 20,000 

m2 

 Projects having built up 

area below 20,000 m2 not 
require prior environmental 
clearance from MoEF 

 BUILDINGS CATEGORY 

'1' (5,000 to < 20,000 

Square meters)  A Self 

declaration Form to 
comply with the 
environmental 

conditions (Appendix 
XIV– attached below) 

along with Form 1A and 
certification by the 
Qualified Building 

Environment Auditor to 
be submitted online by 

the project proponent 
besides application for 
building permission to 

the local authority along 
with the specified fee in 

separate accounts  

Thereafter, the local 
authority shall issue the 

building permission 
incorporating the 

environmental 
conditions in it and allow 
the project to start based 

on the self declaration 
and certification along 

with the application  
After completion of the 

construction of the 
building, the project 
proponent may update 

Form 1A online based on 
audit done by the 
Qualified Building 

Environment Auditor 
and shall furnish the 

revised compliance 
undertaking to the local 

authority.  Any non-

compliance issues in 
buildings less than 
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20,000 square meters 
shall be dealt at the level 

of local body and the 
State through existing 

mechanism 

3.  Construction 

Projects 

having built 

up area 

above 20,000 

m2 

 An application seeking 

prior environmental 
clearance in all cases shall 
be made in the prescribed 

Form 1 annexed herewith 

and The project 

proponent to submit online 
application in Form 1 A 

along with specified fee for 
environmental appraisal 
and additional fee for 

building permission The 
fee for environmental 

appraisal will be deposited 
in a separate account 

Supplementary Form 1A, if 
applicable, as given in 
Appendix II, after the 

identification of prospective 
site(s) for the project 
and/or activities to which 

the application relates, 
before commencing any 

construction activity, or 
preparation of land, at the 
site by the applicant. 

 The project proponent to 

submit online 
application in Form 1 A 
along with specified fee 

for environmental 
appraisal and additional 

fee for building 

permission the fee for 

environmental appraisal 
will be deposited in a 
separate account. 

 The Environment Cell 
will process the 

application and present 
it in the meeting of the 

Committee headed by 
the authority competent 
to give building 

permission in that local 

authority The 

Committee will appraise 
the project and stipulate 

the environmental 
conditions to be 
integrated in the 

building permission 

After recommendations 

of the Committee, the 
building permission and 
environmental clearance 

will be issued in an 
integrated format by the 

local authority The 
project proponent to 

submit Performance 
Data and Certificate of 
Continued Compliance of 

the project for the 
environmental 

conditions parameters 
applicable after 
completion of 

construction from 
Qualified Building 
Environment Auditors 

every five years to the 
Environment Cell with 

special focus on the 
following parameters; 
1.Energy Use (including 

all energy sources) 
2.Energy generated on 
site from onsite 

Renewable energy 
sources 3.Water use and 

waste water generated, 

91

232



 

32 
 

treated and reused on 
site 4.Waste Segregated 

and Treated on site 
5.Tree plantation and 

maintenance After 
completion of the project, 

the Cell shall randomly 
check the projects 
compliance status 

including the five years 

audit report The State 

Governments may enact 
the suitable law for 
imposing penalties for 

non-compliances of the 
environmental 

conditions and 

parameters The Cell 

shall recommend 
financial penalty, as 
applicable under 

relevant State laws for 
noncompliance of 

conditions or parameters 
to the  local authority. 

 On the basis of the 

recommendation of the 
Cell, the local authority 

may impose the penalty 
under relevant State 

laws The cases of false 

declaration or 
certification shall be 

reported to the 
accreditation body and 

to the local body for 
blacklisting of Qualified 
Building Environment 

Auditors and financial 
penalty on the owner 

and Qualified Building 
Environment Auditors 

4.  Built up Area 

considered 

for EC 

 Built up area for covered 

construction; in the case of 

facilities open to the sky, it 
will be the activity area 

 The term “built up area” 

for the purpose of this 

notification is the built 
up or covered area on all 
floors put together 

including its basement 
and other service areas, 
which are proposed in 

the buildings and 
construction projects 

5.  Monitoring of 

environmenta

l compliances  

 Earlier, it was mandatory 
for the project proponent to 

submit compliance report 
every six months. 

 Project proponent shall 
submit performance data 

& certificate of continued 
compliance of the project 

for the environmental 
conditions after 
completion of 

construction every five 
years.  
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6.  Process of 

granting 

permission 

for 

construction 

and building 

projects 

 Under 2006 notification 

prior Environment 
clearance from SEIAA was 
mandatorily required even 

before starting of the 
construction work or 

preparation of land. SEIAA 
was to screen scope and 
appraise projects before 

granting of environment 
clearance. 

 

 The environmental 
clearance process before 

SEIAA comprises of four 
stages, all of which may 

not apply to particular 
cases as set forth. These 
four stages in sequential 

order are:-  
• Stage (1) Screening (Only for 

Category ‘B’ projects and 

activities)  

• Stage (2) Scoping  

•Stage (3) Public Consultation  

• Stage (4) Appraisal 

 

 Under 2016 notification 

Environmental 
conditions are to be 
imposed by 

Environmental cell at the 
level of local authority. 

The cell will then process 
the application and place 
it before the committee 

headed by the authority 
competent to give 
building permissions. 

The committee will then 
appraise the project and 

stipulate environmental 
conditions without any 
provisions of public 

consultation which is an 
integral part of 2006 

notification.   

  Therefore, the 

environmental cells work 
under the building 
permit issuing authority 

therefore not a 
independent authority to 
impose environmental 

conditions. Moreover 
building permit authority 

is not a scientifically 
sound body as SEIAA or 
SEAC.    

7.  Environment 

Clearance 

Authority 

concerning  

Building and 

Construction 

projects 

 Clearance was given after 

screening and appraising of 
the projects by government 
constituted bodies’ i.e. 

SEIAA or SEAC who are 
independent bodies.  

 Imposition of 

environmental 
conditions by local 
authority on the basis of 

assessment and 
certification by Qualified 
Building Environment 

Auditors (QBEAs) which 
could be a firm 

/Organization or an 
individual expert 
accredited by the 

accreditation authority.   

8.  Violation of 

environmenta

l conditions    

 Violation of 

environmental 
conditions and 

parameters are dealt 
under section 15 and 
section 19 of EPA, Act 

1986.  

 The state Government 

may enact suitable 
laws for imposing 

penalties for non 
compliance. The local 
Authorities shall 

impose penalties 
based on the 

recommendation of 
environmental cell of 
local body.   

9.  Qualification 

of Experts   

 Multi sectoral / Multi 

disciplinary experts in 
SEAC. 

 Qualification as per the 

Schedule 6 of the 

 Experts of limited 

sectors like Water, 
Air, Solid Waste, 
Energy and transport 

in environmental cell.  
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current EIA notification.   
 

        From the above comparative study of the two regimes, it is clear 

that the regime in terms of the Notification dated 9th December, 2016 

would considerably dilute the environmental safeguards provided not 

only under the Regulation of 2006 but even under the Act of 1986. 

The Applicants have rightly placed reliance on the Principle of Non-

regression. Under the International law, the doctrine of Non-

regression is an accepted norm. It is founded on the idea that 

environmental law should not be modified to the detriment of 

environmental protection. This principle needs to be brought into play 

because today environmental law is facing a number of threats such 

as deregulation, a movement to simplify and at the same time 

diminish, environmental legislation perceived as too complex and an 

economic climate which favours development at the expense of 

protection of environment. The draft amendment of the existing 

environmental laws should be done with least impact on environment 

protection that was available under the existing law or regime. The 

present amendment in the Notification particularly few clauses that 

we will refer hereinafter can lead to severe environmental impacts.  

 

15.     The Precautionary Principle as propounded by the Hon’ble Apex 

Court is a cornerstone of environmental jurisprudence in the country 

as the environmental conditions imposed are not comprehensive 

enough and are only a tick-box exercise taken by the project 

proponent without any prior environment assessment process 

especially its impact on ecologically sensitive area and other 

environmental vulnerable area. 
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        The impugned notification, takes away the power of the Pollution 

Control Boards and Committee to grant/refuse Consent to Establish 

and Consent to Operate for building and construction projects up to 

an area of 1,50,000 sq meter. It further dilutes the entire 

environmental assessment framework under the EIA notification 

2006, which has been periodically strengthened and amended by the 

numerous orders of this Hon’ble Tribunal. 

 

         The impugned notification has several deficiencies that go 

against the basic letter and spirit of EPA Act, 1986 and the EIA 

notification issued there under. Power under Section 3  read with Rule 

5 of Environment (Protection) Act, 1986 can only be exercised  by the 

central government or the authorities constituted by it. Whereas the 

impugned notification gives power to the State Government for 

constitution of an authority to exercise and perform such of the 

powers and functions as provide under Environment Protection Act, 

1986, which Includes assessment and granting of environment 

clearance to the projects.  This would be apparently in conflict with 

the provisions of the Act of 1986.  In this regard reference can also be 

made to the judgement of the constitutional bench of the Hon’ble 

Supreme Court in the case of LIC v. Escorts Ltd., (1986) 1 SCC 264, 

where the Hon’ble Supreme Court held that it may be open to a 

subordinate legislating body to make appropriate rules and 

regulations to regulate the exercise of a power which the Parliament 

has vested in it, or as to carry out the purposes of the legislation, but 

it cannot divest itself of the power. 

 

95

236



 

36 
 

 It is further stated that these conditions fall substantially below 

the prior environmental assessment procedure which was much 

detailed and brought within EIA framework after the direction of the 

Hon’ble Supreme Court in the Maily Yamuna Case (W.P.C No. 725 of 

1994). 

 

16.    The impugned notification provides that the local authorities 

such as the development authorities and Municipal Corporation may 

certify compliance of Environmental Conditions prior to issuance of 

completion certificate based on recommendations of the 

Environmental Cell to be constituted in the local authority. Further, 

the purpose of notification regarding integration of environmental 

conditions, the MoEF&CC through competent agencies would accredit 

Qualified Building Environmental Auditor (QBEA’s) to assess and 

certify the building projects. It is clear from the above that the entire 

assessment procedure has been replaced over which the MoEF&CC 

has no control.   

 

17. The MoEF&CC has failed to produce any study, literature, 

evaluation of the reason for taking such a retrograde decision to go 

back to a pre-2004 situation wherein the failure of the local bodies 

was considered to be the primary reason for bringing building and 

constructions activity within the EIA framework. In pre-2004 the 

position was that the construction sector projects were only regulated 

through Bye Laws and no Environmental Clearance was required. 

 

18. The proposal for exemption of Environmental Clearance for 

construction and building project with built-up area to 1,50,000 Sq 

mtrs. is baseless as there is no study that indicates any improvement 
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in environment quality with regard to all environmental facets/ 

availability of natural resources, following which there can be a 

consideration for relaxation of current norms.  

The said amendment notification is only a ploy to circumvent the 

provisions of environmental assessment under the EIA Notification, 

2006 in the name of ‘ease of doing responsible business’  and there is 

no mechanism  laid down under the amendment notification for 

evaluation, assessment or monitoring of the environment impact of 

the building and construction activity. The construction industry 

consumes enormous resources and has a significant energy footprint; 

the sector emits 22 per cent of India’s total annual carbon-dioxide 

emission. The Hon’ble Tribunal in the matter of S.P. Muthuraman vs. 

Union of India & Anr. (supra) Observed: 

“In recent past, building construction activities in our 
country have been carried out without much attention 
to environmental issues and this has caused 
tremendous pressure on various finite natural 
resources. The green cover, water bodies and ground 
water resources have been forced to give way to the 
rapid construction activities. Modern buildings 
generally have high levels of energy consumption 
because of requirements of air-conditioning and 
lighting in addition to water consumption. In this 
scenario, it is necessary to critically assess the 
utilization of natural resources in these activities.” 

 

19. The very purpose of including the construction projects in the 

EIA Notification was the failure of the local bodies to ensure 

compliance with environmental norms. The ULB’s/DA’s have always 

had specific stipulation on environmental concerns. However, such 

conditions were never adhered to or made a pre-requisite to such 

sanction. It was therefore the case of MoEF&CC that the local body 

have been approving new construction projects without adhering to 
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environmental norms. Now, the MoEF&CC itself is taking a step in 

backward direction without there being any changes brought about in 

the capacity and technical competence of the local body to assess, 

evaluate and monitor the environmental norms or to ensure 

compliance. 

 

20. The EIA Notification, 2006, has a comprehensive process for 

evaluating the impact on environment which will not be the case after 

the said notification. For instance, the EIA Notification, 2006 provides 

Expert Appraisal Committee at the Centre and the State Expert 

Appraisal Committee at the State level. The composition of these 

committees comprises as per Appendix-VI to EIA Notification, 2006 of 

independent experts, such as, Environment Quality Expert, Sectoral 

Expert in Project Management etc. But as per the amendment 

notification the same local body which is responsible for the 

stipulation of the condition would be responsible for ensuring the 

compliance of the same with the help of Environmental cell and 

QBEAs. This is in contravention of the principle of nemo judex in sua 

causa, which is a principle of natural justice, meaning that a person 

cannot be judge of his own cause. Also, there is no technical expertise 

or competence within the local bodies to either evaluate impact or to 

ensure compliance of environmental conditions. 

 

As per the EIA Notification 2006, clause 1.3 states “what are the 

likely impacts of the proposed activity on the existing facilities adjacent 

to the proposed site? (Such as open spaces, community facilities). But 

as per the amended notification of 2016, no such provision is laid 

down. 
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21. This Hon’ble Tribunal in O.A. No. 171 of 2013 (NGT Bar 

Association vs. MoEF) vide Order dated 13.01.2015  stated “We direct 

Secretary, MoEF along with such experts and the States Afore referred 

will also consider the possibility of constituting the branches of SEIAA 

at the district or at least, division levels to ensure easy accessibility to 

encourage the mine holders to take EC”.  Similarly, the O.M. dated 

19.06.2013 states that “In case of a large pendency case the concerned 

state Government feels that there is need for another SEAC, the State 

Government may accordingly send the proposal to MoEF&CC for setting 

up/notifying another SEAC and MoEF may consider the same”.  

However instead of adhering to their own O.M.’s and the categorical 

judgement of the this Tribunal, they have chosen to completely dilute 

EC process and violate the EIA Notification, 2006 and thereby Act of 

1986. 

 

22. A bare perusal of amendment notification would show that there 

is complete dilution of the norms as provided under the EIA 

Notification, 2006. For instance, totality of issues related to 

conservation of water is completely ignored for building of built-up 

area up to 5000 sq.mtr. There is no sewage treatment or municipal 

solid waste processing facilities stipulated within the premises for 

building up to 5000 sq. mtr. of built up area.  

 

23. The MoEF&CC has failed to fulfil its statutory responsibilities. By 

transferring the powers to ULBs/ Development Authority, it has 

created a situation of conflict of interest as all the powers have been 

vested with the same authority. National documents (CAG Report, 

2016) also discourage such an integration of environment condition to 
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the sanctioning authority under the urban local bodies instead of 

independent assessment by environmental experts of building and 

construction projects. Thus for example, the report by Comptroller 

and Auditor General of India (CAG Report, 2016) clearly states that 

urban local bodies have not been performing on environmental 

parameters. In most compliance audit, the environmental parameters 

including MSW, Waste minimisation, e-waste etc have been grossly 

violated. 

 

It is submitted that on para wise comparison of the draft 

notification and final notification are entirely different. The main 

addition which were not part of draft notification but found place in 

the final notification are as follows: 

 Consent to establish and Consent to Operate under 

Water Pollution Act, 1974 and Air Pollution Act, 

1981 will not be  required from SPCB for residential 

buildings up to 1,50,000 sq.m. 

 Stripping of building construction projects of built up 

area of 20,000 sq.m upto 1,50,000 sq.m. from the 

purview of EPA Act, 1986 and bringing under the 

concerned State Laws. 

 The draft Notification specifically mentions that the 

exclusion/amendments mentioned in the draft 

notification are not intended for hospitals whereas 

the final notification clearly excludes hospitals also 

from the purview of EIA Notification and EPA Act, 

1986. 

 Addition of Appendix-XV, Accreditation of 

Environmental Auditors. (qualified Building 

Auditors). 

 Addition of Appendix-XVI, Environmental Cell at the 

level of Local Authority.  

 
When the residential building construction projects of built up 

area more than 20,000 sq.m up to 1,50,000 sq.m are excluded from 
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the requirement of “Consent to Establish” or “Consent to Operate”  

then these building construction projects will be out of the purview of 

these statutes, what will be the relevance of CPCB norms and this will 

encourage indiscriminate discharge of untreated sewage into river and 

drains. 

 

24. In the said notification, there is no definition of “Area”. In the 

absence of such a definition, the “Area” can be for the whole of the 

State or District or Region. In this connection, attention is brought to 

the EIA Notification, 2006 wherein the word “built-up area” was 

introduced. There was no definition of “built up area” in the impugned 

Notification and which leads to confusion in the building construction 

sector.  

 

      The said notification is contrary to the recommendations of the 

report of the committee constituted by MoEF&CC on 11.12.2012 (The 

Kasturirangan report) to review the provisions of EIA Notification, 

2006 relating to buildings, etc which was then accepted by MoEF&CC. 

The MoEF&CC vide OM dated 10.11.2015, reiterated and vetted the 

recommendations of Kasturirangan Committee among other things. If 

the MoEF&CC is now changing its stand, it is duty bound to produce 

back-up study or research material to prove that the local bodies have 

concern towards environment. 

25.   Besides noticing the above mentioned deficiencies in and 

dilutions of the existing laws by the impugned Notification, we must 

also notice a very strong legal infirmity in it. Admittedly, the 

notification has been issued by the MoEF&CC in exercise of its powers 

under sub-section (1) read with clause (V) of sub-section (2) of Section 
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(3) of the Act of 1986 and clause (d) of sub-rule (3) of Rule (5) of the 

Environment (Protection) Rules, 1986. By the impugned Notification, 

paragraph 14 is sought to be inserted after paragraph 13 of the 

existing Notification/Regulations of 2006. The powers under these 

provisions can be exercised under Section 3(2)(5) of the Act of 1986 

which empowers the Central Government to take measures to protect 

and improvement of the quality of environment in regard to 

restrictions of areas in which any industry/operations or process or 

class of industries operations or processes shall not be carried out or 

shall be carried out subject to certain safeguards. In terms of section 

3 (1)of the Act, this power of taking measures is to be exercised by the 

Central Government when it deems necessary and expedient for the 

purpose of protecting and improving the quality of environment and 

preventing, controlling and abating environmental pollution (emphasis 

supplied). Rule 5 deals with the prohibition and restriction on the 

locations of industries and the carrying on process and operations in 

different areas. It gives power to the Central Government to take into 

consideration the factors while prohibiting or restricting the locations 

of industries and carrying on of process/operations in different areas. 

Sub-rule 3 of this Rule contemplates the procedure to be followed by 

the Central Government while issuing the notification for imposing 

prohibition or restriction as stated in Sub-rule (1) of Rule 5. 

 
 Thus, both the sections and the rule gives power for issuing of 

any notification and placing prohibition / restriction in their terms, 

subject to the conditions, i.e., while issuing notification the procedure 

under Rule 5 (3) should be followed and more importantly it should be 
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exercised only for the purpose of protecting and improving the quality 

of the environment and preventing pollution. Once any of these 

essential statutory features are missing the notification issued would 

be liable to be interfered with. The major part of the Notification does 

not satisfy these ingredients.  

  
26. The amended clause 14 while dealing with the other building 

category more than 20000 sq. meter also provides that no Consent to 

Establish and Operate under the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 will be required from the State Pollution Control Boards for 

residential buildings upto 150000 sq. meter. This amendment is ex-

facie opposed to the above objects and in fact lacks legislative 

competence. While exercising powers under a subordinate legislation 

in furtherance to Section 3 and Rule 5, the authority cannot in 

exercise of its subordinate legislation exclude the operation of a 

substantive law that is Water Act, 1974 and Air Act, 1981 enacted by 

the Parliament.  This would suffer from the vires of excessive 

legislation. It is strange that the MoEF&CC, a delegatee under the said 

provision could venture upon excluding the application and enforcing 

of a Parliament Act without even making any amendment under that 

act or the rules framed under that act. This action of the MoEF&CC 

cannot stand the scrutiny of law. 

  
27.  The Environmental Cell is to be constituted by the local 

authority or the State Government, whereas the implementation of the 

environmental law is vested with the Central Government. The 

Environmental Clearance is expected to be issued by the authorities 
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in an integrated format. Any offence or violation thereto which is 

punishable under the Act of the Parliament, i.e., the Act of 1986 thus 

subordinate legislative amendment takes away that power and 

requires a local authority to take precedence in relation to providing 

punishment for such violation or offence. There is clear ambiguity and 

uncertainty in the Constitution of the Environmental Cell and its 

functions. There is no clarity as to the qualification which the Member 

of the Environmental Cell should possess. A Cell, primary duty of 

which is to protect the environment would have to work in 

subordination to a local authority whose primary object is to permit 

development. Thus, the possibility of conflicting interest arising in the 

functioning of the local authority and the Environmental Cell cannot 

be ruled out. It may arise even then thus defeating the very purpose of 

the amendment.   

 

28. Another serious objection raised to the Notification is that the 

final Notification has been issued without considering the objections 

filed to the draft Notification. Of course, in terms of the procedure 

prescribed under Rule 5(3) of the Rules of 1986 the procedure must 

be strictly adhered to. The MoEF&CC had invited objections which 

were filed and even the Applicant was heard. There cannot be a doubt 

that requirement of considering objections effectively is not a mere 

formality. It should be done objectively and in accordance with law as 

held in the case of Dr. Avinash Ramkrishna Kashiwar vs. the State of 

Maharashtra (supra):  

 

17.”It could thus be seen that it appears to be settled 
position of law that the requirement of previous 
publication inviting objections and suggestions is not 
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an empty formality. It is with an intention to enable 
persons likely to be affected , to be informed, so that 
they may take steps as may be open to them and 
the objections/suggestions made would be required 
to be taken into consideration by the authorities 
before issuing a final notification”. 

26. “In the result, we hold that the impugned 
notification dated 26.07.2013 is not sustainable in 
law and, therefore, quashed and set aside. Rule is, 
therefore, made absolute in the aforesaid terms with 
no orders as to costs.” 

 

        The Applicant had filed objections which were duly considered by 

the MoEF&CC and even the Applicant was heard. There is nothing on 

record before us that would show that there is no application of mind 

and that the objections were not considered objectively by the 

MoEF&CC. In light of this, we are unable to accept this contention 

raised on behalf of the Applicants. 

 

29. The other argument of the Applicant which deserves to be 

considered with some merit is that the final impugned Notification is 

at substantial variance to the draft Notification. This has not only 

resulted in prejudice to the environment but has also defeated the 

purpose of Rule 5(3) of the Environment (Protection) Rules, 1986. 

Following are few examples of such variance and which have 

significant effect on the environmental laws: 

(a).   The exclusion of application of the Water Act and the Air Act 

was never proposed or stated in the draft Notification, while 

it has been introduced  in the final Notification.  

(b). Role of the State Pollution Control Boards to monitor and 

verify the environmental conditions is eliminated in the final 

notification. The construction of built up area upto area of  

20,000 sq. meter upto 1,50,000 sq. meter which were 
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otherwise covered under the Act of 1986 now have been 

brought under the State Laws without specifying them in 

the draft notification. The draft Notification specifically 

mentions that the exclusion/amendment benefits 

mentioned in the draft Notification are not intended for 

hospitals whereas the final notification clearly excludes 

hospitals from the purview of the EIA Notification, 2006 and 

Environment (Protection) Act, 1986. It is at substantial 

variance as the hospitals fall under red category under the 

Central Pollution Control Board categorization dated 7th 

March, 2016. So, provision of dealing with the 

environmental conditions of hospitals falling under the 

environmental norms. 

(C). Addition of Appendix XV, accreditation of environmental 

auditor (Qualified Building Environment Auditor).  

(D). Addition of Appendix XVI, Environmental Cell at the level of 

local authority. 

 

       On the above premises, it is contended that on the one hand, 

there is substantial difference between the draft and the final 

notifications while on the other hand Applicants were deprived of the 

right to file objections on these aspects. Reliance is placed on the 

judgement of the Hon’ble Supreme Court of India in the case of State 

of Punjab vs. Tehal Singh & Ors, AIR 2002 SC 533 wherein the 

Supreme Court held that Principle of Natural Justice to subordinate 

legislation may be applied but where the legislature provides an 
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opportunity of hearing and filing objections then it must be adhered to 

senso stricto. 

 

30. From the records before the Tribunal, it is clear that there are 

variations even of substantial nature between the draft and the final 

Notification dated 9th December, 2016 issued by the respondent.  One 

of the significant failures of the same is that the applicants or public 

at large has lost substantive right to file objections on these aspects to 

the draft Notification.  They have also lost the right to be heard in 

terms of Rule 5(3) of the Rules of 1986.  Incorporation of such 

provisions from the draft Notification into the final Notification would 

not be permissible. 

 

31. Some of the portions of the impugned Notification; particularly, 

relating to granting of exemption from the application of Water and Air 

Acts;  Rendering the provisions of the central law for taking action, 

penalizing defaulters and offenders of the environmental law being 

rendered ineffective; ambiguity and deficiencies in constitution of the 

Environmental Cell are some of the patent features of the impugned 

Notification which dilutes the environmental impacts on the one hand, 

while on the other, they are in derogation to India's international 

commitments to the Rio Declaration, 1992 and Paris Agreement, 

2015.  If principle 15 to 17 of the Rio Declaration is read along with 

clauses of the Paris Agreement, 2015, particularly, in face of 

precautionary approach, preventing irreparable damage forming 

definite environmental impact assessment to examine adverse impact 

on the environment, reduction on the growth of is carbon emission 

and to adopt best practices and achieve the ambitious targets between 
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the stipulated time then the adopting cumulative effect of the 

Notification dated 9th December, 2016 would have some element of 

derogation.  The Notification also ignores some essential features like 

source of water, source of raw material, urban ecology, provision of no 

development zone and construction face impacts.  These aspects have 

a direct bearing on protection of environment and keeping in line with 

the Principle of Sustainable Development.  It is important that there 

should be development and particularly, when the development is 

guided by the social cause but that development should not be 

permitted to cause irreparable loss to the environment and ecology.  

Sustainable development has to be the ultimate criteria.  The Hon’ble 

Supreme Court in the case of N.D. Dayal v. Union of India, (2004) 9 

SCC 362 deliberated upon the Doctrine of Sustainable Development 

and while comparing with the economic growth and well being held as 

under: 

“24. The right to development cannot be treated as a 
mere right to economic betterment or cannot be 
limited to as a misnomer to simple construction 
activities. The right to development encompasses 
much more than economic well being, and includes 
within its definition the guarantee of fundamental 
human rights. The 'development' is not related only 
to the growth of GNP. In the classic work - 

'Development As Freedom' the Nobel prize winner 
Amartya Sen pointed out that 'the issue of 
development cannot be separated from the 
conceptual framework of human right'. This idea is 
also part of the UN Declaration on the Right to 
Development. The right to development includes the 
whole spectrum of civil, cultural, economic, political 
and social process, for the improvement of peoples' 
well being and realization of their full potential. It is 
an integral part of human right. Of course, 
construction of a dam or a mega project is definitely 
an attempt to achieve the goal of wholesome 
development. Such works could very well be treated 
as integral component for development. 

108

249



 

49 
 

25. Therefore, the adherence of sustainable 
development principle is a sine qua non for the 
maintenance of the symbiotic balance between the 
rights to environment and development. Right to 
environment is a fundamental right. On the other 
hand right to development is also one. Here the right 
to 'sustainable development' cannot be singled out. 
Therefore, the concept of 'sustainable development' is 
to be treated an integral part of 'life' under Article 
21. The weighty concepts like intergenerational 

equity (State of Himachal Pradesh v. Ganesh Wood 
Products, [1995] 6 SCC 363), public trust 
doctrine (MC Mehta v. Kamal Nath, [1997] 1 SCC 388 
and precautionary principle (Vellore Citizens), which 
we declared as inseparable ingredients of our 
environmental jurisprudence, could only be nurtured 
by ensuring sustainable development. 
26. To ensure sustainable development is one of the 
goals of Environmental Protection Act, 1986 (for 
short 'the Act') and this is quiet necessary to 
guarantee 'right to life' under Article 21. If the Act is 
not armed with the powers to ensure sustainable 
development, it will become a barren shell. In other 

words, sustainable development is one of the means to 
achieve the object and purpose of the Act as well as 
the protection of 'life' under Article 
21.Acknowledgment of this principle will breath new 
life into our environmental jurisprudence and 
constitutional resolve. Sustainable development 
could be achieved only by strict compliance of the 
directions under the Act. The object and purpose of 
the Act-"to provide for the protection and 
improvement of environment" could only be achieved 
by ensuring the strict compliance of its directions. 
The concerned authorities by exercising its powers 
under the Act will have to ensure the acquiescence of 
sustainable development. Therefore, the directions or 
conditions put forward by the Act need to be strictly 
complied with. Thus the power under the Act cannot 
be treated as a power simpliciter, but it is a power 
coupled with duty. It is the duty of the State to make 
sure the fulfilment of conditions or direction under 
the Act. Without strict compliance, right to 
environment under Article 21 could not be 
guaranteed and the purpose of the Act will also be 
defeated. The commitment to the conditions thereof 
is an obligation both under Article 21 and under the 
Act. The conditions glued to the environmental 
clearance for the Tehri Dam Project given by the 
Ministry of Environment vide its Order dated July 19, 
1990 has to be viewed from this perspective”. 
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Despite the above shortcomings of the Notification and some 

clauses suffering from legal infirmity, the impugned Notification has 

certainly good and effective aspects as well.  As already noticed by us, 

it brings into effect a social cause of providing affordable housing to 

the poor strata of the society.  It also proposes to decentralize and 

bring authorities granting environmental clearance and those granting 

building permission together under a single window system so as to 

address environmental concerns.  The concept of one window system 

is sought to be introduced.  The Notification specifically provides for 

emphasis on the aspects that are required to be considered by the 

environmental cell with special focus on energy use, energy generated 

on site from on site renewable energy sources, water use and waste 

water generated, treated on site, waste segregated and treated on site, 

waste segregation and treated on site, tree plantation and 

maintenance.  These are the few good features of the Notification 

which also do not suffer from element of illegality.  ‘Housing for all by 

2022’ is a purpose and object in conformity with the constitutional 

mandate.  There would be collective and coordinated effort by the 

Environmental Cell, local and other authorities at the State level to 

expeditiously deal with environmental clearance. 

 

ORDER/DIRECTIONS   

 

32. The object of the Notification is laudable that is providing 

housing to the poor. The provisions of the existing regime under the 

Regulation/Notification of 2006 are sought to be liberalized and 

expanded for obtaining that object. Some of the provisions of the 

Notification are being amended to provide for decentralized regulation 
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in relation to building projects. Certain specified building and 

construction projects of specified area are proposed to be exempted 

from the rigours of the Notification. But these amendments would 

have to be in consonance with the law, where certain provisions of the 

amended Notification dated 9th December, 2016 are in consonance 

with the provisions of the Act of 1986 and do not suffer from the vires 

of illegality. Thus, some other provisions of the same Notification ex-

facie suffer from legal infirmities and are incapable of being 

implemented in accordance with the scheme of federal structure 

under the Constitution of India. Out of them, some provisions are 

directly opposed to the Principle of Non-regression as they 

considerably dilute the existing environmental laws and standards to 

the prejudice of the environment. Thus, in the facts and 

circumstances of the present case, the Tribunal can safely take 

recourse to the doctrine of severability to declare some of the 

provisions of the Notification as ultra-vires or ineffective while holding 

the other part of the Notification as legally sound and sustainable.  

 

33. In view of the above, we pass the following order/directions:    

 

1. We hold and declare that this Tribunal has jurisdiction to 

examine the legality, validity and correctness of a Notification 

issued by the competent forum in exercise of its power of 

subordinate legislation with regard to acts stated in Schedule-

I to the National Green Tribunal Act, 2010. 

2. We hold and declare that (i) clause 14(8), (ii) the provisions 

relating to exclusion of Consent to Operate and Consent to 

Establish under Water (Prevention and Control of Pollution) 
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Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 in clause 14 of the impugned Notification; (iii) 

Appendix-XVI relating to constitution and functioning of 

Environmental Cell, cannot be sustained and are liable to be 

quashed for the reasons afore-stated. Thus, we direct 

MoEF&CC to re-examine its Notification dated 9th December, 

2016 and take appropriate steps to delete, amend and rectify 

the clauses of the said Notification in light of this judgement.    

 

3. As a result of the above, the byelaws amended by the DDA 

vide its Notification dated 22nd March, 2016 can also not be 

given effect to, unless the Notification dated 9th December, 

2016 is amended in terms of this judgement.  

 

4. Till the time the Ministry comply with the above directions 

and notify the amended provisions of Regulations of 2006, it 

will not implement the impugned Notifications.  However, 

once the amended regulations are notified, MoEF&CC/SEIAA 

/Local Authorities can give effect to that, without any further 

reference to the Tribunal.  

 

5. MoEF&CC shall, particularly take care that the laudable 

social cause of ‘providing Housing to the poor’ does not get 

defeated by business, economic profitability with reference to 

‘ease of doing business’, while particularly protecting the 

environment. 

34. With the above order/directions, the Original Applications No. 

677 of 2016, 01 of 2017, 07 of 2017, 55 of 2017 and 67 of 2017 stand 

disposed of, with no order as to costs. 
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35. All the Miscellaneous Applications No. 148 of 2017, 03 of 2017, 

445 of 2017, 879 of 2017 and 620 of 2017 have become infructuous 

and are accordingly disposed of.   

 

 
 

SWATANTER KUMAR 
CHAIRPERSON 

 
 

 

 

DR. JAWAD RAHIM  
JUDICIAL MEMBER 

 
 

 
 

BIKRAM SINGH SAJWAN  
EXPERT MEMBER 

 
New Delhi  
8th December, 2017 
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[REPORTABLE]

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 595 OF 2021

M/S. SAI BABA SALES PVT. LTD. APPELLANT(S)

VERSUS

UNION OF INDIA & ORS.     RESPONDENT(S)

WITH

CIVIL APPEAL NO. 5768 OF 2021

J U D G M E N T

Hrishikesh Roy, J.

1. Heard  Mr.  Huzefa  Ahmadi,  learned  senior  counsel

appearing  for  the  appellant  in  Civil  Appeal  No.

595/2021.  Mr.  Lonkar  Nitin  representing  the  Original

Applicant  before  the  National  Green  Tribunal.  Ms.

Aishwarya Bhati, learned Additional Solicitor General of

India appears for the Ministry of Environment & Forest.
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The Government of Maharashtra and the State Pollution

Control Board are represented by Mr. Rahul Chitnis and

Mr. Mukesh Verma, learned counsel respectively.  

2. These two appeals are filed under Section 22 of the

National Green Tribunal Act, 2010 (for short “the NGT

Act”)  assailing  the  judgment  and  final  order  dated

18.1.2021  in  the  OA  No.  83/2019.  Under  the  impugned

judgment, the NGT held that further construction cannot

be  made  without environment  impact  assessment,  but

protected  the  constructions  already  made  by  the

appellant,  M/s  Sai  Baba  Sales  Pvt.  Ltd.  (“Project

Proponent”) on the basis of the Environmental Clearance

(“EC”  for  short)  issued  by  the  Pimpri  Chinchwad

Municipal  Corporation  (“PCMC”  for  short)  as  per  the

notification dated 9.12.2016. The Original Applicant, on

the other hand, is aggrieved by the decision of the NGT

to protect the standing construction and limiting the

impact of the impugned judgment on further construction

to be made by the project proponent.  

3. The main issue that arises for consideration in these

matters  is  whether  the  Project  Proponent  herein
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possesses a validly granted Environmental Clearance (EC)

under  the  Environmental  Impact  Assessment  (EIA)

notification dated 14.9.2006. The 2006 EIA notification

provided that the projects above 20,000 sq. meter and

below 1,50,000 sq. meter should obtain an EC from the

State Environment Impact Assessment Authority (SEIAA) of

the Ministry of Environment, Forest and Climate Change

(MoEFCC).

4. For deciding the issue, the necessary facts in brief

are  that  the  Project  Proponent  initially  conceived  a

project  of  15,040  sq.  mtrs.  (below  the  EC  threshold

limit of 20,000 sq. mtrs.) and it approached the PCMC

for a lay out order which was a prerequisite, to obtain

an EC from the SEIAA of the MoEFCC. The application was

processed and the Building Permission Department of the

PCMC granted the commencement certificate to the Project

Proponent for an area of 15,040 sq. mtrs. and approved

the plan under the sanction letter dated 14.5.2013. With

such permission, the Project Proponent could construct

the permitted structures, and since the built up area

was less than the threshold limit of 20000 sq. mtrs.,
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the  EC  permission  was  not  needed  for  the  intended

construction.

5. The Project Proponent builder then applied and was

granted  additional  FSI  as  it  intended  to  expand  the

project to one with built up area of 49,012 sq. mtrs.

and for this they approached the PCMC for a lay out

order, which as noted earlier was essential to obtain an

EC from the SEIAA of the Ministry of Environment, Forest

and Climate Change (MoEFCC). The required approval was

issued by the Corporation on 28.11.2016.

6. Under the Ministry’s notification dated 9.12.2016,

the EIA regime was altered to indicate that the EC could

be  obtained  from  the  Environmental  Cell  of  a  local

authority, such as the PCMC. The State of Maharashtra

opted for the new regime and adopted the environmental

condition  stipulated  in  the  MoEFCC  notification  dated

9.12.2016.  This was followed by the communication of

the  MoEFCC  on  7.7.2017  which  clarified  that  separate

environmental  clearance  is  not  required  for  projects

upto  1,50,000  sq.  mtrs.  built  up  area  in  respect  of

municipal corporations in Pune and Konkan division.
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7. The Project Proponent then filed an application for

EC under the 2016 notification which was considered by

the Environmental Cell of the PCMC which appraised the

project,  as  contemplated  in  the  notification  dated

9.12.2016. The necessary permission for construction to

the builder was issued on 28.11.2017, stipulating the

environmental conditions for buildings and constructions

and  this  permission  was  accorded  as  per  the  amended

regime  under  the  notification  dated  9.12.2016  of  the

MoEFCC  and  consequential  one  dated  13.4.2017  of  the

Maharashtra Government.

8. While  the  matter  stood  thus,  the  NGT  while

considering the challenge by certain applicants to the

exemption from EC, in a batch matter, quashed certain

portions of the MoEFCC notification dated 9.12.2016. The

NGT in the analogous judgment dated 8.12.2017 in the OA

No. 677/2016 (Society for Protection of Environment and

Biodiversity  Vs.  Union  of  India)  and  other  cases,

directed the MoEFCC to revisit its notification dated

9.12.2016 and to take appropriate steps to amend/rectify
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certain clauses in the Ministry’s notification, in terms

of the NGT’s judgment.

9. Nearly two years after the Project Proponent secured

construction permission on 8.12.2017 from the PCMC, the

OA  No.  83/2019  was  filed  by  the  Pune  resident

(respondent No. 10) with the allegation that the Project

Proponent  had  made  construction  without  obtaining  any

EC.  In  this  proceeding  the  NGT  constituted  a  three

Member Committee comprising the SEIAA – Maharashtra, the

State  PCB  and  the  Municipal  Commissioner,  Pune.  The

Committee, after spot verification, in its Report dated

18.8.2020 noted that construction of total built up area

of 22930.17 sq. mtrs. is already completed for Building

Nos. A,E,B,D and the Club House. Thereafter, the NGT

considered the submission of the original applicant, who

contended that while the authority to grant EC is SEIAA

as per the EIA notification dated 14.9.2006, the EC for

the project in question was granted by the PCMC.  The

NGT  in  its  order  on  17.11.2020,  in  the  first  round,

opined  that  the  constructions  were  irregular  and
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remedial  measures  were  directed  for  the  project  in

question.

10. The above order of the NGT was challenged before

this Court and the Project Proponent’s CA No. 3893/2020

was allowed on 11.12.2020 whereby, the NGT’s order was

set aside and the matter was remitted back to the NGT to

afford hearing to the appellants and to pass a fresh

order.

11. The case of the Project Proponent as can be seen

from the pleadings was that he had initially commenced

construction  on  14.5.2013  with  a  sanction  plan  of

15040.05  sq.  mtrs.,  which,  being  lesser  than  the

threshold limit of 20,000 sq. mtrs, did not require a

prior EC. Thereafter, for the proposed expansion of the

project, for total constructed area of 49,012 sq. mtrs.,

the Project Proponent approached the concerned authority

on  7.11.2016  for  issuance  of  “Proposed  Development

Certificate”, which is a prerequisite to apply for EC,

and the said certificate was granted on 28.11.2016 for

the purpose of obtaining the EC from the SEIAA. But at

that stage, by virtue of the MoEFCC notification dated
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9.12.2016, the concerned local authority was designated

as the sanctioning authority for projects between 20,000

sq. mtrs. and 50,000 sq. mtrs. and accordingly under the

changed regime the Project Proponent applied to PCMC on

10.7.2017 and was sanctioned EC by the competent local

authority, on 28.11.2017.

12. It  is  the  further  contention  of  the  Project

Proponent that when the NGT on 8.12.2017 had invalidated

certain portions of the 2016 notification, it did not

issue any order nullifying those ECs which were granted

by the local authority under the altered regime. 

13. The original applicant on the other hand, contended

that when the NGT struck down certain provisions of the

MoEFCC’s 2016 notification, the 28.11.2017 EC granted by

the  Municipal  Corporation,  would  not  legitimize  the

construction and therefore the Project Proponent should

be prevented from proceeding with the construction and

also be penalized for the unauthorized construction.

14. The  NGT  then  observed  that  because  of  the

invalidation  of  certain  clauses  in  the  2016
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notification,  the  EC  obtained  from  the  PCMC  is

unacceptable and accordingly rendered a finding that the

Project Proponent had failed to obtain the valid EC. The

maintainability challenge of the OA on the ground of

limitation was however rejected by observing that the

cause  of  action  arose  only  in  2017  when  the  builder

allegedly  exceeded  the  threshold  limit  of  20,000  sq.

mtrs. Accordingly, the authorities were directed to take

coercive  action  against  the  Project  Proponent  for

construction  done  after  8.12.2017,  when  the  NGT’s

judgment was rendered in the OA No. 677/2016.  However,

even with such finding having regard to the regime that

existed at the relevant time and adverting to the ratio

in Goan Real Estate and Construction Ltd. Vs. Union of

India,1 the NGT held that the construction already raised

should  be  protected.  However,  further  construction

should be permitted only after securing the EC from the

competent authority, under the current regime.

15.  The picture which emerges from the above discussion

is that when the Project Proponent initially wanted to

1 (2010) 5 SCC 388
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apply for the EC it had obtained the requisite layout

sanction  for  applying  to  the  SEIAA.  As  such,  it  was

operating well within the applicable procedure, prior to

the amendment. After grant of such sanction, while the

construction was underway, the amendment came about on

9.12.2016  whereby,  the  local  authority  such  as  the

Municipal Corporation was made the competent authority

to grant EC. In the changed circumstances, the Project

Proponent necessarily had to apply to the PCMC as during

the interregnum before the NGT’s judgment on 8.12.2017,

SEIAA  was  not  the  competent  authority  to  consider

application  for  EC.   The  Project  Proponent  was

therefore,  complying  with  the  regime  set  out  by  the

amended notification. It is apposite to note that the

Committee  appointed  by  the  NGT,  in  its  report  dated

11.8.2020 had clearly indicated that when the Project

Proponent  had  received  the  EC  on  28.11.2017,  the

competent  authority  to  issue  the  EC  was  the

Environmental  Cell  of  the  PCMC.  Thus,  it  is  the

discernible  understanding  as  part  of  the  NGT’s  own

expert Committee that the Project Proponent had obtained
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the EC from the competent authority of the relevant time

i.e. the PCMC. Interestingly, the constituted Committee

also included a member of the SEIAA.

16.  Moreover, only after the earlier judgment of the

NGT on 8.12.2017 in the OA No. 677/2016, the State of

Maharashtra  issued  a  clarification  on  29.1.2018

directing  that  the  Municipal  authorities  should  not

process pending applications.  But neither the decision

of  the  NGT  nor  of  the  Maharashtra  Government

categorically gave any guidance as to the implication on

the  EC  obtained  by  the  Project  Proponent,  on  the

strength of which, a substantial measure of construction

was already made. It is also necessary to note that in

the  subsequent  notification  issued  on  14.11.2018  and

15.11.2018  by  the  MoEFCC,  the  power  to  grant  EC

continued to vest in the local authority such as the

PCMC,  with  the  only  change  being  that  it  is  the

municipality itself and not its Environmental Cell which

is  empowered  to  grant  the  EC.  For  the  sake  of

completion,  it  may  be  recorded  that  the  said
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notifications of the MoEFCC is stayed by the Delhi High

Court on 26.11.2018 in the WP(C) No. 12517/2018.

17.   It is important to bear in mind that the Committee

constituted by the NGT to report on the building project

did not underscore any major deviation but instead found

that  the  Project  Proponent  had  made  substantial

compliance by obtaining the EC from the competent local

authority. Moreover the OA, neither before the NGT or

this Court, ever contended that appraisal done by the

PCMC’s Environmental Cell was defective or any different

from  one  done  by  SEIAA.  Both  processes  are  also

similarly structured. This may be the reason why the NGT

in the impugned judgment itself protected the already

made  construction.  However,  the  Project  Proponent  was

restrained from making any further construction without

obtaining clearance from the statutory EC and adhering

to the environmental norms. 

18.   The project of the appellant comprises six buildings

of which three were constructed in full, and the super

structure of the fourth building is completed and only

the internal works remains to be done. In the fourth
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building, 40 out of the 64 apartments have already been

sold. In this context, it would be appropriate to advert

to the submission of Ms. Aishwarya Bhati, the learned

ASG who had clearly stated that at the relevant time,

the competent authority to grant EC is the PCMC and not

the  SEIAA  and  therefore  the  internal  works  for  the

fourth  constructed  building,  can  be  allowed  to  be

completed.

19.   Considering the above circumstances, the NGT rightly

protected  the  already  erected  buildings  and  this

protection in our view, should not be impacted by the

earlier judgment of the NGT on 8.12.2017 in the OA No.

677/2016  whereby  certain  portions  of  the  MoEFCC’s

9.12.2016  notification  were  invalidated  and  direction

was  issued  to  the  Ministry  to  revisit  the  said

notification.  Importantly,  neither  the  NGT’s

invalidation order nor the subsequent clarifications by

the  State  of  Maharashtra,  have  suggested  any  adverse

action  against  the  pre-existing  structures.  As  the

expert  body  exclusively  occupying  the  environmental

field, the NGT has assessed the factual circumstances to
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consciously  lean  towards  protecting  the  already

constructed structures. Nothing more need be added on

this aspect. It is also not necessary in this appeal to

venture  into  the  question  of  the  retrospective

implication of the invalidation of certain parts of the

2016  Notification  for  other  project  proponents,  which

may have gained their ECs in the interregnum. 

20. In  situations  of  this  nature,  the  Doctrine  of

Legitimate  Expectation is  attracted.  The  principle  of

the  rule  of  law  as  explained  in  De  Smith’s  Judicial

Review, such  as,  Regularity,  Predictability  and

Certainty in Government’s dealings with the Public, must

operate in the present matter. The Project Proponent can

legitimately expect a certain degree of stability in the

manner in which environmental regime is set and how the

applications  are  processed.  The  actions  of  the

authorities  are  expected  to  adhere  to  the  prevalent

norms only, without the element of uncertainty for the

executed project.

21. In the above context we may benefit by referring to

the seminal case of Attorney General of Hong Kong v. Ng
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Yuen  Shiu2,  where  Lord  Fraser  speaking  for  the  Privy

Council, appositely observed thus,  

“… when a public authority has promised to follow a
certain  procedure,  it  is  in  the  interest  of  good
administration that it should act fairly and should
implement its promise, so long as implementation does
not interfere with its statutory duty.”

22.    This Court in  Sethi Auto Service Station vs Delhi

Development Authority & Ors3, speaking through Justice

D.K. Jain, has cited other opinions and elucidated on

the concept of legitimate expectation, in the following

manner, 

“24. The House of Lords in Council of Civil Service
Unions & Ors. Vs. Minister for the Civil Service, a
locus  classicus  on  the  subject,  wherein  for  the
first  time  an  attempt  was  made  to  give  a
comprehensive  definition  to  the  principle  of
legitimate  expectation.  Enunciating  the  basic
principles relating to legitimate expectation, Lord
Diplock observed that for a legitimate expectation
to  arise,  the  decision  of  the  administrative
authority must affect such person either

(a) **** **** **** **** ****

(b) by depriving him of some benefit or advantage
which either: (i) he has in the past been permitted
by  the  decision  maker  to  enjoy  and  which  he  can
legitimately expect to be permitted to continue to do
until  some  rational  ground  for  withdrawing  it  has
been communicated to him and he has been given an
opportunity  to  comment  thereon  or (ii)  he  has
received assurance from the decisionmaker that they

2 (1983) 2 AC 629 : (1983) 2 WLR 735

3 (2009) 1 SCC 180
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will not be withdrawn without first giving him an
opportunity of advancing reasons for contending that
they should be withdrawn.”  (emphasis supplied)

23. The Doctrine of  Legitimate Expectation is further

explained in Food Corporation of India Vs. M/s Kamdhenu

Cattle Feed Industries4 where for a Three-Judge Bench of

this Court Justice J.S. Verma observed thus: - 

"The mere reasonable or legitimate expectation of a
citizen, in such a situation, may not by itself be a
distinct enforceable right, but failure to consider
and give due weight to it may render the decision
arbitrary, and this is how the requirement of due
consideration of a legitimate expectation forms part
of the principle of non-arbitrariness, a necessary
concomitant  of  the  rule  of  law.  Every  legitimate
expectation  is  a  relevant  factor  requiring  due
consideration  in  a  fair  decision-making  process.
Whether the expectation of the claimant is reasonable
or legitimate in the context is a question of fact in
each case. Whenever the question arises, it is to be
determined not according to the claimant's perception
but  in  larger  public  interest  wherein  other  more
important  considerations  may  outweigh  what  would
otherwise have been the legitimate expectation of the
claimant.  A  bona  fide  decision  of  the  public
authority reached in this manner would satisfy the
requirement  of  non-arbitrariness  and  withstand
judicial  scrutiny.  The  doctrine  of  legitimate
expectation gets assimilated in the rule of law and
operates in our legal system in this manner and to
this extent."

24.   The more compelling public interest might possibly

diminish  the  degree  of  legitimate  expectation for  a

party but a balance has to be found.  In the present

4 (1993) 1 SCC 71
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matter  the  appellant  has  acted  on  the  EC  and  made

substantial  investments.  They  cannot  be  pushed  to  a

precipice  and  be  made  to  fall.   Doing  so  would  be

inequitable  particularly  when,  the  appellant  has

scrupulously adhered to the applicable legal framework

during  the  concerned  period.  Moreover,  third-party

interests have also cropped up in the interregnum. 

25.  A Project Proponent is not expected to anticipate the

changes  in  EC  regimes,  especially  as  a  result  of

judicial  interventions,  and  keep  revisiting  the

sanctioned clearances by the competent authority or even

raze down validly constructed structures. Neither can it

be  expected  to  knock  the  doors  of  an  authority,  not

empowered  at  the  relevant  time,  to  process  its

applications. Such a scenario would render the process

akin  to  a  Sisyphean  task,  eternally  inconclusive  and

never ending. 

26.  As  seen,  the  NGT  in  the  impugned  judgment  has

protected  the  completed  construction  and,  on  this

aspect, we deem it appropriate to endorse the same, by
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accepting the submission of the appellant’s Counsel and

the  learned  ASG.  The  four  constructed  buildings  are

resultantly to be treated to be under a valid EC with

all legal consequences. It is, however, made clear that

if any further construction is proposed by the appellant

with the sanctioned layout, the same should not be done

on the strength of the EC granted on 28.11.2017 by the

PCMC. In other words, if the Project Proponent wishes to

construct  the  remaining  buildings,  they  must  secure

fresh clearance from the competent authority, as per the

currently  applicable  framework.  It  is  ordered

accordingly.

27.     With the above order, the appeals are disposed of

without any order on cost.

………………………………………………………J.
   [R. SUBHASH REDDY]

   ….…………………………………………………J.
       [HRISHIKESH ROY]

NEW DELHI
NOVEMBER 26, 2021
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u)

\)

q)

\9)

g.t r.fl*o rqrr furs srfq.ETur, gri qidia.srd f<- q3r " r n o t d ffit wt s'. ? ? Y /1 s - q a rgM'
sfifr5q'' 31'

R) ii$'q-flq-riqquTq qTtqT frftT€ q eitrsrq qqut Eiqqsns-Tlat-iT

q) qrr ie-sT-g q€ra fr q sr.iq u.'ilurrn i q+- eqiar erorqtffinr Biqdrd {rem. d-tifr{,qW

ffid Erdl.T-n €q{ qrer+t q qqprqrri $Hr6{uI sr=r q nd-fliq €Eqi
qramr?r q qqrrr.r, dg€rfr isiT.

iq-erftr+rfr, gor ai#a qr s-. pRH/pMRDA/NA/sR/I ogtzotl, fr-tsrottzolS gI qrrf,td

qftd"T q,i, fr-qr qiqErer, flilqr rirr{zT, ftrqT qRUIIfusT{, srffr-+- s{snqT 3rTftI Hi +fro uir

srflarfr .ra qiqEtm orS e rT-fi ariqri r i+orgtn/ qftfiqlme;qiiq{ aitrqsTis'Irdltr.

sFrc Mi k-?ql"7tot?, qr.r.{. fiGL\lqq, k-oQ H ob/oVloql, qi.r.i. Etycttt;
k-?v"v?ot?, qi.r.i.??\eeJq,1, k-"Q Et ou/o3/iotl, qi.tt' qxYvqt i itf,'€r eEMi
ffi 6erq a-S-q qri-qT qm-*11effiqltrs s{*qiiii I lml qqlrqlffiri
qEflzki"Hqr qd@T qftmfr*=+ qftiq rtq{ .r{-qn rT iuqm +d 3rTt sqr qfi{*i e6tqT*i /

a* 3;aj:rm 3Tzrqr EqR-frqTqH qffi& eim'm qK I ;qrqmqt{ qiE Btrd-d-s €rql sigr
qeTqqRT 3rciqTt l k*Tg*- 7 qfo-aqrffir qi-* li-fim. qT wffi ,Tlm-si I qkqre, qEiqrc /

fuffiT€-*- r qiqqqffir qi-fr qT* BT{rr *iur-glri qfrqier qq{ qrqn.ffi fl{sTs .t-ttrq rroqr
TIEi.

qqrrqT qfiniqr 3TrFr*- {Hrql EjqT iflsiur{ 6qrg siniEr I qqt{qars l ic*wm'qd{ql
qErf,fl-{ {rrf,rm
qrrfr qqia (6H?i qEW q frkqr{) e{F.IfiTzrq, t3\eq ET fiRiTf, gr('n s{qei{ qT

qfrifrqqin h er-ffiTdT smTqTtrq-ir errim F.?oo/- qr €q ffim H-q:lql"ytiot\g
ir$ # qi. aTri( q-,:r6s-{ qiMr irff'd fr-dTH'q{q{dt{T yrFrq,i q Ei?$H sr({ +d silt
vEr yrrerq{ q aiw,rrci 3itrq {Kq qq.r qiwsrq q-{qlrrfr irrTm Efr oITt iqilqtqfr-S xiTli
q-cTq'{* 3{iiEE I qqt{qm-q. I k'*'rffs-qiS r6tiT sfi vtqEwr q ahiqrrdtf, ITrkfr g"1qi
3Tqqr ft{rr-I-{ flrnfi qrdEq 3Ticairci grdd qiw*Tq qqfrrf.tr HqrF qrierilT qre qr&fi'.

iaqq'ifu-d qfiffitd{ *1,srfr-fr frsis q'd q6 q.{rqTdT M.q.r qrnqr ftsqib-a *-F"r

Tfr 3rflrffs €rcqTq-{ qqlfrTfr stq Ali 3{ri. ,iE{ iEisrEHR qrffif, fuqisq

arcFinq ,1affi qleqa-, T{rEi-S n-&, tqx gre-rT W€-e to% qiqT qrq-q ei" q-$

ieis-iTa q{ifr-'iqrieTr m.* qidT flqr rA. qTqd M E{cT arcns M'EF{ T€T qET s-€{
qnT eitrirmffs'ir&'f,. aiyr nqtfirrd ffi u=f, qiftrs{qm{ qr{{ 6-$I rffi aifrq' dqiT

ffirarq qM'ftffie cqf,r q"rT-{qr6}.

f,qq dEr siilid r{il, Eiqqr tgisffim qr={ Hrqqct.n riqi eTiiqrs-

ffi xd nmr tqti ETqTa qn qrir qre-*rsf,qortr*rs ET-Aq qeqei-{rqr E'{mkI iiEiftl-d

ffltiq Hftmrqa+ tfiirrfu 6{qqTi Errelrs erqil sr1rifiie6 qffi 
'il-q"ft 

qTrTr q-drq;l{
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i)

,i{r qffiynqti vqlfffi q.t. q,o t. q qq, t., qi"-qc,q\ei'q'o qiqi' qr qefia qiiTqi- Iig-fi

ent sm sEr s"t. 1o t. a *, q. 4fro eiriq14. esffi qq{q' 3{RrsTrqI-S qr;znf,T

*.sE. ETtfiir en-crrcm"ni qiE q-6{-fl qK.fr ds.{ trsr **erqfr-qT ffi srs saRT / \e/Lt w'RT

q ffi ffFryff qrq{ s{fr qriq,. l k*rss'l qfu-qia*'qiq*r aitrqs'R* srTf.

{ar amrvm tmit{il atu*imurq{ 5dIiT, I]Tfi.rT q q1{-q} mqrfu.q) aiai rcqqna

qnqi sr{iq a qml M eirqvero {61m.

1r1 $ffi ryie.a fiflikd Eq'Rtar etu.{sqr {kqm qiiqioi 
"Ti* 

#"iqT qrq{qEt 6t"i

aiqqsics'.,€tiT' 
q,.*'ft sirfrr ..iemtiTTfi, erqBflR*

qq) Eqirdri =ta,r nqrqqfrsre old srf,HT cryfuo. ut

e$+inrrgqa-{rT €flfiryifrr rEq{eTq-si qii' qqluHT sK{' q;{0} Eiwrsl{q''Irdf,, iqFrsqoi

qhcrci qqTqqlqlai ewi qrarqT qiw*Tq 9rffreffifr cfir*i q-ffi I Wl qfi1rtsT6

qs|1-6{uT/ gqh{rpft iti1-f,i 3f€llerf, u/1,1 3.f,KI /iM t6rs q ffi q$iffi grEf Cq"i

tql flT{dri riEr;r*rvngii-q}mq{ri qirrsrq'{ri Hrfl'rif,{qit nq]€"r wlpiq" siq 6sr ''
ifrT Te" -i-r*" *** q{rt qiqsiq' a{qfrrya q"Ertruz{rfr isr 3rs qitrfiq i$e=6

ffiffiqt"rr&f,.
qEl *ffif,:d, a q€} qriT qiql fuliriT q oi&qrsiq?i q{iffiA ryfi?iT I mtfti-o qtq-{T

<iirr*,i fuffi" qh qd ffiAqT eiqn€i?fr frdq {rdTrqT qqhqffi6rs qrqpqrs rq-A

tqri eiq;r*rm-iT*1{.

rxl ffirr {S, .Tat, qrfr qrfi siqffi qdqT{ii i fr*r*r+ii I cr:fr{{IErsri Ws / R-qft67

ffi{d 61oqrg1i qr{jq{€€-qii q qqislTq-qil-{sfrf,T ffiqc qqsi sTrq{q6'sTrt

qql fi,ulk-d.iqflffi qcriqis {wr e'iiql, dc1r rrsi-srrqi?rsTq EsTfliffi qrikfrelT qiK

eftrdT qim qt. . \
qql FTql&fr EftrsrqT* qla, wi$q{ ar;q qit]-m,q 3fisffitT €iqFm Hrc{6 (meT qltlEFtq *H'

qh-rT eld e !Tqi116 d*r rd I ffii-* qq? qm-nTw{ Eyiffit€T{ ueH qri-q{ 3iE"i

erqeqm-qiA.

q\s) qrir'flrrf,qr qrelrait tr'rTm- g'e{r6'rs srwraT +qq, qS 
"ffiE1 

qi*r*T Wtii :iunr qrdl

=-m 
qtrffia fu-fiq'slriFlT qrffi-m W€ rdiq* eiqIftrffr qm qrn iqrr

qif,il. *-qr e*tqi .i,T s-6{ ffi W-T qgiqr€'iqT* qatqqii srciqlr I fer*rs-s-l

qk-{qTcrrqiql {rdrf,.

qal k€ qfrqm aikK wrqrf, is-qt. H,ffq'k€qT qriR s-{d qrffi s-tuzllf,'qlffi.

qq) qffi{e{ thfuivfls-$a;R qiq} nqir *-tiqT structural Design T€'lr q-iqH qrfq{ fuT€

s{ffi nr4rEqTfi iq'6rs--tr q {q'rqi{flr ui=i gffimll&€.

ro) +r*q* I fr-qr-q-s.7 qforyryqa-*. qi* k-qq/oy/Rotts s{q-n ffif,I YnerHT€ sTtrq qTF fr

q€T{rft turffi zro arq{ grnfr'm rfi q'rigT6a q?i fqqq' qTfi'T

qrc< moT st-qqr I fqsrfrs r qfuqqrfi-*-
qTreq qr;rs-"Tir{ frkd
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,?t) yirrFr ir* fusrs fu{nT-s=i-iT fr. rvq,vrooa i FTt{i m'. ffi-yroe/ yqov N.ffi-.iq3/ o'l

. qfu-q,q TsR- aNiqr I fr-*nro' I qfirqqlf,-fi e' qITEfrYITG qifi eiwfiq' q-trs.

{qffi qT"r u-afuia (carpet area) ffi ArH ant qqi'aq-{ q€ qix lcatpet area) Elc{ti
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3{sB-qrg, Trqf,iq g*i Y. qlqd qrqh{lTi( e qd-fl l ftqrcr*. l eFrfiI-ds'dgffiiqT
qcilEKR iinl-ld.

rrl fir+r&-o E Tn-fukfr I fr6psr:sr.fi. 3rErr+*- sftrqt=ri trr<,tqr qi!qT-* mq efiur 3{'qrfrd
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oireqTqi 31T6.
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rq) eir B+d-{ qroft iflqffir .i7"ri sa$qT{ l fr-qi-s-+- I efinqrms- qiqi qqT#A elq-${qT

Ee-qii 6rreqr* eTri.

rel +{z qT-i{- 4izde q-u zieun srTiri 3riqr I fuqrr*' r qfir;rqrma'qi+d{ aiqq-sT16 3ir{{

qigqr{r Eilqq{ qrkqr, flETqi qlqTg-{T qrfl.fr t6iui errq{qs' qif'
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trqqiqpirflt-i4 fiffiq ffi'. u.\ TsR Wterq lrqrurw{ e{dEK I frqlso / q'q}nqm6 qiqt qTqr

i ro n mqrr q}Irtrz r ffiim 
"iqer6} 

qqRfrlqT qFi{r' /orq" frqq'm-. rg.Q T€ir qtrr+er rrllurn qIqT s't-

Wif,, qr{r{ go' *** "-T , fu"Tm. i qtr+qie-rsi{qrEs qre qrdro' 
\ A
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€-ffi q qi. iqii qtrr+ l6qm Yq za qq{d rnrir iikffir qK qq Yr*fi qTHT"i

f=,,*{ qo-q kd'drd fl, l" qriqT{ l fu*rso'l qfifiqrf,-s'qi-tcR-aitr+mrra eri*

b) e'iqir r frs1sr-7 qfryaqrtr+..qtql ,rm"rr{€TTsR- €ri iiq qqrre fs€ er srso'i oTrErFrs-
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q,q.q 1ffi-{ 
qffiifufr qroi qrqr:r*.{-fm

c) o* fr*,{ fuirrnqr fr*s- - ?/.d.looq ffi.qr arftiqq-{T s'q-r"i ftm m- x qqtf, i-rq - ii

,rTrri guT qaarn,T|ks?T 5L< afuwut 3{ftffiR1 qiai qq q}. qHT dq flRdq,"r fiffifl
ffi a M sFr qr;ci Affi ffie. {{{?rffiftm ffi'q;m qfiT {,ru} "IT*
girlrs g<r daifiia 1cq
qs-€3T1STI q gs-kw

qi* ,i$T a'rqt ol'l-fl. ?rsq q-dq6 ErrFrdlqtlTcl

aip1 qftT{hrs' iiqri srErqzrfi'o6. a*q iq

{FErqT,;.f,{T: I Pi'i'rtt"'
o\
,.- \

Eq'Rffi ftdqqr3l$ITlq HftrsrrT qi* qx *-. FPH/qcol?otu, k-
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1\e/ot/1oq\s q'ffif,T " Revised Provisional No Objection Certificate " qqm e1-& qid"1

Titm s{"i qtiqn- / ksius'l qfuHmm' qi+d{ T-driT.

sqlfrrf, famrs fu?nT etTftT qliqrr{ tTqqTffii$frm aq{ F. q.i.q.t TgK qr#-S gdnT nq-q

affiiqq- BryEqTqqTqTqil jlrri-y qtrTiT qif* $iaT fl"i qfrqqm-sieT

aitrasriw-{rdTm.

e) trrrry erqrrdT#qT qrrfr g,r+ffrfrTqrq s{ffiiqq. qqrffidl, qTuffgrfi qiqfr-S g*aT

qriqir t femrs-* / qfffiqrsmqiat s"qqit, wq-qrqqTe{ q-coi sneq"rs- {&*T.

0 n lfum ie-sis tri?lT qieT d-ist6+ fimqiqdqtiia frrq( m t. IgR'M qfuiT 3qm"*{

mw fi sirarr€rfi{rfriT.

g) sT{ir Eqrufii Structural Design t T*q qfrieiq-*. aiq.i sTrq{ds-{rfii{. srtqnT{ / ks'Rierri I

qfi1qqTmsli EqR_dd Structural Stability elqa ffiffr. Structura[ Engineer { qQTUT{d

1q?iftm s&RTqn 3{ftmT$ qiffie qi'qifir*{u'ns*E[wI qqo] alTffi?rs' ri-dre'

h) qTTrcra qqtrrcm *'qTTqi qd a{fia'{rq{ 
"ixorT 

E qft:{iqi Xinr o'fi' q<-r ?ixrlT qfu{f,rfr

6rqii=qn e+q-Aq1qd 3ltq{Tqq. fuil,TTsstm 3ifrq' qrG$n w$qq;{ qr({ s{q qdEK I

fq-srgq- i qfi{irTrFr*. qH--qr Eitti$Rq. [dlm.

0 guT q-dr{rn qqrT fq-sis mftrmryT qi* tr* m.

Revised Prov.lsional No Objection Certificate

FpHltco/toq,u, k-?e/oE/lolrr t kdsr "

u e:.cfi qI E-{siT Erqm a qH qsT{i

Eien.*td t# alr{f,. sEii Tstwqct ffi tdtiT *{q-qfi sIaqITI 31qTi Frqiq-{i€ ddfun

p errqiyrn-{ e{ftrsf$ I {eTfi+qit {qTfu qr E{mit TE{IUrH quT Eiq-d-*-nm- rtB.

Re) +cilT gqnf, qiq-*Tqra"r Mr 6rr{ s-{qr-an qEiiqqr-m ,m{r qrf,I, K;tqT qrdT $Ifr'I

?qffiqa efirqFzrr o i q qt qqti-adro $aienfrm ytg qittoi, yltqrfiq e tTsErtqT qrqT-fr

atEmzff, qa-uTrEr{ g" frTqriqT {rq-]T EiHTrqI{ frqr qiwsIIT iq-sTH-s-Er* 6i"i silEIYzr6- 3Ti6.

qq) nqd'qfir*qr uitqqta, ET-{S Effi-, firfiqq {m frsTs {fc*; qrtTr & q srrffiR s-ralm

BwET rcryql qFkta{r rffin-S er*t Bq.T{iqTs q.{{ {*FrT rrfrr*rqm.} qqT E{uT s{si-qT{

qhie-{Eitr;rfl '<q-ii6Tm.

qr- T6nrrr err{ff arn ts EI?ia.rA qiffi fi

gear{anlBTfffi
gotrrdmry-{}r+rrfE-*Tsgfq*-rur,

#\\
5( o,fo )3s,#

ggt qt+ 6flar

d)
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qfifvrsaE
r{qi{rrns er8 E Yrfi

f ) E+FcTt qB'- 'ffiifqlqa13ius 6q'Frn-m iqeffifr-a "

11 ei<r.ieri - t'.t " o dr&

i) lHrr s-{R'fir - t 1\", fliq' - el+v ttzttg -
v1 wrfi-a qrcr ryrctr ffi - v1.uu, fi.
\) q1q?i'i-{sf - 4tr\o

E) Eia-+-m fi-a (fSl + Non FStl = l,YU',l2"..12 t'r. fr,
\rl qn-fr tlw - \ qeT (rrqrt5.r.x.B.sn Sar@

r) Land Environment

t ) drr-Tilcls;r"sl{IT qts-.11' $rgr qrrrcd frTT{r €T fi'dr xqrt aQ-

F{rrtr A1, M, A3, A4, A5,A6, 81, 82, 83, 84, 85, 86, 87, 88

sqffi*q-dTA, B - G+2

\r{gl (v+1- le. qqrffi

1) srqfrqm< qifi'EqlFm ifrfr ai?mrq &"rqr aqqfrtr erfrr sqfl 3Tre.

q*q fr?sea - qz\el.\ o t'r.fr.
aitffirq &-a ( f8t ) - \e\eqq "." " 

qt' fr.
eiaqrq *t ( tton FSI ) - Ql,o(?.RZ sl. *.
q1urqiu-srq'*{ - t,Y\,qcR.lc !fr. *.
f ) m!fr srr{ - aitrfl-q <TeTT - 1 Ei. fr. I kc

ffismqcq-t oo! tr. fr.lkt
v) fi-q q-qgsFdr - qirrfiT q 6{qFr - ER.\ KW

ffismq{q- lYo KW

\) rrrffi-r -,TrS - lrru
Cqrft -\.c\e
6r{r6Fr_ ?c,.rg
qTsr- Ellt

q) q-fi r6tq Fnirftm fr-{Rr qrrc@rgrr BTirdqTt Rqqrt {Esiq-r q@ qlar Nqrr €l'ETr

ffit.
u) +{c r6tsrT qtsqr srgq irfl r+ren+ Brs-*s-{ haai-n fi'<{tqrq at fi, 'iM s-dr<_i wdtfi.t
qrwr E irk{in frrfsrarrrcars'.
e) (F( 5F6$r {rEnaIT ffiT ft-fir qretrren 66 5-qurrq {rS.

t) lmsrrsrq lYqYt.\eE q.ft. YR',TftiIsrgqdrt&ffifl'ry0T',r { tlqq.El q. *' a

qyqe\.oY q. *. qr{rT Trkr€rs.ruqrfi'ftilrErr<r, rr€er.

t o) qipfirrItrcrE?ffcsta5rr 1.o q. fi. qrfiarq-{q 1.\ c.fi. 11ffitr'qffiaffiTfra
qTe. qE{ q'iwr'ft xG.ffim s* tsw13 ffir*fi'qpt afi'xrilfr-d' 3tTe'

{ l) vrilrG-d r+-ffig} qrswdqriril Effi ffio, {.FTr< a.r&'

t q) rrr< mrxrr{* 3{ri-,q fi-rr ffirr A"lr( r5ffifiTT 1M? €rfiq' {rfi* Ftf,T

6{'"a{'€fi'ffi'qTA.
a) !. o *. :i**ft-rt +<a'

b) r1;rffi'lt!ftftiq?ir flm
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c) ffis dreirrr €q-{T,ii <t.
d) Construction & Demolition Waste Rules, 2016 icrr{ardt

?) Water Environment

1) Water Balance Chart qr (ssfiq ET?frE' q-q-nn

r,17.fl-qfr aTTT- i i " q. ff.t fra
rrnirrqrrfr aTca * i I i q. *./ frq
.fcrarfrrr rnofr {rcr - i ! Er. fi.1Fq

-qT{qrrfr?Tq,f - t o"1q'. tri.lk{
-ii3'Ti'rfrfrffifr _ d.do,q. fi.tftC
Trqrr irk? i{frfts rrfr - ?c{ q" fr.1ftq
11 wuflly=zr q'T ET{,a (r€r"rT ffiqr uqF Ai:an*;n:rri:Erqr lia{rrf{ sroft 5rssr {r
<r.?"fi rrr aq.
i) s-{ti*ffry t*a s-filftn'?* arg{ rer c*?n qs.fflrffi Btrfr iTQ a e-qrqT Tq{frs e-rfrffrqTft itTe

Water softner I Filtration Plant - iu,q. fi ./ ilrfi
't 

) qq s-r,cqTqfr"r ?rd6i?il- Low Flow Aerators aqBrznf sTa'rE'a qTe.

'.\) 1zT c-trqTq'?fiq rqfr':flTTll'rizfr rqa q?,Ir lY?., q. fi. / P45-dh W"fr SqqtqT 6it{ni s-q?'Tfr"{
-rtT"-

i ) rir r+Errq{a qru?rri ksrr irtft-il ;rr8.

u) Hydrogeological report rrr< kan srg{ cl?rmqr gTsqTqr Tca.ftm qrfia yqrt :

a) a.-q-rrsrrli-{r crffiri'tnufr - Yl\ez. q . *.r I frla
b) fi3dfr-fl 3{l-.[IT - ?.o m x ?.o m x i.tr, ffl
c) :ri'+ ftqr$ ffi srr{ur qqiT - q t.l q q.*.1 frc
o; rarkr F=qFf frz a fir -q u. 1ftqi{ I fr u,, o o o fr. *. 6fi-{r)

0 vT arpr{r q'r'r-{rqT frilnf s'q-a sFm *66 qa?kc'htq56 i-q*.
z) ffiT nq;qr5at Water logging < Flooding 3rtfkfl <.r& s qrdTo. Trfifi g$m +t"rm BTr-fr iiTt.

a) arca c'r"ft frTiI +qlqtlrftfrl s-f,-{rQfi - t o o dia

b) *{r Fia srrrrqm t'i,'T.

c) q?pl 111Y.o"t'r.fr. Grass Paversqrq"qrtEq. +t-{F{*rr€drd'"rrmtnufrTriTd,r-mtt"T"
d) Storm Water Layout t'r-drtqrii.{r.Tr,{e"
o,) aitrslq rrlmrr a,;q E,-i6 a*s q€% qFP{fr H.q ry ffi.m qr*lr el-fi'* ffi +,-rar*
-----a- ---:-,il"1 t 3{le.

a) Mobile Toilets qrm'r?[f,'q-f,ta.

b) a,q-{lfr,TqaT r,<qxfral M $ar}E rEra q-Srcr.

c ) fi"rr ETerd r,flt n-effi qrru-qrd n*?.
1 a) ;ri"qrufr Tfrzn d?iTr+rdtr iTE6= rrrQfi ct"''rflT infr rgrr (ql=n rcsfr;r erfi'myqrir.
S.T.P. {- YYo q.fi./k{
S.T.P. 1- Y"" q.*./kq
Sewage treatment technology-MBBR technology
Output B.o.D 3 days @27deg C < 310mg/lit
Output B.o.D 3 days @27deg C <250mg/lit

? 1) :q-qn.iq-r,{i arfrfiT; yrqqr* C"P.C.B" ;.in

111 qigrffi d;r;in+g{ fr'+,lrr.q'r rnzrr* ffirc c.

1 3) Afr {frqr srq-Fr grey a black water ffi

6Tffi

3t_i_Y
egetation

.ns"Trfr t€iT.

sdn-qrtr ?rgi{.
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il rtrla;"Tryt ffifrryi?--t qipr-dT-& 
'rl-'5r 

frqiui A"flT 4r&.

?) il?" fl"r'rqlriT;r?fiT{IT d1.a rqTil 3il?Ti rr{T ilT=n dqrfrg €'rfui mft *.
a) fr-arm m? - o

51 a-6io,rr+ftar lTf,TB-f,'*t? -o

c)rizrrffi1r{firiar?- o

o1 rarfr-a ;rfi? H]? - 1o1 ( B;qT{ Z o *. fr. m q TI? )

e) aar qfiffiFr a.Tfi qrfi 5-fiicl.FTr-'lrr lrTfi"r aile.

t flG ar?riir;TT 1a:r+rfi=+r YTurq AA qd'i'.

Air Environment

!;z;'T c"t{r;f A"IA T T& A garn arr' qTT rrgs'ur qT d"fr

qrfiFflrrnsr 3iQ.

qrE-{iqr :rsf'rr5t qr q?F''flrrs'T f6-d{r& s6T-{* acuklT EI-ft. arflrqa tq ffidq *'fr xu-qrrr.&,

grrfr B-€il{ ffi rmr srriaryr ,zfiilrrfr'fnq x?$ I frrftrq sKTBd afir 3rrt. srre-*t 3irFr

snTrqrqE4r {q:1f, €Tr TTH3T.CIE'{m 'AT-fi' 
slTa 3{rFr e.r.fi-{ 6a141-qg} Eliffi ?dl?.

aaT 3Trlrgqil flTT{-{uTrfr 6fi-m-T c-{frrd 'rfltzrlt, arrii qffrmrq* q'fuflT-€ilsq' era ?rf,ro

q-,Tt*rdr.irr 3rrir.
qTffi rtTilAT

PM10- ii, loo
so2 - e., (o
NOx- "-. 1o

COmg-7:
;) ar,1 c,.{T,T afi +r,priaFm qr{Tt+ erfr* gim *-<*rm 3{r-fr are.

a) r.o fi. iffii Barricading

b) {fi{r qrgfr fiiq-sir

c) q[aqrmqrrni
d) qrd r3v-{T-* frc ae-{ir

e) ?-ry;sr Aairr alsq-trt ilat.
:) sT?-..{-{ fui?.rr-a .rrff;rr n=fl?iT fraqqrd- i{r,Tr 3rT{ cqrqr ?rctfrrr qrf,m !Tq"e qQ

'r1 ryffii1- Trfi - "{?z

Sqre* ?rsil
STqzliT _? rs i C

I o'roY

{r<-{ "{rffi{r s-dfrril aiu-+,rq Mrq:ri qE s &T qr&dr cqri.r 3rte.

a) -'ira driveways - { ??1" Sl. ft .

b)'{r"qrfr qrt- *4(o *.fi.
'1) ;;4;{ D.G. Set lqTfr-d- .rg;f exhaust pipe c.P.c.B. q'1 erskd ftq-fis..fr 1€lT
;Tr4r-flli zkTT"I.

{<Dr
--o"t )?/s
#"9

re-r s*r'n t& fr-dq?js-iaiFrsr& 11t{ x-fl?i alTlicr$.
lv)

i\)it=**a

Aesthetics
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set back eiaT E {qrff ii*{r q}-dr ylrl-{. rcEI( rr& s rqrqr a1rqfrd ur.trrcrffi qq
a)ffinqnrrqrcfrfiffi- iq.\ fi.
b) Set back Margin - q *.
c) <r+wnfiwfrq 3ifi- q fr.
d) raur B'sqr - I fi.
1) orRtrmrd Brai-crr qqrffiar s?'er qe-rffrRr {fi-A"qr:qiifrl\\
e-+er +qz61 3nrqili-fi€{ <WFn 6*' argfrur Ai6.
1) u?t{ qrn-('drrqT c'ftu,ir( grdq-eit"arr gnz rrr&.

q) rrq( sr;mvtqtffv, {qrcil sq'Frd eia-wry

Building Materials

t)FlyashNotification,1999srq-rfrFlyash?TErKR.C.C.airrryrryffi
1) Reinforcement sT sTT{ Trilfia aire.

1) Wooden qr ETq{ nmrfra. qTA.

Y) ceramic and vitrified tile qr aqr lraft-c'rQ
\l fr's+q'ir,fuT Clear q"T TrRxinR-{ aT€.

Solid Waste Management

?) !m fficr friTun srdf, qrfrf, il-fi'q.T rql*$ qTt.

a ) gxr s **n *-q""rr +{r+qa.ln $q-iq.tt}df,r qrqa
b) gqrr ff=r{r - (Yo qkg / day
c) *tn T-fir -l l " 1 kg / day (frq6 o. i kg / person/ day rrnty

qfrr- i\"Y kg / day
d) g+r +qn qflfr fr*eqrn ftqr qr{q-

e) *'-mr ffitr orga nic waste com poster qf+ cfrTr ssGr eqrrr qrw €.ir €,1ry *rn qrgi1,.

0 Solid Waste ( Management ) Rules , 2A16, E- Waste (Management ) Rules 2016 & plastic
Waste ( Management ) Rules, 2016 qTd-r{frEvrrmenqy{mtfu.
Energy Conservation

{) {rq qm{qirrr

a ) alr- M.s.E.D.c.L.

b ) eirrmq i6iT - qq.\ KW

c) effim's?"q -Yeot KW

d) D.G. Set- I nos * i1o KVA + I nos x \oo KVA
e) Transformer - Z nos x 11" KVA

1) qr*-{ uvi 6.n, qafrqr rrrtcr s".rqTa'qrmT a{rt .

,) inqr;q' ,&anq'rn npot. -i xw ? LED R? qrryfiT t-fi-q
b) r1q qrvqraftm (f,qr t o ?yo *. t solar water Heating system FTTT,r.zrrfr qfirr.
c) wi ar{'erq srf,*A m.rflt riq Trm'sq"mtfr'{.
d) fr't, frw, TrFf.r $rT{rd Timer aTrrslrfr ?-dTd-.

e) Solar Photovoltaic Generation (Connected load =TrBe{%) =-q.o KW a-r*r+m tga.
i7 ffi atq-T.iid irll7T 6r-++ {uruf eTqiq "rrri-;l 

,. \
Solar Factor - o.!R % /o'r2._X '\
Transmittance-\t % 'i 6/ - \"it
t) E.c.B.c. frqqi?criffi*-ra.ra,+im. tE( PH1RDA 

)3
v) qfrqrfi G'wrTrt qrfr ?frsr qT ErFd Er€rqr
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TrTgnflrr rrqtdruftq er8 E vrfr
qfifvrsa

l. tr{{ qifi'FTlqta qqiErur 3l1q-e (flI (Gross FSI+ Non FSI) sitrfiq qrr t,Yq'q'?'l4
qirt qr@T ffifuqIfr ql*mt rqit

t. .rdqr{ri <irr tdei ii*€{iiq-fi':Frrli?T qilrrilrfi twqi{ tffilis e-iqTir+ Environment

Cen e;i erd er<{ qrdi aiqmnmrr*r*r

Q. ffir6 firqiT ffi{Acd qrm q,tir nqT{ atfr q' qiqura qirta 6ffi& qiqsTc' c-rsr tom

iT6T.

y. qTUft sT{qir{ EcfiuiieT tr,qc sr{oi qrqrqo-rrfiEt fuqtq 1 kqlsi sfr qooo d.q1. qiq6lq

qi?Rqr& FlqktTer q-rui eTrq{Tfi'rrfo q qrrclrar ctrqrqr ft-flci sra {fu-d q*ffi qqf'da

au* .tAe,. qtgfr kqFi mloi YIfi ;ffrfrKr qlEftlrql quq* sleqq zldr 6-fiqt E,mm.

ava ry15ryrmi q ryry Y{ryfr r'zilet qL
r\. flq-srs fuiilT Frqq1q-d5g €[rqrmr qeT qrtd fuqrq 1"% eii Grass Pavers fuqI fl{

q+rq errs{ *<q iq"i errqr.r6' q'fr.

q. silor e g-flr 6wqTmfrn sfi qr+r st* *r-iret rnq q-sa ger ow.orfir*n iq*-sm
urEtt *{". iffi?tT gil-€r 6q=qt{re qiqa€fr s-ffi 3{ciEK I &'arrq. I
q^Iq.{qI-ir*,,qiqlE€qi+ai"rqqrqrsTrt

\e. solid waste ( I,lanagement) Rules, 2016, E- Waste ( Management ) Rules 2016 &
ptastic Waste (Management) Rules 2016 qI fr{q+i qrm-{ flfA 6r'I-iT.

aA*S Effi u'h.q'r ?iflIr (Sewage Treatnent Plan0 qg*q}eiire's €igq"ff :iet clp
Ftqqf<f Tnalqi ffiqTe Central Public Health and Environmental Engineering

organisation (c.P.H.E.i.o.1 ar Freieet sqlul6:{Tqt 6rrf,.

qfuqT qffi'€I qigqrgqrqr ?IcR flushing ;I landscaping q"idt errai m'i-o d,.t{ qftTtffi

xiSqToqmi ffiqiz Cenral pollution Control Board (C.P.C.B.) qI trqqrqeffir oasl
6r4-f,.

Energy Conservation Building Code ( E.C.B.C.) qT f,Tdli rrfetq 6'fTA Af'l'ot S q1.r11.q

qi"q€ L"E.D. f€ ETar& arrirs.

dtr r+{i qpi 6qftuznurff-S .i:vn qtifl{ I frmrsq-l qftffirfi-s'qi* EcT{*q' smtrwT

ggqH q.rtqqT-qr qTi.

eiq-6trlr*m a1esi ffiRq1 q mate HlqrqTgt* e'mr+rsrs Construction and Demolition

waste Rutes 2016 i qrerq fira mr,Ti{ s qfirffif, qratqr sT$f,Tfr qr*a TqeiTf ffirqT

Ei-FTa,.

qsis{ur q1Tf, glrffi siqqlq Efu ffi e,fu.

Notification, 1q11 fqiEi Fly ash ST qT{t R C. C' , qiEtFrq d Phster €I6I6'{'lEIi

ga, gT Er 1;qrqi qr{ r-EwI zfdatlqf*frfrT ? ci. d# barricading, drgE[-*, wheel washing 8

# fi4q-s'i q. ur uiw a'r,|a.

D.G. Set?I exhaust pipe C.P.C.B. qiFsqq-ottsrqmffiilmrt-m'

€-*r qfir*i ql"sa. qoo El.*. tq.r qna 3{TA aq* sr*q- a" qi.ci. dr]qTdt q-s'

# =fir-rd qqi €rws er$t q' ei-* qiqT€at 6tdr 3l"iqir I fr-*r-tr*. I qfr{qrr6-qiAer

1.

Fly ash

Hrtd.

lo

tt.

1?.

t?.

tv.

1\.

tq.

tu.

;itrrtt6 
"S* 

at's e'* @ ? Hlaui titn-*nq' n-&-e'
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qiq6rc q;firtT{is1TdT fi1rqrfi qi"fr e H'qi-f,r frqq6qfrql t*aitrrr+ti=rrA-o.

fiq*i - iqq ntFqlq' Environment ( Protecticn) Act tqzq qr s.mq'ierA

qqffi qtiri qilqffir mrrqri +dr qrrf,.

fu vtr$rrqr qqiqirT fuHffistm kq Errfl' lolq ltdt Notificaton No. \.o.li3qG) q

k lQnrnolts ttqt-qT vtrg{ eTRr{'fiT Tps-qdtvcR-yY?/qq-DP Directers/ uD-ql
slfrlTffi q*'m €{zT q $#A a etiqR' qiai qrrc HeaI Form tA zr consolidated

Statement BI s6'1-661 Aqfr+ qftaq 6-'{!1 s ST fr'(If{qT Y*f,elqfr srtcl?T Qualified

Building Environment Auditor clia <r \ esi+ {r<{Ei{ri sriqlTsitfl'*{q?rffiTdTiT.

irtfir+ qqiqigT qIqTW qtqw qrqnqr ardsm ? Qualified Building Environment Auditor

ah qr{fdqTffi qrfivnr{ Ehiqa qqto,wt Adqrl eiqr o-{s} aiErrr*iim rfu. afi-e ;q<
trdeT eat s rTrii-* Xt?tr grrEdar qi.H-cl qqiqqa irqm' +{d.

qwrsIfr'tlT E'R*€iFiTm q Ef{ i**.sTvfra qffi 1. *.qi q*a qTarqT erq.r era-i
q-cn q,sq rilrq M {T a' qwr s'{arqr#iT HrsiqT qqir.tiqurr€,.l* eTq'{ri :itnen-*' va}o.

eTdskE srs'fr, sixiqd', rnEqni s'qe.{ eEE-ftT-rET ffi *i trerdvm. ,tftiytT-daT

STRfg6t EzfK 651' Minisrty of Urban Development (MoUD) elfrl Urban and Regional

Development Plans Formulation and Implementation (IJRDPFI) aT ETti{ii6'A-gii q1iaq

floi;*qq-6nq.'tltti{.

qqffiE sr&T TiM q eiq-mqqgsft eiA rmiqivfrq qzrprir{ 3{Rrc-gi @nvironment
Management Plan) aqn oqoi q\fisirdr IT-SH. qqiqirT vtErIf,' qtt{Eci itrqim

-qstdtsft-dl Environment Monitoring Cell qi tarrql srtei f,Tll-d qiqtt q'6fir$ 
TAFTciuTI

rid-+ qqTfrr"j{T sr€-drd qsiffiT Ewrfrfr {htr-* arqqssci i{eqrrT srrni wacra €.r.
s'{iH szt q YrfrQ,r Bftif"a' Water (Prevention and Control of Pollution) Act tlroY, the

Air (Prevention of Pollution) Act t3dl, the environment (Protection) Act tSUq E ?qT

3if,ria srff&dqT si fr-fi', Hazardous wastes public liabiliry Insurance Act, q,13q q RI
airiria amendmenr aT Hqqti ma-* m.lut dtrq+Ti6'iT-&-m.

S61 xs1ufr TffiFc 5, \,oo,ooo7- 61-1fi O1 qqi-q1u1 q1q*gra cfiuzirif 0ilffi 31-q{

inftrorqrq a{rqld qr r6i r$i q{m slFlr€' s({ lffiq uTft{eFTrT.* q'cl E{ui a{cislT
qitqr dq-c.6rr6 IT-dTm.

srriqir qiqi sfi{ ire* sffi"4 qire q?rqr srrEqi 6i AstS / ftyTnfiT m{ulift
sTraoa-cdrlE ct(a-* kfi{ qrqr-{Tl q m'itr scrriqx € q,c-qulf, tia.
sl=iErr qi* qTnqr fr-frIl{ swsi{ei {eiFrn s<-r u-rf,irf,I qr"fr I
.itq a Storm warer erAS iffifrT ar6rsd Etwr er<r o-{uT sNiEIT qiiaT*i
riq-{sT{6ii-&-m.

:Tr. T6rrrr sngffi aw ge c'niq.ril 3{lir6rfr qiti' rrrre* turrE:l"rrrrfTryfr

{c.

tq.

Qo.

lu.

D9

?1.

?v.

?\.

18.

\4.

. 5qo,r{6Trt 3iii4:
wT q6T=rR- rT' ry" sTiEs-tTr,

Wf Cfq cER?IT.
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Pune metropolitan Regional Development Authority,Pune 

.7. - ?4, 4ETRIIT 4UTrraTySaTE 3UT Y4, 3fr, gt - %? o{o

S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan, Aundh, Pune -411 067 

Ph No. : 020- 259 33 344/ 356/333/. Å. o7o- R 3E/ ME/ 3 Enail: hgpmrda@gmail.com 

T: DP/atyayat. ttAis-ziEagVA À. a 28 t.M5. }938/29-4, f. o9/90 /oR 

ufa, 

TET 3TrgA, 
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R) 

)TaerA, T rdstr PRH/PMRDANASR/I09/2017, k18/01/2018 
EATAT a, fraT tTazI, frAT 4UTaeI, frI YrUfrATr, 3Tyfe 3TRRUiT afUT at a~ti T 

)TTTYT Hu f-RR/oR/Ro?3, H1TÄ. 3Ps4/?, fo o9/oR/RoR3, TÀ7, 4?1E/33, 

f-RR/oR/Ro?3, HTTÄ.3RUE/?, .o o0/0/RR3, HTTÄ. EtYE/3 À a~aidl 

T4R TErita. 
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TTEi 

HAYY5 3T6. 

LR& 

qiyar aeBR5 TET. (a5. 9.) 155
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3) RRA ZAT/SFTYAT qi-i rer cbI Structural Design HR uH r TeHH 

qiar aeTBR TET. (A4 5, 9.) 156
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) FTTH TR feATT far4TTT6ST 8/2/2oo fAI 5. eut.x3oC/ x?o/ M. 34/ oCI 

H VT ZTA (Carpet area) 7* i ATT. HT E TZ HAT (Carpet area) aTa

3) 3ta
3HTCRY ZTE 

TT ATE. 

5RTA4Ti 31T 

a) 

b) 

c) 

-P9/oE/Ro{e a FPH/R48/?oRE, 
A/RoRE /4da "Revised 

Provisional No 
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Objection Certificate" TT 3TE YTAiTaT Tam 3serr/ faesrH5/ TH ZT2e7 

e) tT aTuTHTSaT qut yraZAiT}TATT 3f-utras TPriI, yrungrren ar aT 

g) 37T ATTATT Stuctural Design F T Hierays THUI GP7 zTETT. 3AAqRÀ/ faTFa

g) 
H4-74TTH HTRAT Structural Stability aaT IKUIGA Structural Engineer uo 

h) 

RoR, tR3/0R/RoR T " Revised/Provisional No Objection Certificate 
" 3-a 

eoy UR UUT AT (Gross FSI+ Non FSI) TT514 7 TT R,34,6R. RC 

Ht. ITE. ITHATA TaT HAITAT Moef Notification No-4.o.3RRR(E) K.oR, 5H 

RoRE t 3rèHaAT AT HT 3THEHT TPS RCIEVCR-Y*/RE DP DIRECTORS/UD- 

3, f-23/0oY/RoRG aTT ZI ga èe5UIR (NGT) -oC/RR/RoRO T 47. 

HETATT 3HYA, 
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Pune metropolitan Region Development Authority.Pune 
.T.?4R-?4, 7ETRTIT FYTtra rTarS TUT T7A, 3fu, TU - <?2oG0 

S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan, Aundh, Pune 411 067 

Ph No.: 020- 259 33 344 1 356/333/. . Ro- R4 3 re1 3/3

Email: hqpmrda@gmail.com 

faTH TRararit a TTY UYTUTu 

f20 jo/qo??

uf, 

HBTR 3TgA, 
TT 
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) 

3ATTUT T-TUTR, 
TTHUitHTa ) 

0) 

) 

3) 

HTayys 3TE. 

eRT TA3T/GHTAT 4AT 74R TT Structural Design THR WT VR h¥ 

9) 

E) 

) 

P7 

3) 

ah 161
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Carpet area) 4 3TH3, TUTHY q E. TaT aFTaT a ATETR aH5/ 

R9) HTfua fasr AUZUT 3TTUT traTET fHTacitatr arTE . .2.5.8 TA 

FATAtaTaA 

a) 

b) 

c) 

f. RE/oE/RoRR A f¢rrAT Provisional Fire N.O.C. TutT 312T/ YTat aaT 7T 3TR

d) 

e) 

ATTHTRA Structural Design hT utrT5 HUT 3TAYY5 TE. 3RTA 

g) 
tacTH / AHTAHIÀ ZHRAtT Structural Stability q4 IGUtpA Structural Engineer 

h) 

qU T8-TT TÈT faHTH TYRYy TH PH/Eo/?oR9, t. ?E/oE/Ro? 

4 
KfAIProvisional No Objecti Cerichte 3j T GG a Htf FIT 

(ah 
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R) Tq7 WhYIHEA AKa ri TT (Gross FSI+ Non FSI) aTe4 47 Ro,000 IHI, 
3HTE. T19t, 7 WHTHTE} 3T4 UT UEU 5417 (Gross FSI+ Non FSI) aTAIH 7 

) ITEATAT MINISTRY OF CIVIL AIATIONT TTT . G.S.R. 04R (E) 

3o/o4/04 3HRAÍZT 3tar T aTAVATT HTTt HTT. AVIATION HTAT 

cOLOUR cODE THT ATEIiM TT TYT ATA HE FHTEE 3HTE. Y4 HT HA 

9R H AMSL TT NOC TATaT HTAYybiI 1T. AICTEIT T 6MAT 

AT-TETAT TAMSL 

E 
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Bune metropolitan Region Debelopment Authority.Pune 
..4?3, AETTTT TATfTA TATE Tat , ta, T - ? ?oEo

S.No. 152-153, Maharaja Sayajirao Galkwad Udyog Bhawan, Aundh, Pune-411 067

Ph No.: 020- 259 33 344/356/333/. t, oP0- ?43 3a 2r4/ 3/332 Email.comm@pmrda.gov.in 

PUNE MFTROPOI.IS 

R /o%0 

4Tftar . HfeT jugHTHÍ TT.f. Tar4Tt

. uAy aTTIRTH HTrft 

oeveloo Regiona/ 

PMRDA 

eund unkau 

me 
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*******- 

yfrfAre'

qTTTETA. 

)TF T Ata7 aTt HETT TT TH 4TH TRTR/THTTHTOTT T T 

TT44T TETTI. 

PMRDA 
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3) 4RTTTTT Z9itaHTT AATta aT4FTHTYTT TA, HTHT T 

4HAT 5TAT 74. 

E) Atsa airaTHT 7,TETT rR atuATH atTraT T THE UFUT TaTH 7,AT

faT/ fa-4T qTT TETM. Develo giona/

PMRDA 167

308



6) AT7/ RarTT t TT AT Structural Design qT7 7 TT faT

) ATT/ fTH/ TfMTHTTT qift z. 3o o/- 41 Fvy qyrafta faat%- o E/o?/2 o 2o 7TT Z 

o)THA HTTT7 .23/2 /2oo . feftot-2oC14io3/

T.T.33/o C/afA-? qHTR 3aT / faaTTT/ TfHTHTTT TqfayTra TTft atAT4 T41TE7 

TR t T Te (Carpet area) T AT. TT TT T T (Carpet area) 

aTa HTS, TUty TAT 3. araa arFqtaR a 7TaTT/ fTHT/ TfHAHT TaAT 

T4T4T TEdA. 

R.E (b) THTR TATT HTHT

c) F faTH AHTT . C.C.?oo3 TiT aTaT THTUT H . HefiT fy - ii THTOT TU 

oC/oo, f. 2 R/2 2/2oRo f T Provisional Fire N.O.C. Heftm rei/ Tti=t qaaT 

auTTETA.

evelopm 
e)T aTTTTETT Tuft qrazaferary utuwtaar TE AT, YTuttyrasT TaAt AAT 

Heglon. 
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g)37TT HTTTi Structural Design Y Tr TH TTITT TAM. aTaTTA / faTH THTHTAA ZHTTd Structural Stability aTaa ATauttza Structural Engineer TUTY= 

i) OT HEHTT AT fATY TfBTT qft T7 T. FPH/ RoC/RoRo, . ?R/2 R/R0®o a T 

R3) fyifT T E TAA (Gross FSI + Non FSI) aieT4 $7 40??5.4

TT. . TTT, TT STHE T a TT THTT (Gross FSI+ Non FSI) iSAT 7 

R) TTAT MINISTRY OF CIVIL AVIATIONAon . G.S.R 4? (E) 

PMRDA 5 
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COLOUR CODE TTR9RTATa TT tA TÀ THfAr . U{ u 9# 

AMSL TT NOC TI 3A77974aT TTT. TTATETft TT I ATTATT tA TAT 

TfatAMSL {RY.00 t. EHTt- TOP LEVEL -,Ry ft ruraT SHTATAT 27 

T7AMSL d 3TT EOY.RY #t a T. aTH AVAITION faTITT T ATTT 

) HT5T HTTA aTYTHTT ATUft 7T4 4TUIAT HTTtT TRT HTAT, FTET ATAT AT 

a4FT, TIZUITER . TJTRUT TTHT ATET fhT aieaT4 farH Ti-t U ATTITT AT. 

HER SATT 

Reg 
gona Deve 

PMRDA 

aund un' 
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MAHARASHTRA POLLUTION CONTROL BOARD
Te.No. :

Fax No. :

Website
E-mail

240l A 437 I 240l. 47 A il 24020 78 I
24023 5 1 6 I 24A24 0 6 8 I 240 44 5 3 {

: http:/1mpcb.gov.in
: jdwater@mpcb.gov.in

'Kalpataru Point' 3rd floor,
Sion Matuirga Scheme Rd No.B,
Near Sion Circle, Sion (E),
Mumbai 4A0 022.

re{.naxrirll^n.re
mrIE
LqfrlArr
ff-gItr'Y\f,7r

No" MPCB/JD (WPC) ilntrat}- 26 a I J la a a "z**
To,
Mls. Rhythm County,
$. No. 10(P), 11(P), Autade
Handewadi, Tal: Mulshi, Dist: pune.

Date: 3l la7l202O

sub: show cause Notice under crause (b) of sub-section (4) of
section 25 of.the water (prevention and controloip,)i,lt,"nl
Act, 1974 and section 21 of the Air (prevention and control of
Pollution) Act, 1991 & Hazardous a citrrer waJtes lManagement,and Transboundry Movement) Rules, 2016,Ref: 1) Your Apptication vioe uAN No.0558s7 dt. 05.09.201g* 2) Minutes of consent committee Meeting dt. 13t1zna1g

WHEREAS, you have made an apprication for grant of consent to
Establish for construction of residential Project under section zs of the Water
(Prevention & control of Pollution) Act, 1g74 and under section 21 of the Air
(Prevention & control of Pollution) Act, 1gg1 and under Rule 5 of the Hazardous and
otherwastes (Management and rransboundary Movement) Rures, 2016.

AND WHEREAS, Board office is in receipt of your application for grant of
consent to Establish for Residential construction Projects havirrg total plot area
68,573.50 sqm and proposed construction BuA 1,45,6g2.2g s.qm.

AND WHEREAS, your application for grant of consent to Establish forresidential construction projects was discussed in consent committee Meeting held
on 13'12'2019' As per Minutes of cc meeting, not approved consent to Establish and
itwas decided to issue show cause notice for refusalas : (a) As you have not obtained
Environmental clearance from state Expert lmpact Assessment Authority, Gov. ofMaharashtra ( SEIAA), (b) As you have started construction work and compreted
construction work of Al Buirding remaining is in progress, (c) As you have startedconstruction work prior obtain consent to estabrish frcm Board

)
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Now THEREFORE, the foilowing show cause notice are issued against to,1) why your application for consentto Establish for residential project shall notbe refused?
2) why further necessary action shall not be initiated against you for the aboveviolations?

You are hereby called upon to submit your reply to this show cause Noticewithin a period of seven days from the receipt of this communication, failing which, theBoard will have no option than to issue refusal notice and to confirm the stop workdirections and/or to file prosecution under the provisions of the water (prevention &contror of poilution) Act, 1g74 and the Air (prevention & c
against you, which please note. 

,.Ir (rreventton & controlof Plllutio-n)Act, 1981

V/t
UI

(E. Raveddiran, IAS)
Member Secretary

Copy to:
1) Law Officer (p& L Divn.), MpC Board Mumbai

and nectsssary follow up.
2) Regional Officer, MPCB, pune/Sub_Regional

information and necessa.ry follow up action.

and JD (WpC) : for information

Officer, MPCB pune -ll,_ fo,
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Establish/Operate/Renewal 3rd CC Meeting 05.05.2021 

 MAHARASHTRA POLLUTION CONTROL BOARD 

Minutes of 3rd Consent Committee Meeting of 2021-2022 held on 05.05.2021, 4:00 pm through Video Conference at Sion, HQ, Mumbai. 

The following members of the Consent Committee were present: 

1. Shri Ashok A. Shingare, IAS, Member Secretary,  

Maharashtra Pollution Control Board, Mumbai   – Chairman 

2. Shri. R. G. Pethe, Retired WPAE,MPCB   --  Member 

3. Shri Y. B. Sontakke, Joint Director (WPC), 

Maharashtra Pollution Control Board, Mumbai  --Member 

4. Shri V. M. Motghare, Joint Director (APC) 

Maharashtra Pollution Control Board, Mumbai  --Member 

5. Shri P. K. Mirashe, AS(T), 

6. Maharashtra Pollution Control Board, Mumbai  --Member 

Chairman of the committee welcomed the members of the committee and allowed proceeding of the meeting to start. The minutes of the 2nd Consent 

Committee meeting of 2021-22 held on 22.04.2021 were confirmed. 

The meeting thereafter deliberated on the agenda items placed before the committee and following decisions were taken. 

Sr. 

No. 

Application 

Unique 

Number 

Industry Name & 

Address 

Decision on 

grant of 

consent 

Consent 

granted upto 

Section Remarks/ Discussion 

1 MPCB-
CONSENT-
0000066978 

Jai Corp Limited - Sipta 
Coated Steels Division, 
A-3/4 MIDC Industrial 

Area Nanded 

Not Approved 
Renewal of 
consent  

-- APC Committee has noted that, earlier case was 
discussed in CAC on 23/9/2019 Board has 
issued show cause notice on 04/11/2019 as 

industry was not in operation since 2018 and 
operation status of ARP not submitted. 
Application was discussed in 22nd CAC held 
on 02/02/2021 & 05/02/2021 and it was 

decided to transfer the case to CC for further 
decision.  The industry has not submitted 
reply for SCN 
Therefore committee decided to issue final 

refusal with closure direction. 
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Establish/Operate/Renewal 3rd CC Meeting 05.05.2021 

48 MPCB-
CONSENT-
0000108342 

Majestique Risingsun 
LLP 10,11 Autade 
Handewadi Haveli 

Approved 
consent to 
Establish 

Commissioning 
of the project or 
five years 
whichever is 

earlier 

WPC Committee noted that PP has applied for  
Consent to Establish for Construction of 
Residential projects having total plot area is 
68,573.50 Sqm and total Construction BUA 

184143 Sqm. PP has obtained TOR from 
SEIAA vide letter dtd 08.02.2021 for 
amendment in local EC obtained on 
23.01.2018. After due deliberation it was 

decided to grant consent to establish for 
Construction of Residential projects having 
total plot area is 68,573.50 Sqm and total 
Construction BUA 184143 Sqm. By 

imposing following conditions. 
(i) PP shall obtain Environmental Clearance 

from State Expert Impact Assessment 
Authority (SEIAA), Gov. of 

Maharashtra. PP shall not take any 
effective step towards the proposed 
construction without obtaining prior 
Environmental Clearance form SEIAA. 

(ii) PP shall comply with the conditions 
stipulated in C to E and submit BG of Rs. 
10 Lakhs towards compliance of the 
same.  

(iii) PP shall install online monitoring system 
to the O/L of STP for monitoring  pH, 
SS, BOD and flow. 

(iv) The treated domestic effluent shall be 60 

% recycled for secondary purpose such 
as toilet flushing, air conditioning, 
cooling tower make up, fire fighting etc. 
and remaining shall be utilized on land 

for gardening and connected to the 
sewerage system provided by local body  

(v)  PP shall submit an affidavit in Board's 
prescribed format within 15 days 

regarding the compliance of conditions 
of EC /CRZ clearance and C to E.  
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Establish/Operate/Renewal 3rd CC Meeting 05.05.2021 

(vi) PP shall provide Organic waste digester 
with composting facility or Bio gas 
digester with composting facility. 

(vii) PP shall make provision of charging port 

for Electric vehicles at least 10 % of total 
available parking. 

(viii) PP shall take adequate measure to 
control the dust emission and noise level 

during construction phase. 

49 MPCB-
CONSENT-
0000104273 

Shreya Life Sciences 
Pvt Ltd PLot No. B-9/2 
Waluj MIDC Gangapur 

Approved 
Renewal of 
consent  

30/04/2025 AST Committee noted that, industry has applied 
for renewal of consent to operate. Committee 
also noted that, industry has provided ETP 
(02 Nos) for treatment of trade effluent and 

treated effluent is connected to CETP. Also, 
noted that, Hazardous Waste disposal is as per 
the provisions of Rule.  
 

After due deliberation is was decided to grant 
renewal of consent to operate subject to 
submission of action plan for Connectivity of 
OCEMS to Boards server and data 

transmission without any interference; 
Provision of Sewage Treatment Plant and 
Submission of statutory submissions. 
 

Consent shall be issued after receipt of action 
plan with following conditions: 
(i) Industry shall operate Pollution Control 

System Scientifically to achieve the 

standards prescribed in the consent. 
(ii) Industry shall dispose the Hazardous 

Waste generated as per the provisions 
of H&OW Rules 

(iii) Industry shall submit the statutory 
submissions within the stipulated time.  

(iv) Industry shall submit/extend Bank 
Guarantee of Rs. 5.0 Lakh towards 
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